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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*
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IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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3603

PARLIAMENT OF INDIA
Tuesday, 24th April, 1951.

The House met at Half-past Eight of 
the Clock.

[M r . S pea k er  in  th e  Chair] 
ORAL ANSWERS TO QUESTIONS

P athankot A i r  C rash  I n q u ir y  
(R epo r t )

•3421. Shrl Kamath; WIU the Minis
te r of Communicatloiu be pleased to 
state:

(a) whether the report of the inquiry 
Into the Pathankot Air Crash has been 
received; and

(b) If so, what are the findings and 
conclusions?

The Minister of Communicatioiis
<Shrl Kidwai): (a) and (b). The 

report has not yet been received.
Shri Kamath: What is the hitch, and 

w hat are the reasons for the delay In 
the receipt of the report?

Shri Kidwai: As I had explained on 
the last occasion when such questions 
were put, some parts had to be sent 
to England for testing. Then they re
quired other parts which had to be 
collected and sent. Now the report 
has been received from England and 
the Court of Inquiry is considering 
that. The report has been received at 
the end of March.

Shri Kamath: When does the Court 
of Inquiry expect to finish consideration 
of tftat report?

Shri Kidwai: I hope in the course of 
the next two weeks.

M in is t r ie s  in  P art B States

*3433. Shri Raj Kanwar: Will the
Minister of States be pleased to state:

<a) the names of Part B States in 
which (i) purely oflicial; and (il) 
47P8D

3504

official and non-official mixed Ministri«s 
are at present functioning; and

(b) the date or dates by which 
popular Ministries are likely to be set 
up in all these places?

The Minister of States, Transport and 
Railways (Shri Gopalaswami): (a) (i)
Rajasthan and Patiala and East Punjab 
States Union.

(ii) Hyderabad.
(b) Negotiations are in progress for 

setting up popular Ministries in 
Rajasthan and Patiala and East Punjab 
States Union; and I hope they will be 
finalised shortly.

As regards Hyderabad, the attention 
of the hon. Member is invited to my 
statement during the debate on Shri 
Mukut Bihari Lai Bhargaya’s Resolu
tion on Part C States on the 16th March, 
1951.

Shri Raj Kanwar: May 1 know whe
ther the popular Ministries to be set 
up in certain Part B States will be 
cent per cent, popular Ministries and 
will not have an admixture of the 
Adviser element as they have at pi*e- 
sent?

Shri Gopalaswami: In Rajasthan and 
P.E.P.S.U. the negotiations are for the 
purpose of establishing an all popular 
Ministry,

R ural P ost  O ffic e s

♦.̂ 434. Shri S. N. Das: (a) Will the 
Minister of Communications be pleased 
to state whether the target fixed for 
opening of new ruxial Post Offices has 
been reached during the financial year
1950-51?

^b) If not, how many villages with a 
population of 2,000 or more sUll remain 
to be provided with post offices?

(c) What is the future programme in 
this respect?

The Minister of CommnnleatleM 
(Shri Kidwai): (a) No. 3748 out ef 
4837 were opened. .
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(b) 1089. This figure may have to 
be revised when the figures of the 
racent census are available.

(c) I t  is proposed to open Post Ofli- 
ces in all the villages with a popula
tion of 2,000 or over. But no definite 
programme can be laid down unless 
uie number of such villages is known 
Including such villages in *B’ ami 
States.

Shri S. N. Das: May I know what is 
the number or percentage of the newJy 
opened rural Post Offices which had 
earning sufficient to cover the cost of 
their establishment?

Shri Kidwai: No rural Post OlHce in 
the first year of its existence can be 
expected to meet it:* cost.

Shri S. N. Das: May I know hnw 
many of these newly opened Post Ofii- 
ces have since become permanent?

Shri Kidwai: In the first year no 
Post Office becomes permanent.

Pandit Munishwar Datt Upadbyay:
How many such villages with a popu
lation of 2,000 or more are still with
out Post Offices in Uttar Pradesh?

Shri Kidwai: That will depend upon 
the new census figures when they are 
available. Otherwise a few had re
mained without a Post Ofllce.

Shri Krishnanand Rai: Is it a fact 
that in rural Post Offices the work of a 
postal peon and post master is com
bined in a meagrely paid man and let
ters are not delivered from door to door 
but the village people go to the Post 
Office and bring their deliveries?

Shri Kidwai: In some Post Offices it 
Aas proved satisfactory because there 
they have opened what is called an 
agency basis, i.e.. the persons who have 
other means of livelihood are given this 
work also and they get some extra 
pajrment for this. ^

Shri A. C. Guha: May I ask what 
jure the plans of Government for open
ing rural Post Offices in Tripura ana 
Manipur?

Shri Kidwai: As I have said when 
the figures are available in those States, 
a s  to how many villaRes there are with 
a population of 2.000 or more, the 

Q u estion  will be decided.
Shri Chaliha: May I know what is 

the average distance between one Post 
Office and the other in Madhya Pradesh 
and Assam?

Star! Kidwai: I have not got that 
IJgure with me but I think in Madhya 
Pradesh last year the area under a 
Post Office was more tkan 100 miles,

but I think with the opening of new 
Post Offices, the distance must have 
been reduced.

Dr. Ram Subhag Singh: May I know 
whether the rural Post Offices are op* 
ened in the villages with a population, 
of 2,000 or more irrespective of the fac t 
whether those villagers apply to the* 
proper authorities or not?

Shri Kidwai: That is so. We have 
a s k ^  the P. M. Gs. in each Circle tcv 
prepare a list of such villages and we 
open Post Offices according to the lisU

Shri T. N., Singh: May I know whe* 
ther any savings bank branches are 
attached to any of these Post Offlccs 
or not?

Shri Kidwai: They are not attached 
in the experimental Post OIRces The 
question will arise when they beconxe 
permanent.

Shri Jnani Ram: Will the non. Minis
ter be pleased to state the number of 
petitions for new Post Offices rejected: 
and the number outstanding among, 
those recommended?

Shri Kidwai: This has nothing to do 
with the applications. It is the Postal 
Deparmtent itself that is opening the 
Post Offices.

Mr. Speaker: We will :̂o to the next 
question.

B om bay-D el h i J anata E x pr e ss

**{435. Dr. Ram Subhag Singh: (a>
Will the Minister of Railways b e  
pleased to state whether it is a fact 
that Government propose to discontinue 
the Bombay-Delhi Janata Express?

(b) If so, what are the reasons 
therefor?

The Minister of State for Tr.insport 
and Railways (Shri Santhanam): (a> 
No.

(b) Does not arise.
Dr. Ram Snbhag Singh: Is it a fa rt 

that this Bombay-Delhi Janata Express 
is not working satisfactorily because of 
the fact that it is not a daily service?

Shri Santhanam: I do not :cnow whe
ther it is working unsatisfa^’torily be
cause it is not a daily service. B ui It 
has been running with half a load and 
so there was a proposal whether we 
should continue. We have aecided to  
continue it.

Dr. Ram Subhag Singh: May I know
whether this Janata Express is popular 
among the travelling public?

Mr. Speaker: ‘Popular’ 
I?

In w hat
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Dr, Earn Snbhag Siiig:h: In the sense 
that other Janata Expresses :>uch as 
Bombay.......

Mr. Speaker The reply >s implied 
there. He has ahready replied to that.

Shri Rathnaswamy: May I know whe
ther there is any proposal to run the 
Janata Express between Madras and 
Calcutta and if so, when?

Shrl Santhanam: I said during the 
Budget discussion that we have a pro
posal to that cffect but wc have not 
yet been able to finalize it.

Shri Sidbva: May I Know v/nether 
m y hon. friend means by tho word 
‘popular’ an over-crowded train?

Mr. Speaker: That is a question for 
the hon. Member to decide.

Shri R. Velayudhan: What happened 
to the proposal for a Janata Express 
between Madras and Delhi?

Shri Santhanam: There has been no 
such proposal yet.

Mr, Speaker: Next question.
A ir  T ra nsport  E n q u ir y  Co m m it t e e  

(E x pe n d itu r e)

♦3436. Dr. Deshmukh: (a) Will the 
Minister of Communicailoiis be pleased 
to state the total expenditure incurred 
on the Air Transport Enquiry Com
mittee?

(b) How long did the Committee 
function?

The Minister of Communicalions 
(Shri Kidwai): (a) About Rs. 1,18,000.

(b) About six montlis.

I ndian  T elephone I n d u stries  L td.

*3437. Shri S. C. Samanta: (a)
Will the Minister of Communications
be pleased to sttte  the share capital of 
•Indian Telephone Industries, Limited’?

(b) What amount is subscribed by 
the Government of India and how much 
by the State of Mysore?

(c) What are the conditions of 
Agreement entered into with “Automa
tic Telephone and Electric Company 
Limited, of London”?

(d) How many foreign technicians 
are working in the factory?

The Minister of Communicatfons 
(Shri Kidwai^. (a) Authorised capital 

crores.
Subscribed capital—Rs. 1.48,f««.700 in- 

.cluding Rs. 6,66,700 allotted to the 
Automatic Telephone and Electric Com

pany Limited as free scrip under the 
terms of Agreement with that Company.

(b) Rs. 117 lakhs and Rs. 25 lakhs 
respectively.

(c) The attention of the hon. Mem
ber is invited to the reply given to 
part (c) of Starred Question No. 800 
on the 4th September, 1948. A copy 
of the Agreement is in the Library of 
th^ House.

(d) Eight.
Shri S. C. Samanta: May I know

whether any share' is available to the 
public?

Shri Kidwai: No.
Shri S. C. Samanta: ’̂ lay I know 

whether the purchase of luachinery and 
other equipment has been completed^ 
and if not when it is expected to be 
completed?

Shri Kidwai: I hope it jias been com
pleted.

Shri S. C. Samanta: May I know by 
which lime the factory wiJl be self
sufficient in production?

Shri Kidwai: I have explained it 
again and again that it was a tive year 
programme. We are sticking to the 
schedule. That means, in another two 
years, complete production will be 
effected.

Shri S. C. Samanta: May I know the 
number of staff engage‘d in this factory?

Shri Kidwai: I have not got those 
figures here because the question did 
not relate to the staff.

Shri Sidliva: What does the last 
balance sheet show: is there a profit or 
a loss? ^

Shri Kidwai: It does not come under 
the terms of the Agreement v/hich have 
been asked here.

Shri T. N. Singh: May I know if any 
raw materials required for the f«ictory 
are imported from abroad?

Shri Kidwai: Yes.
A i r  A g r eem en t  w it h  N etherlands

*3440. Shri Sidhva: (a) WiU the
Minister of Communications be pleas*
ed to state whether any talks are going 
on for revision of the Agreement with 
the Government of Netherlands for air 
communication?

(b) If so, what are the revi.<3ed terms 
and what is the period of Agreement?

The Minister of Communieatioiui 
(Shri Kidwai): (a) The talks com
menced on 28th March 1951 and con* 
eluded on 20th April 1951,
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(b) An Agreement has not yet been 
signed. An agreed draft has been 
evolved by the Indian and the Nether
lands delegations, which will now be 
aubmitted to the two Governments for 
approval. When such approval is given 
by both the Governments and the 
Agreement is signed, a copy of the 
Agreement will be placed on the Table 
of the House.

Shri Sidhva: May I know the im
portant terms that have been agreed 
upon by both the parties?

Shri Kidwai: I cannot disclose the 
terms unless they have been approved 
by both the Governments.

P ort T r u st s

*.^441. Shri Sidhva: Will the Minis
ter of Transport be pleased to state:

(a) the number of Pilots employed 
at all major ports in India by Port 
Trusts;

(h) the number of Deputy Conserva
tors employed by Port Trusts;

(c) what are the qualifications need
ed for posts of Pilots and Deputy Con
servators; and

(d) whether there exists any training 
centres for training Pilots and Deputy 
Conservators?

The Minister of State for Transport 
and Railways (Shri Santhanam): (d) to
<c). A statement giving the required 
information is laid on the Table of the 
House. [See Appendix XXII, annexure 
No. 53.]

(d) No. there are no training centres 
as such for training Pilots and Deputy 
Conservators but the Port authorities 
of Calcutta, Bombay and Madras pro
vide training for probationers for the 
post of Pilots. These probationers 
have to possess a foreign-going 
Master’s certificate of competency.

Shri Sidhva: From the statement that 
if supplied in the Calcutta Port Trust, 
it is seen that the scheduled posts of 
pilots are 39 whereas actually 53 are 
in service. May I know whether the 
necessary sanction has been obtained, 
because the sanctioned schedule does 
not make any change in the number 
39?

Shri Santhanam: If the hon. Member 
will look into the statement, he will 
find that the number 53 includes 
Pilots, Leadsmen and Pilot Officer.

Shri Sidhva: Leadsmen are separate
ly shown in the Remark? column as 
24.

Shri Santhanam: I do not know what 
th<* hon. Member wants.

Shri Sidhva: I wanted to know whe
ther sanction has been obtained for 53 
Pilots when the scheduled strength is 
only 39.

Mr. Speaker: May I point out th a t 
if there is any irregularity for want 
of sanction, this is a matter which is 
sure to be taken up by the Audit.

Shri Sidhva: I want to know whe^ 
ther I should wait for the Audit. May 
I pass some rem arks......  ..

Mr. Speaker: These are administra
tive details into which the House need 
not go.

Shri Sidhva: My information is that 
these Pilots have exceeded the sanc
tioned cadre and that some remarks 
were passed by the Board. I wanted 
to verify.

Mr. Speaker: Then, he can ask for 
the remarks.

Shri Sidhva: May I know whether 
the Board has passed any remarks re
garding the excess number employed 
without sanction?

Shri Santhanam: The Pilot service 
is under the Calcutta Port Commis
sioners. They have sanctioned 64. 
There are only 53 actually employed. I 
do not see what the point is in the 
question.

Mr. Speaker: Let us go to the next 
question.

Shri Sidhva: If you will excuse me. 
Sir, there is one point. I must say I 
am not satisfied because those remarks 
were that sanction was not...

Mr. Speaker: I do not propose to 
permit time to hon. Members to satisfy 
themselves by putting questions.

Shri Sidhva: I got the statement just 
now. Sir.

Mr. Speaker: He should pursue the 
matter privately with the hon. Minister.

Shri Sidhva: Privately, they are not 
available. For the Deputy Conservator 
in Bombay, the statement saysi that a 
Certificate of Master. Foroign-?oing or 
Extra Master with a knowledge of port 
administration is pre.scrib(?d. For 
Madras, no special qualifications have 
been laid down for this post. May I 
know the reason why different quali
fications have been laid down though 
the post is of a uniform nature?

Shri Santhanam: The conditions are 
diflPerent. If the hon. Member will 
look into the statement he will find 
that it is stated that recruitment is 
made from Harbour Master and the
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Pilots. These people possess the neces
sary qualiflcations.

Shri Sidhva: Is he sure.
Mr. Speaker: 1 do not propose to 

allow any more questions. Next Ques
tion.

S eeds fo r  Cash and F ood C r o ps

*3442. Shri Sidhva; (a) Will the 
Minister ot Food and Affricuiture be 
pleased to state the quantity and 
amount of various kinds of seeds for 
cash and food crops purchased during
1949 and 1950 each year separately?

(b) How much of the same is sold 
or given as Grants for cultivation to 
States?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a)
and (b). The Central aovernmeiit do 
not normally undertake pi^rolisse of 

seed. They merely assist t)»e Govern
ments of deficit States in meeting their 
seed requirements by coordinating seed 
movement from surplus to deUcit areas. 
However, as an exceptional measure, 
the Central Government purchased 

about 9000 maunds of jute seed in
1950 only. Except for 000 .maunds sup
plied free in Assam, for encouragement 
of jute cultivation, the rest of the 
quantity was sold to the other State 
Governments at cost. Information re
garding the terms on 'vhich the State 
Governments sold the seed to the c\;lti- 
vatot^s is not available.

Shri Sidhva: May I know fiom what 
sources the seeds were purchased by 
the Central Government and whether 
i t  is a fact that first class quality was 
not obtained with the resuJt that in 
some cases the State Governments have 
complained about it? May I know the 
detolls of that?

Shri ThirumaU Rao: Yes, Sir. v/ith 
regard to the prosecution of the inte
grated programme, our officers had to 
purchase the seed that was available 
and a certoin percentage of it did not 
sprout.

Shri Sidhva: May I know from what 
source the seeds were purchased, and 
what action has been taken and whe
ther it was intentionally purchased with 
the knowledge that the seed was not 
good?

Shri Thirumala Rao: It was made 
clear once before that the oflicers con
cerned were being suspended and some 
enquiry is instituted against them for 
this faulty purchase.

Shri Sidhva: From where v'ere the 
seeds purchased?

Shri Thirumala Rao: L'his is done 
from the surplus areas through some 
private agency; some of it has come 
from Pakistan also.

Shri S* N. Das: May I know whether 
the attention of Government has been 
drawn to the fact that due to succes
sive failure of crops, in Bihar, there is 
going to be acute shorta«^e of seeds?

Shri Thirumaia Rao: That does not 
arise; I have no information about it.

Dr. Ram Subhag Singh: May I know 
whether the Government did assist the 
Government of Bihar in distributing^ 
seeds in the flood-damased area in that 
State last year?

Shri Thirumala Rao: V/e have pur
chased seeds for supply in:; to tliose 
areas where we are intensifying culti
vation of jute namely Bengal, Bihar 
and Orissa. We have supplied jeeds 
to those areas.

Shri Syamnandan Saha.va: With re
ference to the answer given by the 
hon. Minister that the GovernmeTit have 
no policy of purchasing and supplying 
seeds, I believe that question arises. In 
view of the acute conditions in Bihar 
and the likelihood of see li îrain  ̂ Leing 
consumed as foodgrains. have Govern
ment considered the question of sup
plying seeds to Bihar?

Mr. Speaker: Did he say that it is 
not the policy to supply seeds?

Shri Syamnandan Sahaya: Yes.
Mr. Speaker: My Impression is that 

in pursuance of the integrated policy, 
they are now taking to supply of seeds.

Shri Thirumala Rao: If I may sub^ 
mit. Sir, we ourselves do not purchase 
seed and supply. We get into touch 
with the States where the seeds ere 
available and bring them into contact 
with those Stetes which require seed 
and make them sell to these people.

Shri Syamnandan Sahaya: Therefore,
I submit that the question arises that 
in view of the special difficulty that is 
likely to arise in Bihar, have Govern
ment considered the proposal and made 
any arrangement for the supply of seeds 
to Bihar.

Mr. Speaker: How does it arise? He 
has already said that there is arrange
ment through the States where they can 
purchase seeds and distribute.

Shri Sivan Pillay: May I know whe
ther the new varieties of seeds evolved 
in the Central Research Institute are 
made available to the cultivators?

Sliri Thimmala Rao: Seeds of what?
Shri Sivmn Pillay; Of paddy.
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Mr. Speaker: Oh, that is something 
different.

Dr. Parmar: What quantities of seeds 
have been given to the l^art C States 
which are a direct responsibility of the 
Centre?

Shrl Thirumala Rao: I am not aware, 
Sir, of any P art C State specialising in 
growing jute.

A rm ed  P o lice  F orce at T r ipu ra

*3443. Shri B. R. Bhagat: Will the 
Minister of States be pleased to state:

(a) whether It Is proposed to raise 
an Armed Police Force at Tripura; 
and

(b) If so, the purpose and strength 
of the Force?

Tlie Minister qf States, Tram^p^t and 
Railways (Shri Gopalaswami): (a) and
(b). A scheme for the reorganisation 
of the armed and unarm el Police 
forces In Tripura Is ander the con
sideration of the Government. There 
ia no proposal for the raising of a 
separate Armed Police Force.

Sbrl B. R. Bhagat: What is the fin
ancial implication of the reorganisa
tion scheme?

Shri Gopalaswami: J am i .̂fraid 1 
must ask for notice of that question.

Shri Kamath: Is there any evidence, 
or have there been any reports received 
by Government, about increasing Com
munistic activity in Tripura?

Shrl Gopalaswami: Yes, we have 
received reports.

L and R eclamation

*'3444. Shri B. R. Bhagat: Will the 
Minister of Food and Agricaltnre be 
pleased to state:

(a) the acres of lands reclaimed 
under cotton and jute cultivation in the 
year 1950-51;

(b) 4he estimated yield as a result 
of this reclamation; and

(c) the cost per acre of reclamation?
The Deputy Minister of Food and 

Agriculture (Shri Thirumala Rao): (a)
to (c). The information is being col
lected from the State Governments 
concerned and will be laid down on the 
Table of the House on receipt.

Shrl B. R. Bhagat: What was the
target for 1950-1951 for jute and cotton 
reclamation?

Shrl Thlfumaia Rao: I have given 
the figures more than once on tlie floor 
of the House; I do not have them now

and so I am not able to gi/e the exact 
figures. I want notice for that.

Shri T. N. Singh: With reference to 
the answer given by the hon. Minister, 
is it the policy of the Government to 
set apart certain reclaimed lands 
specifically for jute and others specially 
for cotton? Otherwise how are the 
figures being collected?

Shri Thirumala Rao: Such lands
from the reclaimed lands which are 
suitable for cotton are being utilised 
for cotton, as for instance in West 
Bengal.

Shri B. R. Bhagat: May I know whe
ther the Government has under contem
plation the evolving of a new cotton 
policy?

Shri Thriumala Rao: The question is 
too big—evolving a new cotton policy.

Mr. Speaker: And it is also a sug
gestion for action.

Dr. Deshmukh: If the hon. Minister 
is correct in stating that he had al
ready given the figures, then what 
remains to be collected. Sir?

Mr. Speaker: No, the figures were 
with reference to the supplementary 
question asked and not >̂ itl;» reference 
to the question tabled.

P a ssen g er  B o ok in g

*3445. Shri Chattopadhyay: Will the 
Minister of Railways be pleased to 
state:

(a) whether introduction of passen
ger booking on Kastagram-Pariharpur 
Branch of E. I. Railway has bMn 
recently re-examined;

(b) when was this branch line con
structed and at what cost;

(r) why no passenger booking ia 
done on this line; and

(d) when passenger booking will be 
commenced on this line?

The Minister of State for Transport 
and Railways (Shrl Santhanam): (a)
The matter is yet under re-exananation.

(b) It was constructed in 1922 at a  
cost of a little over Rs. ^6 lacs.

(c) The condition of the track is not 
up to standard for a passenger ser\'ice.

(d) It is dependent on the results of 
the re-examination. "

Shri Chattopadhyay: How long has 
this been under consideration?

Shri Santhanam: For about a year, 
I think.

Shri Chattopadhyay: V,nien will the 
re-examination be finalised?
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Shrl Santhanani: In a month or two.
Shii Chattopadhyay: May I know 

whether the views of the Government 
ol! West Bengal or the adrriinistrative 
authorities of the Districts were asc,*er- 
tained regarding the propriety and the 
necessity of running paisenger trains 
o n  this line?

Shri Santhanam: This is a question 
o f  expenditure by the Railways. So 
first we examine the financial and other 
implication of it and when we decide 
that it is suitable, then we cjnsult the 
others.

Shri Chattopadhyay: May I know 
-whether the question of tlie proAt and 
lo s s  that will be incurred due to the 
running of passenger traffic lias been 
-examined as yet?

Shri SantKanam; That is exactly the 
m atter that is under examination now.

Shri A, C, Guha: Railways being a 
Union subject, do Government propose 
to take over these lines?

Shri Santhanam: Which lines? The 
lion. Member probably is referring to 
the next Q uestion .

Mr. Speaker: Very weil. I will now 
call the next question.

A h m e d pu r -K atw a  and B urdw an- 
K atwa  R a ilw a y s  *

*3446. Shri Chattopadhyay: Will the 
Minister of Railways be pleased to 
«tate:

Ca) how long the Ahmedpur-Katwa 
and Burdwan-Katwa Railways have 
been enjoying subsidy from Govern
ment;

(b) whether they are runniiig at a 
loss;

(c) how long such subsidy will 
continue;

(d) the number of passengers who 
travelled on each of these lines In 
1948-4d and 1949-50:

(e) the income from passenger and 
Ifoods tralKc during the two years;

(f) the amount spent on passenger 
amenities during the period; and

(g) whether Ck)vernment have 
examined the necessity of taking over 
^ e s e  lines under their management?

The Minister of State lor Transport 
and  Railways (Shri Santlianam): (a)
For the last 33 years in the case of 
Ahmedpur-Katwa Railway and 34 years 
In the case of Burdwan-Katwa Railway.

(b) The results of working for the 
five years ending 31st March» 1950 

irtiow that the Ahmedpur-Katwa Rail
way has not run at a loss; while the

Burdwan-Katwa Railway was worked 
at a loss during 3 out of these 5 yeanu

(c) As long us these lines are not 
taken over by Government.

(d) Ahmedpur-Katwa Railway—15  
lakhs in 19118-49 and 7*.7 lakhs in 1949-6a

Burdwan-Katwa Railv/ay—9 lakhs in
1948-49 and 8*3 lakhs in 1949-50.

(e) Ahmedpur-Katwa Railway pas
senger earnings Rs. 3 lakhs in iP48-49 
and Rs. 3*3 lakhs in 1949-50. Goode 
earnings in the corresponding years, 
Rs. 76 thousand iind 70 thousand res
pectively.

Burdwan-Katwa Railway passenger 
earnings, Rs. 3-7 lakhs in 1948-49, and 
Rs. 4 lakhs in 1949-50. Goods earnings 
in the corresponding years Rs. o7 
thousand and 61 thousand respecti\ ely.

(f) Ahmedpur-Katwa Railway Rs.
9,000 in 1948-49 arn! Rs..6 000 in 1949
50. Burdwan-Katwa Railway Rs. 6,000 
and 5,000 in the forrespondinij: years.

(g) The question of Government pui^ 
chasin/? the Burdwan-Katwa and 
Ahmedpur-Katwa Railways on .'Ust 
March, 1946 and *Slst March, 1948 res
pectively was considered at the appro
priate time, but the purchase was not 
found justiOed on firianclnl and admin
istrative considerations. The next op
tion for Government to acquire these 
lines will, under the contracts, occur 
in 1956 and 1958 only, and till then the 
question of taking them over under 
Government n^anagement cannot be 
taken up for consideration.

Shri ChattopadJkyay: What authority 
is exercised by Uie Government re
garding the extension of passenger 
amenities on these lines? ,

Shri Santhanam; The Government 
Inspector inspects these lines and be 
certif ie s  that things are in nonnal con
dition. If the report is adverse, then 
he issues necessary instructions and 
he sees that the5c  instructions a re  
followed.

Shri Chattopadhyay: .May I know 
whether Government are satisfied that
the passenger amenities obtaining on 
.^hese lines are the same as those in 
Government Railways?

Shri SaBthanam: It is always difA- 
cult to ensure sufTlcient amenities In 
narrow gauge railways and these are 
narrow gauge lines and so naturally the 
amenities are of a lower standard.

Mazdoors on  G.IP. and B.B. A»n> CX 
R a ilw a y s

*3447. Shri S o u T u e : (a) Will the  
Minister of Ballwaye be pleased In 
state whether it is a fact that Mindoofu
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on G.I.P. and B.B. and C.I. Railways 
are required to carry, load and unload 
parcels without payment?

(b) If so, what are the reasons for 
the same and if not, what wages the 
Mazdoors get for the work they do?

(c) On what terms are the Mazdoors 
allowed to work on the stations?

The Minister of State for Transport 
xnd Railways (Shri Santhanam): (a) 
Ko.

(b) Suitable remuneration is paid 
to licensed porters when called upon 
to perform railway work. The rate 
is dependant on the type of stations, 
the nature of work and the hours 
for which employed.

(c) Licensed porters are required 
to render satisfactory service to the 
public and the Railway at rates 
authorised by the administration and 
to pay nominal licence fees.

Shri Sonavane; May I know whe
ther the Railways guarantee a mini
mum wage to these Mazdoors and 
whether any uniform ra te .h as  been 
sanctioned throughout the Railways?

Shri Santhanam: There is some 
standard so far as the rate per bundle 
or per passenger luggc se or per hour 
of work is concerned. But so far as 
minimum wage per worker is concern
ed, no such ^apan tee  is possible be
cause it is unpossible to ascertain 
K^at a porter gets at any station.
A u tom atic  S ig n a llin g  on R a ilw a y s

*3448. Shri Sonavane: (a) Will the 
Minister of Railways be pleased to 
state as to how far semi-automatic or 
automatic signalling has been introduc
ed over the Railways in India?

(b) What is the railway mileage 
ut>der each of the above category and 
the mileage yet to be brought under 
the system?

(c) By what time would the auto* 
matic or semi-automatic signalling ba 
spread over the entire Railways?

(d) Have any accidents either been 
averted or occurred as a result of this 
system?

(e) What are the advantages or dis
advantages of this type signalling over 
the orthodox type?

The Minbter of State for Transport 
and Railways (Shri Santhanam): (a) 
and (b). Semi-automatic signalling is 
in use on fi stations on E. I., 3 stations 
on S. I. and 1 on E. P. Railway. Auto
matic signalling is in use over 135J 
track miles as follows:

B. B. & C, I. 27,
E. I. 32i.
G. I. P. 40 and 
S. L 36 track miles.

(c) There is no scheme at present 
for extending the system over the en
tire railways.

(d) It is not possible to state whe
ther any accidents have been averted 
through the use of this system. No 
accident is reported to have occurred 
as a result of this system.

(e) The main advantages are:
Increase in line capacity,
Greater safety, and 
Savings in operating staff.

The chief disadvantage is the heavy 
capital outlay, which is estimated a t 
over 2 lakhs per mile for a double line.

Shri Sidhva: In view of the satis
factory results of this system of sig
nalling, what are the reasons of the 
Government for not extending this 
system to more railways?

Shri Santhanam: In fact, the chief 
disadvantage, as I have already stated^ 
is the fact that a very heavy capital 
outlay is Involved, as much as Rs. 2 
lakhs per mile for a double line.

Shri T. N. Singh: May I know, Sir, 
whether any accident has occurred on 
the lines where this semi-automatic 
signalling system is in operation?

Mr. Speaker: He has said, no.

Shri T. N. Singh: No, Sir. Hla
reply was that no accident has occurred 
as a result of this system.

Shri Santhanam: There have been 
accidents both on lines where there are 
automatic and semi-automatic signal* 
ling and on those lines where there is  
no such arrangement. These accidents 
have nothing to do with the method 
of signalling.
A r t if ic ia l  M ethod o f B reeding  Ca l v e s

*3449. Shri J. N. Hazarika: Will the 
Minister of Food and Agriculture be
pleased to state how far the artificial 
method of breeding calves has proved 
successful?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
The results obtained at the Indian 
Veterinary Research Institute and 
other Centres run by the Central Gov
ernment have been very encourgin^^ 
and the w’ork has demonstrated the 
practicability of Artificial Insemination 
on an extensive scale in the country 
among animals.

Shri J. N. Hazarika: What is the 
total population of bovine cattle pro
duced as a result of methods of arti
ficial insemination? Is there any 
likelihood of improving the shortage 
of plough cattle through this meanst*
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Shri Thlnimala Rao; From March 
31st, 1950 about 30.000 cattle had been 
inseminated at several ‘̂e^^tres and the 
success of insemmation is about 60 to

jf*N. Hazarika: How many of 
the goshalas and pinjrapoles have 
been receiving any special facilities, 
financial or otherwise from the Gov
ernment?

Shrl Thlnimala Rao: This is a
scientific process and it is possible only 
at certain centres where there is the 
necessary equipment. The equipment 
cannot be taken round to every 
goshala or pinjrapole.

Shrl Karnnakara Menon: What steps 
are taken to record the parentage of 
calves to know what breed they belong 
to?

Shri Thirumala Rao: Statistical
tables are maintained In several 
centres giving the description and the 
heredity of the bu ll from which 
semen was taken out for distribution.

Shri Shiv Charan Lai: In view of the 
success of this method is the Govern
ment going to evolve a scheme to open 
many other centres for the purpose?

Shri Thlnimala Rao: For the pre
sent there are three centres run by

Srovincial or State Governments. One 
I run b y  the Central Government. If 

more State Governments come forward 
and ask for similar centres we will 
consider it.

Shri Shiv Charan Lai: What State 
Governments have taken up this 
work?

Shri Thlnimala Rao: Bihar. Bengal 
and there Is a centre in Bangalore.

T ick etl£s s  T h avelling

•3450. Shri A. C. Guha: Will the 
Minister of Railways be pleased to 
state:

(a) the estimated loss to the Indian 
Railways on account of ticketless 
travelling;

(b) the collections made during the 
preceding three calendar years (1948,
1949 and 1950) from travellers detect
ed to be travelling without ticket; and

(c) what are the methods now used 
for detecting ticketless travellers?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
It is not possible to make an accu
rate estimate of the loss to the Indian 
Railways on account of ticketless 
travelling. On a rough appraisal of 
%he position this may, however, be

placed at anything between Rs. 2 to 
3 crores per year.

(b) The collections made from pas
sengers detected travelling without 
tickets were as under;

Year. Amount realised.
Hb,

1948 1,86,36,355.
1949 1,95,09,571
1950 1.86,80,845

(c) The methods now used for detec
ting and checking ticketless travellers
are as follows:

(i) checks by sectional, flying and 
special squads of travelling ticket 

examinert;;
(ii) surprise and concentrated checks 

in running trains and at specified ter
minals;

(iii) checks by magisterial, police 
and watch and ward squads;

(iv) tightening up of control at 
station entrances, exits and ends of 
platforms by appointing additional 

ticket checking staff and arranging a 
long term programme for the provision 
of adequate fencing of stations;

(v) drive against footboard travel
lers with the assistance of magistrates 
and police; and

M ) opening of additional booking, 
offices.

Shri A. C. Guha: In how many 
cases have there been prosecutions 
and convictions for these offences?

Shri Santhanam: I have got only 
figures of collection and not figures 
for prosecution and conviction.

Shri A. C. Guha: Have any officers 
been found to be implicated in or con* 
nivlng at this kind of illicit travel?

Shri Santhanam: We have taken > 
action against some ticket inspectors 
and ticket collectors but I have no ' 
details with me here.

Dr. Deshmukh: What percentage of 
passengers who were fined for travel
ling without tickets actually paid their 
faro?

Shri Santhanam: Hardly any pas
senger detected can get away without 
paying the fare and the p ^a lty .

Gh. Ranbir Singh: What is the total 
extra expenditure for the checking 
Staff?

Shri Santhanam: It is very difilcult 
to say what is the additional expendi
ture. Even if there is no ticketless 
travel we have to maintain the staff.
It is both normal and abnormal and it 
is difRcult to separate them.
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Sardar Sochet Singb: Is it a fact 
that these special ticket examiners are 

'required to show a minimum monthly 
earning on their checking and in 
order to do that they persuade long 
distance passengers to purchase 
tickets for intermediate stations, so 
tha t they can come in and renew the 
tickets and thus show the minimum 
earnings?

Shrl Santhanam: The booking clerks 
are quite different from ticket check
ers and I cannot imagine any con

: fipiracy between them.

F ood P ro curem ent  B onus

*3451. Shri A. C. Guha: Will the
Minister of Food and Agrriculture be
pleased to state:

(a) the total amount spent by Gov- 
-emment during the last four years as
bonus for internal procurement of 
•cereals;

(b) whether any new scheme has 
mow  been adopted for procurement 
bonus; and

(c) if so, what is the new scheme?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) Approximate Rs. 16 crores during 
the financial years 1948-49 to 1950-51. 
TTo bonus was paid during 1947-48 as 
the scheme for payment of bonus 

'Came into effect from 1st January
1948, only.

(b) and (c). The bonus scheme has 
been revised with effect from 1st 
January, 1951. A note detailing the 
salient points of the scheme is laid on 
the Table of the House. [See Ap
pendix XXII, annexure No. 54.]

Shri A. C. Guha: Under the scheme 
he has given—no bonus is payable on 

-grains procured by a State for inter
nal consumption. Does it mean that 
the deficit States do not get any bonus?

Shri Thirumala Rao: Not exactly. If 
the deficit State offers to procure a 
certain quantity of grain and its im
ports are minimised it is given some 
 ̂bonus.

Shri A. C. Guha: How is the bonus 
inoney being spent by the State Gov
ernments? Is any portion given to 
the cultivators as production bonus?

Shri Thirumala Rao: This bonus 
money is spent in two ways— with 
regard to ‘Grow More Food' and with 
regard to imoroving the procurement 
As regards ‘Grow More Food' I have 
alreadb^ said that it is being subsidised 

’by purchase of manures and good 
:seeds by the cultivator. With regard 

to improving procurement money is

spent on building of storage and pre
venting of insects and pests.

Shri A. C. Guha: Is nothing given 
to the producers as production bonus?

Shri Thirumala Rao: Producers are 
subsidi.sed with regard to their manu
res.

Shrl R. Velayudban: May I know 
whether in any State where the mono
poly procurement system has been 
rerfaced by the levy system, the 
quantity of procurement has gone 

down? ‘
Shri Thirumala Rao: I want notice 

for that.

Shri T. N. Singh: As I understand it. 
the bonus is given for increased 
quantitative procurement. May I 
know whether this bonus is also being 
utilised for keeping down the prices 
of foodgrains?

Shri Thirumala Rao: No, Sir.
Sardar Sochet Singh: What percent

age of the procurement bonus goes to 
the pocket of the cultivator and how 
much is retained by the State Govern
ment for the purpose of their various 
schemes?

Shrl Thirumala Rao: I have not f.ot 
the details. The States have got se
parate accounts.

Shri A. C. Guha: How was this 16 
crores in three years distributed State- 
wise?

Shri Thirumala Rao: I can give the 
breakup for tiie thrc»e years.

Mr. Speaker: He may as well ley 
a statement on the Table instead of 
taking u d  the time of the House with 
reading it.

Shri Thirumala Rao: It wiil be a 
short answer.

1948-49
1949-50
1950-51

4*7 crores 
5*« crore.s 
7 8 crorcs

L and S ta tistics

*3454. Shri M. V. Rama Rao: Will
the Minister of Food and Agriculture
be pleased to state: .

(a) whether in view of his reply to 
Starred Question No. 1488 asked on 
15th February, 1951 Government have 
any proposal under consideration for 
obtaining up-to-date statistics of the 
extent of current fallows, cultivable 
waste, disafforested land and pasture 
land in the Indian Union;

(b) if the answer to part (a) is in 
the negative, the material upon which 
the policy of self-sufficiency in food la 
being formulated; and
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(c) i t  the answer to part (a) Is in 
th e  alfirmr.tive, the p a r t ic u la r  agencies 
'W hich Government in te n d  to employ 
to r  th is  purpose?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
<a) Yes. A circular has been issued 
to the important State Governments 

In  March, 1931 asking tnem to pre
pare schemes for conducting preli- 

-minary surveys of the lands at pre
sent classilied as “uncultivated land 

*«xcludinf: current fallows” and “cur
rent fallows”, in order to discover 

"What lands falling under these cate
gories can be considered as f.-llivable 
-«nd what are the cuuses which ham-

r  their cultivation' at present. There 
nn «;rbpme oresent to collect 

statistics of disan'orcsted land and 
^pasture land.

(b) Although detailed information is 
not available regarding tlie causes for 
land lyini» uncultivated or fallow, 
figures of “current fallows” and “un

cultivated land excluding current fal
lows” are collected as part of routine 
agricultur-'^ statistics. This informa
tion is utilised while framing the policy 
•of self-sulFiciency in food.

(c) The State Governments have been 
«dvised to anpoint Special Officers for 
^conducting the necessary survey's.

Shrl Sidhva: How have the State 
Governments responded* to this sug- 

.gestion?
Shri Thirumala Rao: We have sent 

the circular letter only in March and 
we have to watch the reaction.

I ndian  C entral O il  S eeds Co m m it t e e

*3455. Shri V. K. Roddy: (a) Will 
the Minister of Food and Agriculture
be pleased to state whether it is a fact 
that the Indian Central Oil Seeds 
Committee decided two years back to 
shift its Headquarters from Delhi to 
:some other place?

(b) What are the reasons for not 
shifting them so far?

The Deputy Minister of Food and
Agriculture CShri Thirumala Rao):
(a) The Committee at its meeting held 
in April, 1950, recommended that the 
Headquarters of the Indian Central 
Oilseeds Committee should be shifted 
from Delhi.

(b) The Vice-Chairman, Indian 
Council of Agricultural Research 
whose Headquarters are at Delhi is 

the  ex-offlcio President of the Oilseeds 
Committee according to the Consti

tution. The Secretary of the Com
mittee who is incbarge of the exe
cutive duties has constantly to consult 
and remain in touch with the Presi
dent of the Committee. Any change

in the Headquarters of the Committee 
for the present, will delay and dis
locate the work besides causing consi
derable increase in expenditure,

Shri V. K. Reddy: Is it not the in
tention of the Government to shift the 
Headquarters to a place where oil
seeds are produced most?

Shri Thirumala Rao: With that
point in view the Committee passed a 
resolution asking to shift the Head
quarters to Madras, but the U. P. has 
also a large acreage though its pro
duce is less than that of Madras. For 
the present tlie Committee will remain 
in Delhi.

Shri V. K, Reddy: May I know what 
is the inconvenience to the President 
of the Committee if the Headquarters 
are shifted from Delhi?

Shri Thirumala Rao; I have already 
stated in my reply that the Secretary 
has to be in consultation with the 
President as often as possible.

Shri Kesava Rao: Is it not a fact 
tliat the President of the Oilseeds Com
mittee is also the President of so many - 
other Committees which are located 
in different places other than Delhi, 
and that those Committees are work
ing satisfactorily? Is it not right to 
change the Headquarters of this Oil
seeds Committee..................

Mr, Speaker: He can put only first 
part of his question askmg for Infor
mation, and not the latter part.

Shrl Thirumala Rao: It is true that
one President has to look after as 
President of several of these commodity 
Committees, but we are considering a 
reorganisation of all these things to 
relieve the gentleman of too much of 
this work.

Pandit Munlshwar Datt Upadlqraj:
May I know whether the Headquarters 
were not shifted to Madras because 
that is not the central place and the 
central location is in U. P.?

Mr. Speaker: Order, order.
Shri Karunakara Menon: Are there

not other Committees whose Presidents 
have got Headquarters in Delhi?

Shrl Thirumala Rao: I answered in 
the ailirmative to a similar question 
put by another hon. Member.
L anding  F ees or F o r eig n  AEROFiamea

*3458. Dr. M. M. Das: WiU the
Minister of Ck>mmunlcatlon3 be plead
ed to state whether any fee or reve
nue is charged upon the landing of 
foreign aeroplanes on Indian aero* 
dromes; and if so, what is (i) ttm
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rate of charge per plane; and (ii) the 
total amount realised by Government 
as landing fees during the year 1950
61?

H ie Minister of Communieatioiis 
(Shri Kidwai): Yes; landing charges 

are levied.
(1) The rates vary according to the 

weight of the aircraft, as given in 
Section B of Schedule V to the Indian 
Aircraft Rules, 1937.

(ii) The amount realised for * the 
landings of foreign aircraft in 1950-51 
was Rs. 8,14,301.

Dr. M. M. Das: May I know how the 
rates of the landing fees are deter
mined and whether there is any inter
national body for determination of 
these rates?

Shri Kidwai: No, each country fixes 
its own rates but all that it has to do 
Is to see that there is no discrimina
tion between national ’planes and in
ternational ’planes.

Dr. M. M. Das: May I know whe
ther the normal services that are ren
dered to the landing planes are charged 
separately or are included within these 
charges?

Shri Kidwai: The charge is all-inclu
sive.

Dr. M. M. Das: May I know whe
ther there are any international set of 
rules for the guidance and control of 
aerodromes, for the amenities to be 
rendered to the crews and passengers 
and for the services to be rendered to 
the ’planes?

Shri Kidwai: Now-a-da^s there are 
international rules for all international 
aervices.

Dr. y. Subramaniam: What are the 
normal services rendered to the 
*planes?

Am Hob. Member: Lubricating.
Shri Kidwai: Not lubricating. The 

normal services rendered are: weather 
dtkBTi, guidance as to landing site, and 
the landing place.

Pandit Munishwar Datt Upadhyay:
How do the landing charges in India 
compare with the landing charges in 
other countries?

Shri Kidwai: I will have to have 
before me the figures of the whole 
world to give a comparison.

Foon PROM B u r m a  
•S457. Or. M. M. Das: Will the

Minister of Food and Agricultare be 
fkleased to state the quantities and 
rates of purchase of different food

materials imported from Burma in to  
India during the last three years?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
Government of India has imported 
only rice from Burma during the last 
three years. A statement showing th e  
quantities of rice and the rates of pur
chase is laid on the Table of the House.

Other food materials such as pulses- 
and beans are imported on commercial 
account only.

Imports of pulses and beans from 
Burma on commercial account were- 
as under:

Pulses.

Quantity Value

1048-49

1049-60 

1050.51

Infsrmation Bfi. 30 07 lakhs.
not available

76C8 tons Rb. 30*87 lakli^.

InformaMon Ks. 53 *71 lakhs, 
not available 

(for 10 monthfl 
April ’50 January 
*5l).

1947-48

Beans.
5678 tons Rb. 24.04 lakha^

There have been no imports of beana 
since.

STATEMENT

Quantities and rates of purohasea of rica 
imported from Burma during ihe 

3 years 1918^1950.

1048 1040 1050

Quantity 407 373 178
in ’000 
tone
Rate per R*. 18/0/0 Rfl. 10/1/8 Ra. 10/0/6̂  

to to to
f. o. b. R«. 10/12/8 Ra. 10/12;8 Rb. 20/0/B: 

per mftund. per meimd. per maund

Dr. M. M. Das: May I know what 
part of these imports was received on 
a barter basis?

Shri Thirumala Rao: I don't think 
any part of it was imported on a barter 
system—we have paid its price.

Dr. M. M. Das: The statement laid on 
the Table shows that Import has dimi
nished to one-third during 1050 1a
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comparison with what it was in 1948. 
W hat are the reasons for this diminu
tion  in imports?

Shri Thlnimala Rao: The import 
programme was cut down to 1-5 mil
lion tons last year. Proportionately, 
th is figure was also cut down.

Dr. M. M. Das: Is it a fact that one 
the main factors for the diminished 

imports is the absence of timely res
ponse on the part of the Government 
•of India to the proposals of the Burma 
Government?

Shri Thiriunala Rao: He is leading 
to  some conclusion, Sir. I said that 
as our import programme was cut 
-down to 1-5 million tons last year the 
figure of imports from Burma has 
<jome down to that.

Dr. M. M. Das: What arrangement 
lias been made or is being made for 
the current year for the import of food 
grains from Burma?

Shri Thlnimala Rao: The hon. Mem
ber is aware that under the leadership 
of the Minister of Food and Agricul
tu re a delegation is going very shortly 
to Burma to conclude a trade agree
m ent. The main purpose of the dele
gation will be procurement of rice 
from Burma.

Shri Rathnaswamy: Do Government 
propose to enter into a long-term agree
ment with Burma with regard to im
port of food grains?

Shri Thirumala Rao: We propose to 
enter into an agreement for some 
years.

ShH Sidhva: The hon. Minister 
stated that the Food Minister is pro
ceeding to Burma to concluae an 
agreement. May I know whether any 
negotiations or correspondence have 
actually taken place regarding the 
quantity, price and quality of rice to 
be supplied and.......

Mr. Speaker: This question was sug
gested by the hon. Member himself......

Shri Sidhva: Yes, but the answer
was not clear.

Mr. Speaker: ...... I intervened and
said the delegation was going there 
and let us await the result.

Shri Sidhva: I wanted to know what 
was the necessity......

Shri R. Velayudhan: May I know 
whether the Government of India 
have accepted the entire quantity of 
rice offered by Burma, and, if not, why 
was it rejected?

Shri Thimmala Rao: How does it 
arise, Sir? The delegation is going to

conclude an agreement with regard to 
the rice available from Burma.

Shri R. Velayudhan: I mean last 
year?

Mr. Speaker: I think the hon. Mem
ber has not heard the reply given to 
the question. What he stated was that 
Government called for their require
ments of rice which amounted to
178,000 tons last year.

Dr. Deshmukh: What is the precise 
purpose for which the delegation is 
going?

Mr. Speaker: I won’t allow that 
question. The precise purpose is to 
get rice.

C u ltiv a tio n  in  R elation  to P opula
tio n  (S t a t istic s)

*3459. Shri Krishnanandl Rai: WiU 
the Minister of Food and Agricaltare
be pleased to state:

(a) whether Government maintain 
any statistics or estimate of the acre
age of cultivation in relation to popu
lation in India, if so, what is the ac
reage per thousand at present;

(b) if so, whether the average 
acreage of cultivation in India in re
lation to population has decreased, 
since 1947-48; and

(c) What was the area under culti
vation per thousand population in the 
years 1938-39. 1947-48 and 1949-50?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) Yes. But since figures of culti
vated area for the current year 1950
51 are not yet available, the present 
acreage per thousand of the popula
tion cannot be calculated.

(b) No.
(c) The areas under cultivation per 

thousand of the population during 
1938-39 and 1947-48 were 753-4 mU- 
lion acres and 715 4 million acrcs res
pectively. Similar figures for 1949-50 
are not yet available.

Shri Krlshnanand Ral: May I know 
in which State the area under culti
vation per thousand of the population 
is the largest and in which it is the 
lowest?

Shri Thirumala Rao: I have not got 
a break-up of all the States here— 
want notice.

Dr. Deshmukh: If the population in 
a particular year as well as the culti
vated area in that year is known, what 
is the difficulty in calculating the culti
vated area per thousand of the popu
lation?
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Mr. Speaker: *lt it is known’- . 

th a t *if is there.
Shri T. N, Sinffh: The hon. Minister 

stated in reply to part (c) that the 
cultivated area is so many millions of 
acres. I cannot understand how this 
corresponds to a thousand of the 
population.

Shri Thlrumala Rao: I am sorry I 
have committed a mistake. It is 718 
acres per thousand ot population.

Pandit Munishwar Dait Upadhyay:
May I know whether the increase in 
production is consistent with the in
crease in the area under cultivation?

Shri Thirumala Rao: It is too general 
a question. It all depends upon the 
methods used. In certain areas it is 
more and in certain areas it is less.

Pandit Munishwar Datt Upadhyay:
\irha t is the position for the whole 
country?

Shii Thirumala Rao: I want notice 
lo r making the ‘calculation’.
R egional SELr-surnciENCY in  F ood

*3461. Shri Kishorimohan Tripathi:
(a) Will the Minister of Food and 
A i^culture be pleased to state whe
ther it is a fact that the Government 
of India have evolved a new plan of 
regional self-sufficiency in food?

(b> Into how many regions is India 
divided according to the plan?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) No. The plan of self-sufficiency 
applies to India as a whole.

(b) Does not arise.
N ational H ig h w a y s  in  O r issa

♦3464. Shri M. Naik: (a) Will the 
Minister of Transport be pleased to 
state what is the mileage of National 
Highways falling within State juris
diction of Orissa?

(b) What is the annual expenditure 
granted by the Government of India 
to the State for maintenance and re
pair of these Highways?

(c) Do National Highways in Orissa 
conform to the standard prescribed 
for other first cl9ss National Highways 
in other parts of India?

(d) If the answer to part (c) above 
be in the negative, when is it likely to 
bring these Highways to the level of 
the prescribed standard?

The Minister of State for Transport 
and RaUways (Shri Santhanam): (a) 
about 827 miles.

(b) Rs, 16-412 lakhs.

(c) and (d). No standards of road 
surfaces are prescribed for National 
lUghways other than that the surface^ 
should be fit for the traffic the road iŝ  
to carry, (^ issa  has not been treated 
differently from other States. Road! 
surfaces are being gradually upgraded 
m all States as traffic warrants and 
funds become available.

Sltti M. Naik: Is it a fact that the- 
p o ^ o n  of the National Highways which 
falls within the former State o f  
M a^rb h an j remains for the most part 
of the year unnegotiable?

Shri San^anam : It is quite possible.
I have no mformation.

to Government see-to It that this portion of the National 
Highways actually comes up to the- 
pw^sf*" is maintained in other

We are developing 
the National Highways according to* 
^ e  standards of the neighbouring 
State roads and the intensity of traffic.

intensity of traffic justifies fur
ther expenditure, we shall do so.

Have Government col- 
traffic?^*^^ statistics about the volume o f

Attempts
i t  periodically to asc?r^

tain the intensity of traffic in th e  
various sectors.

Foot) G ra in s  T ransaction  ( P r o f it s )

M. Naik: (a) Will th& 
Minister of Food and Agriculture be
pleased to state the amounts of annual 
profits made by Government from th e  
food grains transaction for the last 
three years?

(b) How have the profits been dis
posed of?

(c) What are the amounts of ex
penditure under different main heads 
in connection with orocurement and 
disposal of food grains?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) and (b). It is the policy of the 
Government of India to supply im
ported food-grains to the recipient 
States on a “no-profit-no-loss*’ basis, 
p ie  method of pricing of the imported 
foodgrains is to fî  ̂ a pool price for 
each kind of grain at the beginning of 
the year on the best estimates of 
sources of supply and the prices likely 
to be paid. Adjustments* if found 
necessary on the review of these prices 
on the basis of actuals, is c a r r i^  out 
In subsequent price periods. The 

audited accounts from 1943-44 upto end
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‘of 1947-48 show a net profit of 58 
lakhs only. Those for the years 1948
49 and 1949-50 are under final scrutiny.

(c) A statement is laid on the Table 
of the House. [See Appendix XXII, 
annexure No. 55.]

Shri M. Naik: May I know what per
centage of the profit is distributed as 
procurement bonus? '

Shri Thiruniala Rao: There was
nothing to distribute.

Mr. Speaker: I think he said
that it was on ‘no-profit-no-loss’̂  basis.

Shri M. Naik: I want to know what 
is the basis on which procurement 
bonus is given to the different States.

Shri Thirumala Rao: As I stated, in 
1946-47 we incurred a logs of Rs. 1*07 
crores and got a profit of Rs. 58 lakhs. 
Therefore, the question of distributing 
this to the States ^oes not arise. With 
regard to the distribution of bonus, I 
answered a question only a few minutes 
ago. I gave all details in a statement.

Dr. Ram Subhag Singh: May I know 
the cost of procurement of foodgrains 
per maund or per ton?

Shri Thirumala Rao: We are allowed 
to have some incidentals which vary 
from Rs. 2 to Rs. 2-8-0 to meet the cost 
of procurement. I have said this more 
than once.

Shri T. N. Sigh: May I know the 
causes for the overall loss incurred in 
1946-47 and also enquire whether the 
knowledge gained thereby has been 
utilised for future transactions?

Shri Thirumala Rao: Yes. Sir. As I 
said, the pool prices will be fixed 
having regard to the estimated arrivals 
and the probable cost of these arrivals. 
In the estimate, there was some margin 
which resulted in a loss in that parti
cular year and we profited by the ex
perience and therefore made a profit 
next year.

Shri Shankaraiya: In striking the 
profit or loss, may I know whether 
shortages and dryages are taken into 
consideration and if so, what is the 
percentage allowed?

Shri Thirumala Rao: There is no
fixed percentage. Supposing we put 
100 bags in a wagon, and at the end 
of the destination we find half a bag 
less or one bag.less, we calculate the 
shortage on the basis of experience.

Shri Shankaraiya: What is the exact 
percentage that has worked out?

Shri Thirumala Rao: From niy study 
of the figures, it is not more than 1 or 

per cent-

Ch. Ranbir Singh: In calculating *no- 
profit-no-loss, may I know whether in
terest charges on the investment are 
taken into account?

T h l r ^ ^  Rao: I do not think 
that interest charges are taken into^ 
account. ‘

Pandit Munlshwar Datt Upadhyay:
In supplying foodgrains to the States, 
may I know whether the charges for 
transit, packing etc. ere borne by the 
Stete Governments or by the Central 
Government?

Shri Thirumala Rao: Whoever takes 
the grain bears those charges.

Shri T. N. Singh: Since the transac
tions are financed by ways and means 
resources, may I know whether allow
ance is made for interest charges or not?

Wiri Thirumala Rao; A s far as my
information goes, no interest is added' 
to the consumer's price.

Shri Hussain Imam: Are the bags for 
these foodgrains purchased by a Cen
tral Organisation, or does each Gov- 
ernnient purchase its own bags?

Shri Thirumala Rao: It is partly
Central and partly States'.

Dr. Deshmukh! Now that the prices 
prevailing in India in regard to food
grains have gone up, is there any pos
sibility of the loss suffered by Govern
ment being made prood?

Shri Thirumala Rao: Whatever loss 
Government suffers is considered as a 
subsidy to the c o n su m er.

WRITTEN ANSWERS TO QUESTIONS* 
H im achal P radesh

•,^426. Seth Govind Das: Will the * 
Minister of States be pleased to state:

(a) the area of Himachal Pradesh 
transferred to the Punjab and vice 
versa; and

(b) what steps were taken to ascer
tain the wishes of the people?

The Minister of States, Transport 
and Railways (Shri Gopalaswami): (a)
Area transferred from Himachal Pra
desh to Punjab is 526-6 acres and from 
Punjab to Himachal Pradesh 31,650 
acres. '

(b) These transfers were made in 
consultation with the Chief Commis
sioner and the Government oiT Punjab 
in order to exchaniye small islar*ds of 
territory; and in accordance with the 
general practice adopted in such cases, 
it was not felt necessary to consult 
local opinion.
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S en d ing  or E leph a nts  to A ndamans

♦3428. Shri B. K. Paul; Will the 
Minister of Food and Agriculture be 
pleased to state:

(a) how many elephants have been 
sent by Government to Andaman and 
Nicobar Islands since 1949 till March, 
1951 and for what purposes they have 
been sent;

(b) the total amount paid towards 
the cost of these elephants;

(c) the machinery through which 
these purchases have been made;

(d) the monthly maintenance 
’ charges for these elephants in Andaman 
<and Nicobar Islands; and

(e) whether Government propose to 
;send any more number of elephants 
to Andaman and Nicobar Islands dur
ing the current year?

The Deputy Minister of Food and 
Agriculture (Shri Thintmala Rao);
<a) to (d). The elephants are import
ed by the Chief Commissioner from 
different States. The required infor
mation has been called for from him, 
•and will be placed on the Table of the 
House when received.

(e) No.
I.C.A.R. AND LA.R.I.

*̂ 3429. Shri Karunakara Menon: Will 
the Minister of Food and Agriculture
be pleased to state how I.C.A.R. is 
related to I.A.R.I. of the Ministry of 
'Food and Agriculture?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
The main function of the Indian Agri
cultural Research Institute is to con
duct research on fundamental prob

lems of all India importance. The 
Indian Council of Agricultural Research 
promotes, guides and coordinates re
search in agriculture and veterinary 
science throughout India.

There is close liaison between the 
Institute and the Council. The research 
programmes of the Institute are some
times suggested by the Council and are 
always reviewed by the Council every 
year in order to sccure proper co
ordination. The Director of the Insti
tute is a member of the Advisory Board 
and the Research and Extension Boards 
or the Ccunril. The Pleads of the 
various Divisions of the Institute are 
also members of the scientific and com
modity Committees of the Council.

B lack M a rketin g  in  C loth ,
S ugar etc .

^3430. Thakur Lai Singh: Will the
Minister of States be pleased to state 
how many cases of (i) irregularities 
and (ii) actual black marketing in 

d o th , sugar etc., were filed in the

courts in Bhopal State during the years *
1949 and 1950 and with what results?

The Minister of States, Transport and 
Railways (Shri Gopalaswami): A state
ment is laid on the Table of the House. 
[See Appendix XXII, annexure No. 56.]

T eleph o n es  F ees  in  H yderabad

•3431. Shri A. H. S. AU: (a) Will the 
Minister of Communications be pleas
ed to state whether the new scale of 
telephone fees in Hyderabad is 
introduced to bring it on an equal 
level with the rates in the rest of
India from 4th April, 1951?

(b) What is the new scale?
(c) Have the subscribers been given

notices that it̂  has been given retros
pective effect and will be charged 
from 4th April, 1950?

•
The Minister of Communications 

(Shri Kidwai): (a) Yes, but the dat« 
is 16th April, 1951.

(b) (i) For Hyderabad City Ex
change—Rates prescribed under para.
Ill (i) (b) of P. & T. Guide (page 
382).

(ii) For other exchanges in Hydera
bad State—Rates prescribed in para.
Ill (i) (a) of the Table.

(c) Notice has been given to the 
subscribers that the rents will be re
vised from the 16th April, 1951.

N izam  S ugar F actory

*3432. Shri A. H. S. Ali: Will the
Minister of Food and Agriculture be
p leased  to  s ta te :

(a) what quantity of sugar up till 
the end of March, 1951 has been pro
duced by the Nizam sugar factory since 
October, 1950;

(b ) w h a t  q u a n ti ty  o u t o f th e  e n t i r e  
p ro d u c tio n  h a s  b e e n  so ld  o u t a n d  w h a t  
Q u an tity  is n o w  sto ck ed  in  th e  f a c to ry  
g odow ns; a n d

(c) what quantity of sugar produced 
by that factory has been allotted to 
various States?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) 19,627 tons.

(b) The quantity despatched up to 
31st March, 1951 was 10,362 tons, leav
ing 9,266 tons in stock.

(c) 15,488 tons have been allotted, 
for consumption up to end of June,
1951. to the Hyderabad and Bombay 
Stotei.
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I n d u stria l  J n v e st ig a t io n s  Co m m it 
tees  R epo rts

*3438. Shrl M. L. Gupta: (a) WiU
the Minister of States be pleased to 
state whether Government are aware 
that the reports of industrial investi
gations Committees, such as (1) Wadia 
Committee and (2) Kasturbhai Lalbhai, 
appointed by the States Ministry for 
Hyderabad has not been published so 
far?

(b) Do Government propose to place 
those reports on the Taole of the 
House?

(c) Is it true that, like Gorwala
Committee, these other Committees 
have also expressed their dissatisfac
tion on the working of the Hyderabad 
Industrial Trust Fund? ,

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) Yes.

(b) It is not proposed to place copies 
of the reports on the Table of the 
House, as they contain confidential in
formation obtained from the companies. 
The Hyderabad Government have, how
ever, released to the Press a summary 
of the main recommendations made by 
Shri Kasturbhai Lalbhai. Copies ofj 
the summary are available in the 
Library of the House.

(c) An indication of Shri Kasturbhai 
Lalbhai’s comments on the Industrial 
Trust Fund has been given in the Press 
summary referred to

A m m o n iu m  S ulphate

*3439. Shrl M. L. Gupta: WiU the
Minister of Food and Agriculture be
pleased to state whether ammonium 
sulphate is made available to State Gov
ernments for supplying to cultivators 
for growing better foodgrain crops?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
Yes. The requirements of the State 
Governments were met in full during
1950. Arrangements have been made 
to meet all the requirements during
1951.

S tr a w - b o a r d s  f r o m  Ullah G r a s s

*3452. Shri Lakshmanan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether investigation carried 
out at the Forest Research Institute at 
Dehra Dun has shown that straw- 
boards could be manufactured from 
ullah grass; and

(b) whether sufRcient quantities of 
this grass is available so as to replace 
the wheat and rice straw now used?
47 P.SJD.

The Deputy Minister of Food ami 
Agriculture (Shri Thirumala Bao):
(a) Yes, but it requires to be mixed 
with pulps from wheat and rice straws 
to get the colour of straw-boards.

(b) Ullah grass Is reported to be 
available in fairly large quantities in 
the forest Savannahs of Northern India 
only.

Tourist  TRArric
*3453. Shri Lakshmanan: Will the 

Minister of Transport be pleased to
state:

(a) the number of foreign touriata 
who visited India during ttie years 19«t 
and 1950;

(b) the nationalities of these tourists 
and their number according to
nationality;

(c) the expenses incurred by the 
Central Tourist Traffic Advisory Com
mittee during each of these two years; 
and

(d) whether there are Regional 
Tourist Traffic Committees set up in 
different parts of the country and if 
so, at what places?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
and (b). Arrangements have been made 
for the collection of tourist statistics at 
all customs ports from January, 1951. 
Complete statistics for 1949 and 1950 
regarding foreign tourists to India are 
not available. The returns for the 
period September. 1950 to December,
1950 for all ports except Bombay show 
that 2389 fo re i^  tourists visited India 
during this period. A statement show
ing their nationalities is laid on the 
Table of the House. [5'ee Appendix 
XXII, annexure No. 57.] The statistics 
for Bombay are being collected only 
from the 1st March, 1951.

(c) An expenditure of Rs. 457 and 
Rs. 2,986 was incurred In connection 
with the meetings of the TouriH 
Traffic Advisory Committee during the 
years 1949 and 1950 resp ec tiv e .

(d) No, but the question of setting 
up such Committees is under coo  ̂
sideration.

A ir  A g r eem en ts

*3458. Shri Biyani: Will the Minis
ter of Communications be pleased to
state:

(a) with what countries India has 
entered into Air agreements; and

(b) what other Air agreements are 
in the offing?

The Minister of ___
(Shri Kidwai): (a) The attention of 
the hon. Member is invited to the 
replies given to Dr. Ram Subhag Singh^i 
Starred Question No. 1469 and to Mis
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supplementary questions on the 16th 
February, 1951.

(b) Agreements with the United 
Kingdom and the Netherlands have 
recently been discussed and are likely 
soon to be concluded. Agreements 
with Thailand, Egypt, Ethiopia an<? 
Iran are contemplated In the near 
future.

T ra m w a y  S er v ic e  in  D e l h i

*3460. Shri a  K. Pani: Will the
Minister of Transport be pleased to 
state:

(a) the terms of agreement with 
Delhi Central Electrical Power Autlio- 
rlty for taking over the Tramway 
system in Delhi by Delhi Road Trans
port Authority;

(b) whether Government propose 
to place a copy of the Agreement 
reached on the Table of the House;

(c) when it is expected to replace 
the present old tram cars;

(d) what is the total strength of 
staff for Tramway service; and

(e) what are the proposed routes 
to which Tramway service will be 
extended and when?

The Minister of States for Transport 
and RaUways (Shri Santhaaam): (a)
and (b). A statement giving the terms 
and conditions of the transfer is placed 
on the Table of the House. [Sec Ap
pendix X X n , annexure No. 58.] The 
transfer was effected by mere ex
change of letters and no formal agree
ment was executed.

(c) and (e). These are questions 
needing examination and the Delhi 
Road Transport Authority will no 
doubt go into them as early as pos
sible. The Service was taken over by 
the Authority only on the 1st April.
1951.

(d) 369.

Co m m er c ia l  and P r iv a te  P lanes 
( In spectio n )

♦3462. Dr. M. V. Gangadhara Siva:
Will the Minister of Commanicaiions 
be pleased to state:

(a) whether all commercial and 
private planes operating in India are 
inspected and overhauled at frequent 
intervals to ensure safe air travel;

(b) whether safety requirements 
are set up by the Civil Aeronautics 
Boards an India Government agency*; 
and

(c) whether the planes are inspect
ed and pronounced airworthy by re
presentatives of any other Agency be

fore taking off?

The Minister of Commiuilcatloiui 
(Shri Kidwai): (a) Yes.

(b) In India safety requirements are 
prescribed in the Indian Aircraft 
Rules, 1937 by the Central Govern
ment. There is no Civil Aeronautics 
Board in India.

(c) Every commercial aircraft has 
to possess a daily certificate of safety 
for flight. The certificate is issued by 
engineers In the employment of the air 
company concerned. He must be 
quallfled and must hold a licence is
sued by the Government. Surprise 
checks of daily certificates of safety 
for flight are made by the Aeronautical 
Inspectors of the Civil Avia
tion Department. These Inspec
tors also exercise direct super
vision when the air company’s engin
eer carries out work on the aircraft 
according to schedules made by the 
manufacturers. Further, all commer
cial aircraft are Inspected every year 
at the time of over-haul for certificates 
of alr-worthlness Issued by the Civil 
Aviation Department.

In the case of private planes a certi
ficate of alr-worthlness Is not neces
sary In India, but officers of the Civil 
Aviation Department may ground any 
aircraft If they consider It unsafe for 
flight.
A g ricu ltu ra l  M ethods ( Im pr o v e m e n t )

*3463. Dr. M. V. Gangadhara Siva:
^Wlll the Minister of Food and Agri- 
tulture be pleased to state:

(a) what steps the Government of 
India are taking at present to Improve 
the agricultural methods;

(b) whether any allotment of funds 
has been made to the Madras State, 
for the purpose of Irrigation for the 
years, 1948, 1949 and 1950; and

(c) the names of all agricultural 
modem machinery available for the 
development of agriculture in India?

The Deputy Minister of Food and 
Agrlcultare (Shri Thimmala Eao):
(a) Attention of the hon. Member is 
drawn to para. 20 of my note on the 
Grow More Food Campaign recently 
circulated to the Members of the 
House.

(b) Yes. The amounts allotted are: 

(Figures in lakhs oirvtp^en.)

Year. Grants. Loans.

1048.1949 13010 Nil
1040-1080 S08 14
a050.10ftl 128* 

----- AS
10500

ToUl 470* io«oo
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(e) A list is placed on the Table of 
the House. [See Appendix XXII an- 
nexupe No. 59.]

Colla pse  o f R a ilw a y  GooDSrSHSD

*3466. Shri V. K. Reddy: (a) WUl
the Minister of Railways be pleased 
to state what are the reasons for the 
collapse of Railway goods-shed at 
Srikaculam Road Railway Station?

(b) What is the number of persons 
who died on account of the collapse?

(c) How many are injured?
(d) Do Government propose to en

quire Into this incident and award 
compensation to the family members 
of those who died due to the accident?

The Minister of State for Traasport 
and Railways (Shri Saathanam): (a)
An Inquiry is being made to determine 
the reason for the collapse of the goods 
shed.

(b) Three.
(c) Three.
(d) The case is already under en

quiry. The question of award of com- 
oensation is being looked into.

A ir  A ccident (E n q u ir y )

*3467. Shri Kamath: Will the Minis
ter of Commanlcatloiis be pleased to
state:

(a) whether the inquiry Into the 
accident resulting in the forced-land- 
ing of an Airways (India) Ltd. air
craft on the 17th December. 1950 has 
been completed?

(b) if so, what are the findings and
conclusions; and

^o) what action is being considered 
by Government in order to prevent 
such accidents in future, as also the 
steps that are proposed to be taken 
against those responsible in this case?

The Minister of CommimlcatloBa 
(Shri Kklwal); (a) Yes.

(b) A copy of the Report has been 
placed in the Library.

^c) A Notice to Airmen has been is
sued prohibiting the carriage of 
dangerous articles, of which 48 are 

specified in the Notice.

Government is advised that no pro
secution can be instituted against nny 
oerson for violation of any existing 
law. We are taking steps to amend 
the law and are also consulting scienti
fic advisers in respect of certain scienti
fic matters arising out of th9 iQctdeot

K ala B haw an  I n st it u t e , B aroda

*3468. Shri Kamath: Will the Minis
ter of Communications be pleased to 
refer to the answer given to my Star
red Question No. 2928 asked on the 9th 
April, 1951 and state:

(a) the status and functions of the 
Kala Bhawan Institute of Baroda:

(b) on what terms and conditions 
the two gliders were handed over to 
Kala Bhawan; and

(c) whether all the three gliders are 
in working order today?

The Mnlster of Communicatloiui 
(Shri Kldwal): (a) The Institute is a 
State Government Engineering School 
giving training in electrical and mecha
nical engineering leading to diploma 
certificates.

(b) The two gliders were the pro
perty of the Baroda Government. I 
presume the State Government made 
a present of them to the Kala Bhawan.

(c) No, Sir, none of them.

P a kista n i R aids on  R ajasthan  B order

*8470. Shri Balwant Slnha Mehta:
(a) Will the Minister of States be 
nleased to state bow many raids have 
been made on Raiasthan border by 

Pakistanis up to March, 1951?
(b) How many cattle have been 

lifted away and what is the value of 
goods taken away by them?

The Minister of States. Transport 
and Railways (Shri Gopalaswamlh

â) According to the information avail- 
»ble with us. 160 raids were made on 
Rajasthan border by Pakistanis during 
the year 1950, and 41 raids during the 
first three months of 1951.

(b) They carried away in all 4229 
heads of cattle and sheep. The tot^l 
value of goods taken away is Rs. 
4,26.298.
R e co m m en d a tio n s  or M e ts o r o lo o ic a l  

E x p e r t s

*3471. Shri S. V. Naik: Will the 
Minister of Communlcatloiis be pleas> 
ed to state:

(a) what have been the main re- 
coipmendations of the meteorological 
experts who met in a conference in 
Poona during February, 1951;

(b) whether any measures are be
ing taken to exoand and improve 
weather forecasting service in India; 
and

(c) if so, what are these measures 
and during what period they would 
be implemented?
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The Minister of Communications 
(S M  Kidwal): (a) The main recom
mendations relate to—

(1) preparation of additional wea
ther charts for aviation and 
other forecasts;

(2) provision of mobile radiosonde 
observations for studying im
portant weather situations like 
cyclones etc.;

(3) provision of equipment for 
measurement of cloud ceilings 
at aerodromes; and

(4) standardisation of methods 
of forecasting, briefing of
Eilots and of training of pilots 

1 meteorology.
(b) and (c). These recommendations 

are being examined by the India 
Mielteorological Department and they 

will be implemented during the cur
rent year to the extent it is possible to 
do so within the budget allotment.

Grant o r Taccavi, Subsidy in Vindhya 
P radesh

m .  Shri Dwivedi: Will the Minis
ter of States be pleased to state;

(a) how many applications were 
received by the Directorate of Agri
culture. Vindhya Pradesh for he 
grant of (i) Taccavi (ii) subsidy or 
(ill) any other kinds of aid for agri
cultural purposes;

(b) whether financial positions of 
the applicants were inquired into be
fore making the sanctions;

(c) whether any amounts for which 
provision existed have lapsed; and

(d) if so, for whose fault?

The Minister of States, Transport 
nnd Railways (Shri Gopalaswami):
(a) No applications were received by 
the Directorate of Agriculture for the 
grant of Taccavi, loans or other aid.

(b) to (d). Do not arise.

P m m o R A  D am  in  V indhya P radesh

236. Shri Dwivedi: Will the Minis 
ter of States be pleased to state:

(a) whether any information i.'j 
avr.liable regarding the survey work 
done in connection with the construc
tion of Pithnora dam in river Jamnor 
in Tikamgarh District of Vindhya 
Pradesh.

(b) Whether Government propose 
to place it on the Table of the House 
In case p reoort is ready: and

(c) whether it is a fact that Hydro
electric energy can be obtained 
through this project at nominal cost?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) to (c). It appears that the survey 
was conducted before the formation 
of Vindhya Pradesh by the Uttar Pra
desh Government in consultation with 
the then administration of Orchha 
State. Details of this survey are being 
obtained from the Uttar Pradesh Gov
ernment.

J u ng le (Ck>MPENSATORY) A llow ance 
FOR R ailw a y  E m pl o y ee s

237. Shri B. B. Varma: (a) Will the 
Minister of Railways be pleased to 
state whether the Railway employees 
of Lumding and of the neighbouring 
stations of Lumding, Assam Railways, 
were allowed jungle allowance as 
compensatory allowance due to the 
bad climate of the places?

(b) Why has the Jungle allowance 
been discontinued from April, 1950?

(c) Did the Central Pay Commis
sion recommend compensatory allow
ance for such stations?

(d) Has the recommendation been 
implemented?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The reply is in the affirmative.

(b) The Jungle Allowance has been 
discontinued only at Lumding Station 
with effect from 1st April, 1950 in view 
of the greatly improved sanitary con
ditions provided by the Railway Ad
ministration in the locality.

(c) The recommendation of the 
Central Pay Commission in regard to 
the grant of bad climate allowance in 
unhealthy areas is ^that the classifica
tion made by Provincial Governments 
may be followed as they are in the 
best position to decide what areas are 
particularly unhealthy and require the 
grant of such an allowance.’ Lumding 
station has not been classified as un
healthy by the Assam Government.

(d) The recommendation has been 
accepted by the Government and in its 
light the grant of bad climate allow
ance at stations other than Lumding is 
also being reviewed.

iBBfOATION PaOJBOTS (KSPATRS)

238. Shri Dwivedi: Will the Minis
ter of Food and AgricuUare be pleas
ed to state:

(a) the number of tanks for the le- 
nairs of which a sum of rupees two
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laklM has been sanctioned for irrlga- 
tion^l orojecta in Vlndhya Pradesh; 
and

(b) what will be the total acreago 
which may have the facility of irriga
tion B9 a result of these W6fks?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Bao):
(a) 30.

(b) 1,333 acres.

L ocust  W a rn in g  O rg a n isa tio n

239. Shri Sldhya: (a) Will the 
Minister of Food and Agriculture be
pleased to state what is the amount 
provided for the years 1950-51 and
1951-52 for Locust Warning Organisa
tion?

(b) How much of this amount is 
recovered or recoverable from the 
States?

(c) What is the outdoor staff for 
this organisation?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) Rs. 12.62.680 for 1950-51 and Rs. 
25.00,000 for 1951-52.

(b) During 1950-51. no amount was 
recoverable from the States as the Gov
ernment of India had agreed, as a very 
special case, to accept entire responsi
bility for locust control in the initial 
desert breeding areas. During 1951-52, 
however, it is proposed to recover an 
approximate amount of Rs. 13^50.000 
from the States, under the provisions 
of the Co-ordinated Locust Control 
Scheme.

(c) A statement is placed on the 
Table of the House. [See Appendix 
XXII, annexure No. 60.]

M edical E xam in ation  o f  S ea-m e n

240. Shri Kamath: Will the Minister 
of Transport be pleased to state;

(a) whether the attention of Gov
ernment has been drawn to the Judg
ment delivered by the Calcutta H i^  
Court on the 2nd February, 1951 (in 
Indian Quarter-Masters* Union and 

others versus P. R. Dutt and another, 
an application under Article 226 of 
the Constitution for a writ in the na
ture of mandamus) to the effect that 
the system of pre-entry medical exami
nation of seamen by Government doc
tors has got no sanction or authority 
of any law or any rule having the force 
of law;

(b) whether that system has since 
been discontinued; and

(c) if not, why not?

^  Trannport
and Railways (Shri Santhanam); (a) 
to (c). Yes, Sir. The judgment of the 
Calcutta High Court referred to con
tains some general observations on 
the Medical Examination Scheme as 
conducted hitherto but the only order 
passed by the High Court was that no 
endorsement of permanent unfitness 
should be made on seamen’s C. D. Cs. 
This order Was given effect to by 

Government inmiediately. The scheme 
is being continued because the Calcutta 
High Court has not directed that it 
should be discontinued. The substan
tive part of the judgment is quoted 
below:

‘̂In my view this application 
should succeed to the extent that 
the respondents are restrained from 
making or causing to be made any 
endorsement of permanent unfit
ness on the Certificates of Service 
of seamen submitting to the pre
entry Medical Examination held 
under their supervision and they 
are directed to cancel the endorse
ment of permanent unfitness made 
on the Certificates of Service of the 
petitioners.”

In view of this, the question of dis- 
contmuing the scheme does not arise.

R a ilw a y  A ccident betw een  H ardinge 
B ridge  and M into  R oad

Will the
Minister of Railways be pleased to 
state whether the Railway line bet- 
w ^ n  Hardinge Bridge and Minto 
Bridge in the area of New Delhi is 
open on both sides?

(b) Were railings put up after this 
line was constructed?

(c) When were the railings removed?
(d) How many accidents have oc

curred since the removal of railings?
(e) Is it a fact that two weeks ago 

one man was killed by a moving 
train?

(f) Are the railway authorities 
bound under the provision of the 
Railway Act to provide railings, mor<» 
particularly where the train runs 
through a populated area?

l e i s t e r  of State for Transport 
^  Railways (Shri Santhanam); (a) 
Yes.



(I)) At the time of construction posts were removed iwhen qiuurters 
standard wire fencing with stone posts, were built by the Central P . W. D. on 
was provided along the railway line this Railway land during the war. 
to mark the railway boundary.

(d) Nine since 1942.
(c) The wire fencing has been cut / v v

through and removed gradually by *•••
persons uakx^wn. Mos ;̂ of the stone (f) No.
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PARLIAMENT OF INDIA
Tuesday, 24th Apnl, 1951

House met at Half Past eight of 
the Clock,

[M r .  Speaker in the Chair}

QUESTIONS AND ANSWERS

(See Part I )

9-30 A.M.

MOTION FOR ADJOURNMENT 

P un jab  N a t io n a l B ank  S t r ik e

Mr. Speaker: I  have received notice 
Of an adjournment motion from the 
non. Shri Sarangdhar Das with refer
ence’ to the seven days* old strike of 
nearly nme hundred employees of the 

and of the branches in Delhi 
of the Punjab National Bank conse
quent upon certain reasdns, which he 
«nn a result of the invalida-
tipn by the Supreme Court of the'

ss
s i^ W f # Tribunal has been the 
ernmf and the Gov-
coSSl of during the

discussion, that they were
a n ?

fssS” vr*“« “
as to how ^
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stated in reply to a short notice ques
tion, GovemmcBt are fully alive to the 
gravity of the situation. At the same 
time Goveroment have to take Into 
consideration and give due regard to 
the judgment given by the highest 
tribunal in the land. The matter is 
receiving urgent consideration of the 
Government and probably in about a 
week’s time some tangible decision will 
be taken and perhaps we may have to 
come before the House.

Now, with respect to this particular 
motion, the strike that is going on has 
nothing to do with the invalidation of 
the award by the Supreme Court. It 
appears from the statement issued by 
the Secretary of the bank concerned, 
which has appeared in today’s papers, 
that originally one clerk was asked to 
explain as to why he was absent with
out proper permission. He was charge- 
sheeted. He refused to take Sie 
charge-sheet. Then the Conciliation 
Officer of the Government of India 
went into that case. Meanwhile, several 
employees of the Bank went on strike 
and later on gave certain demands. 
From the nature of the demands, as 
they appear in the statement, I think 
no bank in this coimtry will ever be 
able to work.

Shri Hussain Imam (Bihar); Is the 
hon. Minister allowed to' read from the 
newspapers?

Mr, Speaker: He is only quoting 
them.

Shri Gadgil: The demands were:
“To adjust the salaries of the 

subordinate staff, daftries and 
clerks in grades of Rs. 250 per 
monto Rs. 400 per month and 
Rs. 550 per month respectively.
In addition, 70 per cent, of the 
basic pay was demanded as dear- 
n ^  allowance with a minimum of 
Rs. 75 and maximum of Rs. 150 
per month payable to all the above 
categories of staff. Again, six 
months* salary was demanded as 
yearly bonus, plus free quarters r 
house rent equivalent to 10 per
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[Shri GadgU] 
cent, of the salary with a minimum 
of Rs. 30, free medical aid to em
ployees and their dependents and 
children and education allowance 
of Rs. 20 per month per child, con
veyance allowance with a minimum 
of Rs. 20 per month with I j  
months* privilege leave a year, 
three weeks’ casual leave a year 
and three months* sick leave a 
year, a local allowance of Rs. 25 
per month, one month’s pay as 
gratuity per year of service.......”
Mr. Speaker: Order, order. It is not 

necessary for us to go into the details 
of the strike. For the purposes of this 
motion, I take it that it has nothing 
to do with the award.

Shri Gadgil: I may also add that it 
is incorrect to say that many persons 
have been suspended or discharged. 
Only one person has been suspended, 
namely the clerk with whom this 
troubie started and six persons have 
been dismissed because they indulged 
in violence—they attacked the premises 
of certain branches of this bank. This 
bank has eighty branches all over the 
country and only six persons have 
been dismissed. The dismissal has 
nothing to do with the adjudication 
award.

Shri Hussain Imam: The hon. Minis
ter has stated only the bank’s case. 
Will you allow us to present the other 
side of the picture?

Mr. Speaker: I am concerned only 
with the admissibility of the motion. 
Two points are clear here: one is that 
the strike is not the result of delay 
on the part of Government in taking 
action on the award. The other point 
IS. I am myself not clear as to how it 
is the concern or the responsibility of 
Government to go into the affairs of 

adjustments of their 
affairs so far as their employees are 
concerned. -That is an independent 
matter with which Government is not 
concerned. Nor do I think is this the 
proper forum for a discussion of that.

Shri Sarangdhar Das (Orissa): I 
want a clarification from the hon. 
Mmister............

Mr. Speaker: As I explained, we are 
not concerned here with the exact 
n^ure of the dispute or the merits of
vSf employees. The
hon Mmister went into details. He 
perhap^ wanted to show the nature 

nature of the 
I  between the parties. -I do not

House ^or the purpose of agitating 
p lo v ^ r ^ w f^ - ir  and em-
Sex^tTustoS, on‘"theTge'SS^.««'’ - ^
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[The Minister of Education (Maulana
Azad): I beg to move;

“That this House do proceed to 
elect, in such manner as the 
Honourable the Speaker , may 
direct, one Member to serve on the 
Central Advisory Board of Educa
tion in India, constituted by the 
Government of India, for the un
expired portion of the term ending 
3rd December, 1953, vice Pandit 
Lakshmi Kanta Maitra, resignei.” ]

^RT

f ?

[Sl|ri Kamath (Madhya Pradesh): 
Will the Minister of Education be 
nleased to state whether Pandit 
Lakshmi Kanta Maitra has given any 
reason for his resignation?]

[Maulana Azad; He has not given any 
particular reason. He siijtiply tendered 
the resignation and it was accepted.]
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The motion was adopted.

“That this House do proceed to 
elect, in such manner as the 
Honourable the Speaker may 
direct, one Member to serve on the 
Central Advisory Board of Educa
tion in India constituted by the 
Government of India, for the un
expired portion of the term ending 
3rd December, 1953„ vice Pandit 
Lakshmi Kanta Maitra, resigned.” 

The motion was adopted.

G overnixVG B od y  of the  I n d ia n  
C o u n c il  of M ed ical  R esearch

The Minister of Health (Bajkamari 
Amrit Kaur): I beg to move:

“That this House do proceed to 
elect, in such manner as the 
Honourable the Speaker may 
direct, two Members from among 
themselves to sit on the Governing 
Body of the Indian Council of 
Medical Research vicb Acharya,
J. B. Kripalani and Dr. B. Pattabhi 
Sitaramayya, resigned.”

Shri Kamath: May I know whether 
these two Members also resigned in 
the ordinary course or have they given 
any reasons for their resignation?

Rajkumari Amrit Kaur: Acharya
Kripalani feels that his knowledge, or 
lack of knowledge, does not fit him to 
be a member of this body.

Dr. Sitaramayya has resigned for 
reasons of health, I think.

Mr. Speaker: The question is:
“That this House do proceed to 

elect, in such manner as the 
Honourable the Speaker may

• direct, two Members from among
themselves to sit on the Governing 
Body of the Indian Council of- 
Medical Research vice Acharya 
J. B. Kripalani and Dr. B. Pattabhi 
Sitaramayya, resigned.”

The motion was adopted.

Stan d in g  F in a n c e  C o m m it t e e

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to move:

“That this House do proceed to 
gect, in such manner as the 
Honourable the Speaker may 
^ ec t, one Member from among 
themselves to serve on the Stand
ing Finance Committee until the 
end of the Financial Year 1951-52, 
vice Shri C. M. Poonacha, re
signed.” ■

Shri Kamath: I am sorry to repeat 
the question, but may I know the

Forward Contracts 
(Regulation) BiU

reason for the resignation of . tfaif 
Member?

Shri C. D. Deshmukh: I wiU have to
see the papers for the reasons for the 
resignation.

Mr. Speaker: I think the position was 
clarified by the Minister of State for 
Parliamentary Affairs when we had a 
large number of motions the other day.

Mr. Speaker: The question is:
“That this House do proceed to 

elect, in such manner as the 
Honourable the Speaker may 
direct, one Member from among 
themselves to serve on the Stand
ing Finance Committee until the 

~ end of the Financial Year 1951-52, 
vice Shri C. M. Poonacha, re
signed.”

The motion was adopted.

25-4-51 28 4-61

Mr. Speaker: I have to inform hon. 
Members that the following dates have 
been fixed for receiving nominations 
and holding elections, if necessary, in 
connection with the following Commit
tees:

Date/or Date/or 
nomination deeiion

(1) Central AdvisoryT
Board of Educa
tion.

(2) Governing body of
the Indian Coun
cil of Medical 

. Befiearcb.
(3) Standing Finance

Committee. ^
The nominations for these Commit

tees will be received in the Parliament
ary Notice Office up to 12 N o on  on the 
date mentioned for the purpose. The 
elections, which will be conducted by 
means of the single transferable vote, 
will be held in the Assistant Secretary’s 
room (No. 21) in the Parliament House 
between the hours 10.30 ajo, and
1 P.M.

FORWARD CONTRACTS (REGULA
TION) BILL

Shri Naziniddin Ahmad (West
Bengal): Yesterday I contended that 
the main provisions of the Bill were 
ultra vires of the Constitution. I shall 
submit some authorities in favour of 
that proposition.

The Minister of Commerce and Ib- 
dostry (Shri Mahtah): Sir, on a point 
of order. Even yesterday I wanted to 
bring it to the notice of the House. 
The hon. Member has been going on 
arguing that the Bill is ultra vires. Is 
it a point of order or a criticism of the 
Bill, I do not understand? So far as
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[Shri Mahtab]
I remember, Sir, you once ruled that 
that point should not be discussed in 
detail here. As such I do not know 
how a long speech describing this Bill, 
or certain provisions of it, as ultra vires 
of the Constitution can 1)e entertained 
at this stage.

Mr. Speaker: The position which I 
had made clear was that the question 
of ultra vires will not be decided by 
the Chair but that it may be left to 
the House. I f it comes to the conclu
sion that it is ultra vires, the House 
may reject the Bill. I f the House ac
cepts the Bill for consideration, then 
the party aggrieved has its remedy in 
the Supreme Court or other courts. 
Therefore I said it was no use going in 
detail into questions of constitutional 
niceties, because after all, these are 
things which can best be argued by 
lawyers and it is not proper to take 
the time of the House over these long 
discussions of niceties. But it is too 
much for me to say that an hon. Mem
ber IS not entitled to urge the point. 
He IS certainly entitled, but he w i l l -  
taking into consideration the time of 
the House and the importance of the 
matter-A:urtail his arguments just to 
the mmimum and bring out his points 
very clearly, in short, avoiding all 
repetitions. And the Chair will certain
ly regulate—if it can, of course, in 
certain cases it is difficult—to see that 
there is no repetition of the arguments. 
I do not know what arguments the 
hon Member is going to urge over 
that pomt. It seems he has argued the 
matter to some extent yesterday. But 
he need not repeat them again for my 
benefit. He may continue his speech but ha will be short. speet n,

S M Nazirnddin Ahmad: Yes, Sir, I 
shall be short. The question which I 

H°^se has been 
Supreme Court twice, 

and I will merely refer to the cases 
5 decided in the cas6 of

o That is reported in
1950 Supreme Court Report, page 566.
A points
decided by their Lordships and I will 
not a r^ e as to how this decision 
a^^te the Bill. In that case a certain 
Municipality by a bye-law decided that 
no market or a place of wholesale 
business may be started without the 
permission of the Board. Another 
bye-law was that no person shall sell 
or expose for sale any vegetable, fruit, 
etc. at any place other than the one 
nxed by the Board for that purpose. 
The Municipality fixed a place as an 
exclusive place where such marketing 
could be done. Under another bye- 
law the Municipality gave a monopoly 
right to another person to sell his goods 
in the market. The present petitioner

was a shopkeeper who was a whole
sale dealer and he was carrying on his 
business. The Municipality gave him 
notice that as a monopoly right had 
already been given to another, and as 
no further licence or permission could 
be given to the petitioner, he should 
close the shop. He did not, however, 
close the shop. As a result, he was 
served with a notice for prosecution. 
He refused to obey, and he was prose
cuted. He came to the Supreme Court 
for a declaration that the bye-law 
which would possibly purport to pre
vent him l5*om carrying on a 
business—which is the relevant thing 
here—was ultra vires. The Supreme 
Court in this case was unanimous and 
the judgment was delivered by Mr. 
Justice Das. He said that the right 
to follow a profession or trade is given 
by article 19 of the Constitution and 
it could not be curtailed by virtue of 
any bye-law or . any action of the 
Municipality. Although they granted 
a monopoly right to some-body else, 
taking over Rs. 70,000 from him, still 
they had no right to refuse to allow 
this man to go on with his profession. 
That was the decision in that case.

I have another authority which is a 
later ruling of the Supreme Court 
which is more direct and perhaps more 
to the point. In this case, in the old 
Central Provinces there was the scheme 
to grow more food. There were some 
bidi-makers in a certain locality. It 
was felt that fallow lands should be 
brought under the plough and therefore 
it was felt necessary to compel the 
bidi-makers to leave their trade so that 
they would be made to gravitate to
wards cultivation. They therefore 
passed a law, a kind of law which we 
are going to pass. The law was to the 
effect that the Deputy Commissioner 
may decide upon a certain area and 
declare a certain period as the cultiva
tion season, and then prohibit anyone 
from carrying on the trade of bidi
making in that al:ea during the culti
vation season. It also prohibited any
one from employing anybody within 
that area to make bidies. And it was 
thought that this would help the grow- 
more-food campaign. I think in the 
name of grow-more-food, many wonder
ful things are done in many places. 
As soon as this notice was given to the 
bidi-makers, one proprietor of a bidi 
firm and a bidi-worker came to the 
Supreme Court. They wanted a dec
laration that under article 19(l).(g) of 
the Constitution their right of trade 
was guaranteed and all that could be 
done by the Legislature was to impose 
only reasonable restrictions on the 
exercise of the right for the benefit of 
the public. The Government contend
ed that these restrictions were reason
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able, secondly that they were for the 
public goed, and also that the reason
ableness of those restrictions was a 
matter for the Legislature. This case 
has been reported in 1950 -Supreme 
Court Reports at page 759. That is 
the case of Chintaman Rao. In this 
case their Lordships were unanimous 
and the judgment was delivered by 
Mr. Justice Mahajan. They rejected 
all the arguments on behalf of the 
State. One of the arguments was as to 
the reasonableness of the restriction. 
The learned Judge pointed out that the 
restriction must be.reasonable, that is, 
restriction does . not mean that the 
rights would be completely stopped but 
there should be a bsriance between 
public convenience and the right to 
carry on trade. If there is a nice 
balance, then, of course the restriction 
could be reasonable, if not, it is im- 
Teasonable. It was pointed out by his 
Lordship that the restriction in this 
case was drastic, that it completely 
stopped the people from carrying on 
their trade and, the object of grow- 
more-food campaign was not a suitable 
one to prevent these people from 
carrying on with their trade. It is to 
be noted that the restriction was com
plete during the period. It applied to 
all persons whether they were fit for 
doing cultivation or not. Even the 
businessmen could not bring men from 
outside the area. All crippled men, 
women and children incapable of 
taking part in agriculture would also 
be prohibited and then, what is more, 
the prohibition was wholly complete. 
I shaU quote only one passage from 
the judgment:

“These provisions of the statute 
in our opinion cannot be said to 
amount to a reasonable restriction 
on the right of the applicants and 
that being so, the statute is not in 
conformity with the provisions of 
Part III of the Constitution.”

It had been argued that the law 
though drastic in its letter, may be ap
plied reasonably and the .drastic 
nature of the language is not enough 
to condemn the law, and that it was 
rather the application of the law that 
should be looked into. To this his 
Lordship observed that “ the law even 
to the extent that it could be said to 
authorize the imposition of a restric
tion in regard to agricultural labour 
cannot be held valid because any label 
is wide enough to cover the restriction 
both within and without the limits of 
constitutionally permissible legislative 
action affecting the right” . They said 
that the language permits the limit to 
be there and that was enough. They 
further make the point clear. “So 
long as the possibility of its being 
appued for purposes not sanctioned by

the Constitution cannot be ruled out, 
it must be held to be wholly void” . 
Proceeding further, their Lordships 
also rejected the argument that it is 
for the Legislature to decide whether 
the restrictions are reasonable. That 
is a matter to be decided by the Court 
and they held that the restrictions 
attempted to be put were unreasonable.

I therefore submit that the restric
tions attempted to be put down here 
are unreasonable. Different clauses 
attempt to regulate the activities of 
Associations. It is provided that un
less these associations are recognized 
by the Government, the associations 
cannot carry on. These are matters 
connected with business, trade nnH 
occupation and I think the restrictions 
providing for completely stopping the 
activity of an association would be 
going too far. I submit ,that the so- 
called restrictions are not reasonable 
restrictions but deny the right com
pletely. The language of the Constitu
tion ife: reasonable restrictions may be 
put on the exercise of the right. You 
cannot deny or stop the right alto
gether. A ll that you can do is to apply 
reasonable restrictions upon the exer* 
cise of the right. 'Reasonable restric
tions* does not mean that the right can 
be stopped completely but it means 
that it may be curtailed in some way 
which is necessary for the benefit of 
the public. I therefore, submit that 
this attempt to interfere with the right 
of formation of associations as well as 
paralysing their activity is ultra mres 
within the meaning of the ruling quot
ed by me.

Then, the Bill also offends against 
other sub-clauses of the same article, 
namely article 19(1) (c) which states: 
“All citizens shall have the right to 
form associations or unions” . I submit 
that to this only one limitation may be 
put and that is precisely stated in 
clause (4): “Nothing in sub-clause (c) 
of the said clause shall affect the 
operation of any existi^  law in so far 
as it imposes, or prevents the State 
from making any law imposing, in the 
interests of public order or morality, 
reasonable restrictions on the exercise 
of the right conferred by the said sub
clause.” I submit that neither public 
order nor public morality is involved. 
The object of the Bill is to stop certain 
business activities. “Reasonable res
trictions” must be with regard to 
“public order or morality” . I submit 
therefore that under article 19(1)(c) 
the BiU is ultra vires.

Then again, the Bill is also ultra 
vires, under article 19(1) (f), which 
gives the r i^ t  to acquire, hold and 
dispose of property. Every man has a 
right to sell his property in any way he
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likes. Under the Bill, you cannot con
tract to sell goods at a future date 
beyond eleven days. I f you contract 
to sell the goods within eleven days of 
the contract, then it is not forbidden 
but if it exceeds that period, then, of 
course the contract is struck by the 
BilL I submit that it is an ordinary 
right of every man to sell his property 
with effect from any date he likes. It 
often happens in honest transactions. 
I want to sell some property and some
body wants to buy and the bargain is 
that the sale should be held a month 
later. There is nothing inherently 
dishonest or wrong in this. Of course, 
there are the phatka markets and 
other markets which certainly deal 
with these matters to the prejudice of 
the public. But then the BiU is wide 
in its implications. It does not confine 
itself to the phatka markets or markets 
of that type, but would apply to all 
future Mies. Therefore, the language 
of the Bill IS considerably wider than 
IS justified by the circumstances of the 
case. Prevention is absolutely comp
lete and for that reason, I  submit, 
that the Bill will be ultra vires.
10. A.M.

Then, there is no indication in the 
Bill as to the manner in which the 
articles which wculd come within the 
mischief of the Bi 1 can be ascertained. 
I should have thought that the nature 
of the articles which could be notified 
in which no future transaction should 
mke place should have been indicated. 
Tne principles upon which these arti
cles are to be selected should be in
dicated. Instead of that, it is left to a 
subordinate official to decide it at his 
own sweet will. The power to strike 
transactions is drastically given to an 
official who will decide upon the goods 
at his own sweet will, without reference 
to any principle. That principle will 
vary from time to time, or perhaps 
from person to person and from place 
to place. What is more objectionable 
IS that this power can be delegated not 
only to the State Governments, but 
also to any other individual. The 
effect of all these is that the Central 
Government, as was pointed out by 
Mr. T. T. Krishnamachari, has iiot 
considered the matter and therefore, 
ever3^hing has been left to a notifica* 
tion. The House is not permitted to 
share the responsibility in deciding 
upon the principle which should guide 
in the selection of goods for prohibition 
of future sales. It may be left to a 
man in a remote corner in a far away 
State,‘who would be left to himself to 
decide upon the articles in which he 
can prohibit future sales. I therefore 
submit that this Bill has introduced 
another obnoxious principle of delega
tion of legislative authority. This House
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should take the responsibility of defin
ing the articles, and defining the pro
position which would indicate the 
nature of the considerations which 
must weigh with - the officer who 
issues the notification to prohibit the 
future sales of certain goods. Instead 
of that, even the hon. Minister stated 
yesterday that he did not like to deal 
with the features of the BiU at all and 
that that would be done in the Select 
Committee. I submit with respect that 
this is a wrong principle. It involves 
vital principles. The House should be 
taken into confidence as to what are 
the articles, and what is the nature of 
the principles that would guide us, and 
what is the nature of the mischief that 
is intended to be removed. These 
principles should be clearly enunciated 
in the Bill, and the House should be 
asked to state its opinion thereon. 
Here, everything is left vague. All 
that is done is that a certain unspeci
fied individual, who may be an officer 
of the Ministry or a State Government 
or the meanest official in a remote 
district, will be empowered to select 
the goods. The moment that is done, 
all future sales in those goods would 
be illegal. Not merely that. I f there 
is a future sale in any place against 
thaU notification, the result will be, the 
so-called law breaker would be prose
cuted. The offence is again cognizable. 
It arms the police with drastic 
authority to arrest any person, put him 
in prison and do many other things 
that would be open to him. This is 
a mischievous situation. I do not 
quarrel with the need for some legis
lation. But, I should submit that, as 
Mr. T. T. Krishnamachari suggested 
yesterday, the principle should be 
carefully thought out, the BiU should 
be made really workable and the 
exact nature of the considerations 
which would determine the selection of 
the offending goods should be enunciat
ed. But, instead of that, here is a 
BiU; the vital power of selecting the 
goods by notification is indefinite, and 
vague and left to be decided later on.
I think, on merits, the House should 
not agree to give the Government or 
its nominees absolute power of penaUs-
ing a transaction. As has been point
ed out by Mr. T. T. Krishnamachari 
yesterday, this market is dominated by 
very shrewd people. They are the 
cleverest people not only in India, but 
perhaps, in this Une, they are the top- 
ranking men in the whole world. I  was 
reading a book yesterday relating to 
the subject. It was pointed out there
in that some Americans came to India 
to understand futures markets opera- ' 
tions and they admired the efficiency 
with which this indigenous system 
works. So, I submit, it would not be 
unfair on my part to suggest that 
these are some of the shrewdest money-

f
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makers in the whole of the country, 
and also perhaps in the whole world.

[S h r im at i D u rg a b a i in the Chair]

Shri Mahtab: Are they more shrewd 
than the lawyers?

Shri Naziruddin Ahmad: They can
buy and sell not only lawyers, but 
even Ministers. As an hon. Member 
suggests, they are actually doing so; 
they are outwittiiig them.

Ih fact, this wiU create another 
black-market. You prevent open 
transactions. But, these transactions 
mean untold money. By their future 
contracts which are mostly of a bogus 
nature, they influence the market. 
They have the commodity market and 
naturally, at their mercy, the people 
of India are so many dices in their 
hands to play with. These are the 
people whom you want to control. 
You do not indicate the nature of the 
considerations that weigh with you. 
You prevent open transactions. 
Though you say that no one would 
be entitled to carry on business, how 
could you prevent a black-market being 
established? Whenever Government 
try to control anything, it has success
fully created black-markets, which they 
cannot eradicate. Big black-marketers 
are not outside the knowledge of the 
Government; but somehow or other, 
there is a kind of reluctance to look at 
them or to touch them. Thfey are too 
powerful, too influential to be touched 
or perhaps too intimate with the higher 
authorities to be safely touched by a 
humbler official. I  submit that black- 
marketing goes on merrily and openly. 
3?^ catch hold of the smaUest fry 
who perhaps commit crimes for the

touch
rnfrt f  blood-suckers, the big black- 
marketers who are sucking the blood of 
the people dry—unless it is already 
nrntf® Finance department by

taxations. I sub
mit that black-marketing would be the 
natural consequence of the Bill, and 
many shrewd businessmen, would be 
thPiV M *̂ îster for controlling
their activity because some people are
ful others, as power-
thP as influential as
p ® °t^ers and as well known to the 

others and they 
T  b'^siness exclusively and 

in^hpiv trade would be established 
that **''sult would be
on secretly carry
n?ofits of + r- and malie
dHnk can stop the
seize thP 1 t^'^Porarily. You can 
it anH and confiscate
But can punish the individual.
Ho w ^ ouIh transactions?now could ^ y  pfflpjal detect this
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crime and bring to book the offender? 
The transaction will go on. It may be 
done only by the eyes and perhaps a 
few words would be enough to com
plete this transaction. This is how the 
business will be carried out. I, ^ere- 
fore, submit that the objects of this 
Bill are impracticable and its provi
sions are unconstitutional. Therefore 
it seems that the Bill is based on 
wrong principles and it would fail to 
achieve its objective, namely to check 
or control the market. This Bill wiU 
drive the market underground. After 
aU, as has been mentioned here, some 
of the shrewdest people are engaged 
in this business. And X must say that 
the hon. Minister’s intervention in this 
debate has been somewhat surprising.
I was raising the constitutional point.
I do not think the Constitution is un
worthy of being mentioned in this 
House. We have with pride enacted 
and given to ourselves this Constitu
tion only the other day! And for 
width of vision and for practical princi
ples and for the fundamental rights 
granted to the people, this Constitution 
is unique in the world. And it is only 
the other day that we have passed 
this Constitution. When our indepen
dent nationhood is in its babyhood, ̂ we 
are riding the Constitution rough-shod.
I do not understand why the hon. 
Minister should try to stifle discussion 
on constitutional principles. After all, 
these transactions do not concern me. 
Biff people in Bombay and other places 
will be benefited and they can, if 
necessary bring up their cases to the 
Supreme Court and get the Bill scrap
ped. This Bill in its provisions dis
regards the Constitution as also the 
authoritative decisions of the Supreme 
Court. Should we not look into these 
matters? I Would suggest it would be 
better to scrap the Constitution than 

<3“+ the passage of the
Constitution I ventured to suggest that 
the fui^amental rights laid down with
out sufficient thought mi^ht make the 
Constitution a “Lawyers' Paradise” , and 
It has already proved itself to be so.
I ask the House now, are we going to 
enact this Bill and make another 
similar paradise for lawyers? Anyone 
prosecuted for contravening the pro
visions of this Bill can reach the 
^prem e Court and it will be held that 
the law is ultra vires. Therefore the 
considerations that I have submitted 
anTfh Government
fMe take legal opinion on -
anv f ^ay of doingany mischief or for taking up time 
ttat I am speaking these words. I 

apprehension that this 
Bill, if enacted would lead to a lot of  ̂
litigation and I have every reason to 
^lieve that the whole Art w o X  ^

Therefore it has to be considered whether....



Mr. Chairman: In view of the fact 
that the hon. Member said that he 
would be reasonably short, will he 
please consider whether he is not re
peating his arguments?

Shri Nazimddiu Ahmad: I am grate
ful to you for pointing out this to me. 
There has certainly been some repeti
tion. But our Rules of Business lay it 
down that only tedious repetitions 
are forbidden, and mine, I hope, have • 
not been tedious, though unwelcome. 
Certain things bear repetitions, for 
instance, the taking of the name of God, 
of Mahatma Gandhi and the like. 
Anyway, I am not going to repeat 
again. The callous disregard of the 
principles of our Constitution which 
the hon. Minister displayed led me to 
repeat a little. I would conclude by 
saying that the House should consider 
its serious responsibility and ask tiie 
hon. Minister to take legal opinion.
The Attorney-General is here and he 
has taken riart in the decisions cited by 
me and his opinion may be taken.
And if I am wrong, I shall be glad to 
be told so and I shall be glad to have 
my wrong or mistake pointed out.
If I am right, I should rather that we 
take action before it is too late.

Pandit M. B. Bhargava (A jm er): The 
Bill before the House has been charac
terised by the hon. Minister who has 
sDonsored it as a simple measure. He 
also said that it was so simple that 
he did not like to elucidate Govern
ment’s point of view in respect of the 
provisions which stand incorporated in 
the Bill. So far as the previous 
speaker—Shri Naziruddin Ahmad—is 
concerned, he characterised this Bill 
as being unconstitutional and ultra 
vires of the Constitution. The ques
tions that he had raised, I have to 
submit, do not appeal to me.

These transactions, these forward 
contracts and future markets and 
others have been in vogue in India for 
about a century or over, and in all 
important towns and cities of this 
country these transactions were being 
carried on on a very large scale up to 
the time of the war. It was only 
during the war that for the first time 
it was thought proper to place restric
tions on the forward contract trade. 
Under the Defence of India Rules, by 
rule 81, forward trade in certain com
modities, certain essential commodities,
T should say, was proscribed; and then

*  ̂the Bombay Government also tried to 
"regulate forward trade transactions by 
oassing an Act in the year 1947. Even 
before there was any interference in 
the carrying on of these transactions, 
questions frequently arose before 
courts of law in all parts of the country 
as to whether these transactions were 
legal or not, whether they were not
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wagering and speculative transactions 
which feU within the mischief of sec
tion 30 of the Contract Act. These 
transactions are of various kinds. 
There are forward contracts, option in 
goods, teji transactions, mandi transac
tions and teji-mandi transactions. All 
these transactions in one form or other 
came before courts of law in different 
parts of the country. In most cases 
it was found that to all intents and 
purposes they were of a highly 
speculative character. But the 
question as to the validity of a transac
tion depeYided on whether the parties 
ad irdtio intended to deliver or call for 
goods or not; and in those cases where 
it was found that the parties had in
tended to call for or deliver the goods, 
they were held valid and not offending 
the provisions of section 30 of the 
Contract Act. Otherwise they were 
held as offending the provisions of that 
section. These transactions are carried 
on on a very large scale all over the 
country and they are of a Speculative 
character and they deal in essential 
commodities also, and therefore, it 
cannot possibly be contended that the 
Government should not at some stage 
interfere and regulate the trade. 
In fact if the argument of my learned 
friend is to-prevail and if such a wide 
interpretation on the' provisions of 
article 19, clauses (c), (f ) and (g) 
were put upon them, as my learned 
friend did, it will lead us to absurd 
confusion, so much so that it will be 
outside the power of the Government 
to interfere with any profession, occu
pation or trade, irrespective of the 
effect that trade or occupation will have 
upon the general morale, health and 
welfare of the people. The rulings of 
the Supreme Court to which reference 
has been made by my learned friend, 
I submit, are absolutely off the point 
and have no applicability. In the 
particular case before us what are the 
principles of the Bill? It is accented 
that these transactions, if allowed to 
be carried on in an unfettered way, 
are liable to upset the economic 
conditions of the country on a very 
large scale. It was on this ground that 
under the Defence of India Rules and 
also under the Essential Supplies 
(Temporary Powers) Act of 1946 inter
ferences were made and are being made 
today. If my learned friend’s conten
tion were correct, it would not have 
been a very unforeseen thing that 
some enterprising gentlemen might 
have brought these points before the 
Supreme Court and the High Courts, 
so that the restrictions existing today 
o » forward contract trade in respect of 
certain commodities under the provi
sions of the Essential Supplies (Tem
porary Powers) Act are declared in
valid even after the commencement of 
the new Constitution. The very fact
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that this point has not been brought 
before the courts, the very fact that 
the State has every right to interfere 
and regulate the trade and commerce 
In the general interest and welfare of 
the community as a whole and the very 
fact that the fundamental rights in
corporated in clauses (f )  and (g) of 
article 19 are by themselves qualified 
by certain restrictions under clauses 
(5) and (6) show that these rights are 
of a qualified nature and it is for the 
StatjB to see that no one exercises 
these rights to the detriment or harm 
of the community as a whole. In the 
public interest if it is essential for the 
State to place certain restrictions on 
the carrying on of farward contract 
trade, then I submit there is absolute
ly no question of the Bill or its provi
sions being ultra vires of the Constitii- 
tion. The essential test is to see 
whether the restriction placed upon the 
trade is reasonable and secondly, 
whether it is in the general public 
interest. Applying these two tests to 
this particular legislation I think so 
far as the constitutional and legal as
pects of the question are concerned 
there is little doubt, that this legisla
tion satisfies these tests. The restric
tions are reasonable and they are being 
imposed in the general interest of the 
community as a whole. Consequently 
so far as the legal and constitutional 
aspects of this legislation and its pro
visions are concerned I submit Mr. 
Naziruddin Ahmad’s argument holds no 
water.

Coming to the merits of this legisla
tion, people entertain serious doubts as 
to whether in its working the legisla
tion will improve economic conditions 

ĥe cpuntry, whether the obiect or 
ithe mtJal which the sponsor and the 
author of this Bill has in view will be 

provisions incorporat
ed herein. I myself entertain serious 
aoubts. We have by now a very wide 
^perience of the various control 
measures that have been in operation 

country. These measures were 
initiated by a foreign Government and 
we have received them as a legacy 
irom that Government. Unfortunatelv

 ̂ National Government and
me Ministers constituting that Govern
ment are so much enamoured of these 
control measures, their vision and out
look are po obssessed by them, that in 
ineir opinion control and control alone 
can improve the situation.

There is no doubt that India is pass- 
present through an economic 

T h ili ^^Precedented character.
difference of opinion as 

to whether controls should or should 
W is absolute-

opinion that so far 
the administration of these controls  ̂

77 PS.

is concerned the Government has failed. 
They have been administered in a 
manner which has led to the great dis
content and dissatisfaction of the 
general public. People are so tired d  
the way in which these controls have 
been and are being administered that 
they are unable to see the theoretical 
benefit of these control measures, 
which are being .propounded so often 
by our Ministers and others. There
fore, keeping in mind this background 
of the influence of controls upon the 
mind of the people at large, what are 
the expectations that may be roused 
in the public mind by a measure of 
this character?

This Bill aims at controlling forward 
contract trdde throughout India. As I 
said, in the country as a whole there 
is no province or any important town 
where this forward contract trading 
was not carried on on a very large 
scale and even now it is being carried 
on on an extensive scale, though the 
commodities in which it is carried on 
dre comparatively less in number than 
they were prior to these control 
measures. Any measure or enactment 
that aims at controlling this enormous 
volume of business has to be examin
ed and scrutinised very carefuHy., It 
must be admitted that the powers that 
the Government wants to take unto 
itself through this measure are of a 
sweeping character. Hereafter, after this 
Bill is brought on the statute book, no 
individual will be allowed to carry on 
any forward contract transactions. It 
will be done by an: association and 

,even that association must secure re
cognition from the Government. Under 
clause 7 it will be open to the /Gov
ernment at any time to withdraw the 
recognition. We can easily visualise 
that the withdrawal of such recogni
tion might inevitably result in an ab
rupt stoppage of the entire business 
and what it will mean to the hundreds 
and thousands of persons who will be 
affected. Similarly it will be open to 
the Government to control the 
machinery of these associations 
through its departmental representa
tives.

The scheme of the Bill is that the 
governing body of each recognised as- 
Fociation must have a representative 
of the Government and it is provided 
that that representative may' be a 
member of the association or even an 
outsider. This is a provision which 
has to be very very carefully scrutinis
ed by the Select Committee. What 
will be the effect if one of the members 
of the association, who has the patro
nage of the Government, happens to 
represent the Government in . that 
a.ssoriation? Every member of the 
association will be entitled to hj^ve his
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own transactions both with his constitu
ents and with others. This represen
tative of the Government may himself 
be interested in the business to the 
extent of lakhs, and being a represen
tative of the Government, what 
enormous influence will he have in the 
working of the governing body and the 
association as a whole. Therefore, the 
Government and the $elect Committee 
have both to be very careful in provid- 
irig whether an interested person 
should represent the Government in 
the governing body. On the other 
hand, if that representative is not a 
member of the association but some
body from outside appointed as a rep
resentative of the Government, I fail 
to understand how a person having 
the technical knowledge of the subject 
can be found and whether he will be 
a paid representative of the Govern
ment ana a whole-time worker. 
Because as far as my knowledge of 
the working of these associations goes, 
they hold their meetings at least twice 
in a month or more, and therefore only 
a whole-time worker can represent the 
.Government at those meetings.

Another provision cf the Bill is that 
not less than three can^De nominated 
by the Government to represent such 
interests as are not represented through 
the membership of the association. 
This provision is liable to be very hard 
in its working. It would be very 
difficult to find men having no interest 
in these transactions to represent the 
unrepresented interests, and that being 
so, on what conditions will they rep
resent and who will bear their 
expenses?

Another important provision is that 
it will be open to the Government to 
supersede the governing body of any 
association; such supersession can be 
made after calling for an explanation 
of governing body, or, in exceptional 
circumstances, even without notice or 
without calling for an explanation from 
the governing body. .1 think this pro
vision is of a very sweeping character 
and is liable, in its working, to be 
very irksome and troublesome. From 
the experience of the working of Gov
ernment Departments that we have, it 
is possible that any resourceful person 
interested in bringing to a standstill 
the business of the association, may 
use his influence in the prooer quarters 
and by a mere stroke of the pen the 
governing body may be superseded 
and the business brought to a stand
still. And then it is provided that 
when sunersession takes olace Govern
ment will nominate certain nersons in 
wh.im will vest the ' rights of the 
povirning body till a new governing

body is duly elected by the association. 
This provision also is likely to be very 
harassing.

Then, clause 10 of the Bill provides 
that it will be competent for ^ e  Gov
ernment to make rules or amend any 
rules of the association and the asso
ciation will be bound to accept such 
rule or amendment and incorporate it 
in its rules. Such making of a rule 
or amending it may be done by the 
Government without any reference to 
the governing body or the association. 
Similarly in clause 12 it ihas been 
provided that Government may make 
any bye-laws or amend ex isti^  bye- 
laws of the association and the asso-. 
ciation will have no option left but to 
accept such new bye-laws or amend
ments as may be enjoined by the 
Government. I submit these powers 
are of a very sweeping and arbitrary 
character and the Select Committee will 
do well to scrutinise them. As they 
are, they are sure to embarrass in the 
working of these associations to a 
great extent.

Then there are very curious and very 
drastic provisions in clauses 15, 16 and
17 of the Bill. These clauses provide 
that it will be open for the Govern
ment, by a simple notification at any 
time, to absolutely prohibit the carry
ing on of business in any of the goods 
and as soon as such a notification is 
made every transaction entered into 

. by any party will be void and illegal. 
This is the provision in clause 15. 
Clause 17'lays down that without any 
reference to tKese associations the 
Government may at any time, by 
notification, prohibit forward contracts 
in any of the commodities and that 
that notification will be final. Looking 
at the character of the business and 
the great stake involved in it such 
drastic^ provisions are wholly uncalled 
for and unless the Select Committee 
applies its mind to these provisions 
and makes suitable changes, these 
provisions are sure to impede the 
progress and development of business.

A very important point in connection 
with this Bill is that it seeks to pro
hibit absolutely what are called tcji- 
mandi transactions, that is option in 
goods. This is sought to be done 
under clause 19. My respectful sub
mission in this connection is that the 
ground upon which it is sought to 
absolutely prohibit these option tran
sactions is that they involve specula
tion on a very large scale and 
consequently the opinion of the experts, 
as we are told, who advised the Gov
ernment favours the banning of these 
transactions. If we think ovfer the 
matter, every forward contract ^ansac- 
tion involves a degree of risk and
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speculation. There cannot be two 
opinions about it and it is no use 
standing on a high moral plane and 
saying that no such transaction which 
will involve risk or speculation should 
be allowed. If we accept the principle 
that in the present modern and deve
loping condition of business it is not in 
the interest of business to prohibit 
forward transactions altogether and 
therefore we allow certain forward 
contract transactions of the nature 
provided for in clauses 3 to 15, then 
there is absolutely no reason why any 
distinction should be made in respect 
of option in goods and there is no 
reason also .why such traijsactions 
should be dealt with on a different 
footing from ordinary forward con
tracts. In fact, the question as to 
whether these teji mandi or nazrana 
transactions offend section 30 of the 
Contract Act has been considered in 
numerous cases in Bombay and 
Rangoon and in most of the cases the 
same criterion which is appUed in 
judging the legality or otherwise of the 
ordinary forward contract transactions 
has been applied to these transactions 
and if according to the Articles of 
Association it was open to any party 
entering into such transactions to re
ceive delivery of the goods these tran
sactions have been upheld and enforced 
in a court of law. Therefore, if you 
are recognising forward contract 
transactions, there is. absolutely no 
reason why you should make a dis
tinction in the case of auction transac
tions. You have to see the larger 
interests of the trade and adopt the 
same attitude in respect of these 
transactions as you do in respect 
of , ordinary forward contract 
transactions. You can regulate rather 
than prohibit them altogether. It 
should be the business of the Select 
Committee to evolve provisions for 
regulating auction transactions too so 
^  to eliminate the chances of their 
being of a purely speculative charac
ter, but to prohibit them altogether 
wll not be in the larger interests of 
the country.

 ̂It was argued that the penal provi
sions in this measure are of a lenient 
character. I do not agree there. It is 
Ijr  first time that a measure of 
tnis kmd is being enacted and the 
penalty of one year’s imprisonment «tc. 
nrovid^ tor is quite sufficient. In 
lact, the Select Committee should lean 
towards relaxing the penal provisions 
rather than tightening them up.

submission is that looking to 
he workmg of the controls, it will not 

poni? f  economic interests of the 
ountry to take such sweeping powers, 
hat IS the m îQhtnery throv|h wWc|i

Government would work? It is pro
vided in clause 3. Grovemment wants 
to set up a Forward Markets Commis
sion. This body will consist of a. 
person having wide experience oft the 
organisation and working of the for
ward contract market in India, another 
person who is a Government official 
and a third wiU be the Chairman, of 
whose qualifications we have no idea. 
It will be mainly on the advice of this 
central machinery that the Central 
Gk)vemment will act. But it is laid 
down in the Bill that the Central Gov
ernment will have the power to 
delegate its authority to State Govern
ments. The number of these associa
tions would run into thousands and it 
would be almost impossible for the 
Centre to have direct supervision and 
control. It will necessarily have to 
depend upon machinery in the State 
Governments and this latter which will 
actually administer the provisions of 
this Bill will not have the benefit of 
the advice of the central machinery, 
which will be available only to the 
Central Government. Therefore, if 
you wish to take such drastic steps to 
control even the day to day working 
of these associations, then it is essen
tial that you review the entire Wbrking 
of the machinery and invent an ad
ministrative system which wiU not only 
be in the form of a Central Forward 
Contract Tribunal but will also have 
branches throughout the States. It is 
then and then only that you can 
effectively minister to the needs of the 
people. Otherwise, this sort of lax 
control will lead to the same trouble 
that we are experiencing in respect of 
the other control measures, namely, 
that the resourceful and the well-plac
ed will derive the benefit of this 
measure and the minor and small 
traders will be crushed in the name 
of this Bill. My submission therefore 
is that the Select Committee should 
scrutinise the provisions from a broad 
point of view and suitably modify 
them so that the administrative con
trol may be such as not to cause 
harassment to the people in general.

Shri Goeiika (Madras): Four hon.
Members have already spoken on this 
Bill and none of them has supported i t  
I am the fifth speaker and I also feel 
exactly the same way. According to 
me, the Bill makes confusion worse 
confounded. This measure, again ac
cording to me, is ill-advised, ill- 
considered, ill-conceived, badly drafted 
and badly presented, and if it is 
allowed to be passed in the manner in 
which it has been drafted, the result 
would be untold hardship to the small 
businessmen in the country. The Bill 
hardly achieves the objective which 
Government has in mind. I am not 
going into the legal niceUes of th9
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question like my hon. friends Mr. 
Nas^uddin Ahmad and Pandit Mukut 
Bihari Lai Bhargava. They are legal 
experts and I leave it at that. But 
let me endorse every word of what 
my hon. friend Mr. T. T. Krishnama- 
chari said yesterday in regard to this 
measure. This Bill is going to be 
referred to a Select Committee and I 
would have supported the motion had 
I thought that there was some re
demption for this Bill.* I feel that the 
Bill is beyond redemption. After 
?ill, there are certain principles of any 
Bill which this House has got to accept 
before it is referred to a Select Com
mittee. The hon. Minister said that he 
was not concerned at present with the 
provisions of the Bill. It is easy for 
him to make that statement, but may 
I point out that having introduced the 
Bill he has taken upon himself the 
responsibility for the provisions of the 
Bill? It is for this House to accept 
the principle of the Bill before it is 
referred to the Select Committee, and 
if the House does not agree to the pro
visions of the Bill you know the result. 
If I am to be told that this Bill has 
been introduced only on the recommen
dation of what the hon. Minister called 
an Expert Committee, then I am sorry 
I must say that the Government has 
not applied its mind to the recommen
dations of the Expert Committee. 
Government has, it appears, simply 
adopted in toto the recommendations 
of the Expert Committee and if I were 
to read oaragraph 4 of the report of 
that Committee the position would be
come abundantly clear. This is what 
that paragraph says:

“This will be the first occasion 
in India when the problem of regu
lating comi;nodity exchange will be 
tackled on a countrywide basis. 
Apart from a widespread realisa
tion of the need for such regulation 
the precise form which such regu
lation should take and the limits 
up to which it should pro
ceed are matters to which 
sufficient thought has not yet 
b e^  devoted in the country. 
Among the State Governments, 
Bombay is probably the only one 
which has had any experience in 
regulating the working ofvcommo- 
dity exchanges. The experience of 
the Central Government is limited 
to the administration of the bans 
imposed on forward trading during 
the war and the early post-war 
period. It is one thing to ban, and 
quite another to regulate.”
I  do not know what the Government 

want to do—whether they want to ban. 
or to regulate or to do both.

“Regulation is a difficult job, 
involving a careful and unbiassed 
consideration of the needs and 
requirements of each trade to be 
regulated and the customs, usages 
and practices obtaining in that
trade. Having regard to the past ♦

' experience of controls in this 
i;ountry, and the general apprehen
sion in the business community 
that the administrative agencies
entrusted with controls are not
sufficiently equipped for the task, 
the Committee feels that, at this 
stage, Government will do well to 
exercise the, necessary regulation 
mainly by promoting the maximum 
amount of self-government on the 
part of trade itself.”
This is what is sought to be done in 

this country all the time. They want 
complete autonomy; they -want full
freedom to exploit in the manner in
which they like and that is what they 
have succeeded in doing by presenting 
this Expert Committee report which 
the Government have accepted. The 
report further says:

“ In some of the trades to which 
this measure will be applied, there 
already exist powerful associations 
having considerable influence with 
all the important sections of the 
trade (I, would say with influences 
over the people who really matter) 
and one of thd primary objectives 
of this measure should be to main
tain and enhance the authority of 
such associations, limiting Govern
ment intervention only to extreme 
emergencies.”
They want that these associations 

should be autonomous; that they can 
do whatever they like and that the 
interference of Government should be 
very very limited indeed. They go on 
to say:

“Secondly the fact has 1o be 
faced that the psychological atmos
phere in this country is at the 

. moment not too favourable to con
trols, necessary though they are in 
the present circumstances and this 
new scheme of regulation may 
further shake business confidence, 
and thus hamper economic re
covery, unless it is so framed as to 
evoke the maximum possible co
operation from the business
community.”
To any controls which Goveunment 

may introduce or any regulations which 
Government brings into force the
only reply is that the psychological 
effect of it will be bad upon
the business community and that 
it will shake their confidence, which in 
other words means that they should
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be allowed to do whatever they like 
in regard to conunerce and industry 
and it is immaterial whom it affects 
and how far it adversely affecte the 
lower classes of the community.

I do not want to take up the time 
of the House. But I may say that 
paragrarph 4 is the Magna Charta of 
this Bill. Now what has happened 
in regard to this Bill? Let us go 
inti) the details. Government wanted 
certain powers in their hands when 
this Bill was-introduced by them for 
circulation some time in February
1950. The Bill has now been amend
ed beyond recognition and all the 
pcfvers which Government want to 
t^ e  have been eliminated and the 
Government naturally have accepted 
the recommendations of this Expert 
Committee.

Now what are the powers which the 
Government wanted and which have 
now been eliminated? Government 
wanted that in certain circumstances 
if it felt necessary or desirable the 
chairman of such association will be 
nominated by the Government. This 
was objected to by this Expert Com
mittee. They said that it was not 
necessary that there should be a 
chairman nominated by the Govern
ment and that autonomy or self
government of this association should 
be maintained. They agreed to that.

Then again, Government wanted to 
take the power of inspection and they 
wanted power to inspect the account 
books and the other things that 
pertain to its trade from time to time. 
This Expert Committee objected to it 
and that again has been dropped. 
They have agreed that it will be for 
the governing body of the association 
—of course if the Government wanted 
to put somebody on the governing 
body for the purpose of enquiry they 
could do so— t̂o make any enquiries 
in the matter. Now, supposing the 
association is the offender? Govern- 
nient under this Bill leaves it to the 
association itself to make enquiries. 
This is what the Government have 
done. I would very respectfully sub
mit to Government that complete 
control ought to have been vested in 
the Government in the matter of 
i îspection and supersession.

Then again, the particular section 
has been amended in which they have 
provided “reasonable opportunity” . 
Formerly Government had suggested 
‘opportunity” . But the present 
wording is “reasonable opportunity” 
and God knows what it means and 
now it will be interpreted by the 
various courts of law. Now that 
being so, I am unable to understand

what was the purpose of Qovernment 
in whittling down their own proposi
tion which they introduced in Febru
ary 1950.

Now let me analyse who the 
members of this Expert Committ^ 
are. They are men who deal in this 
forward business, in the futures 
markets and who are interested in 
this type of trade.

I was surprised to find that clause
18 excludes “non-transferable specific 
delivery contracts” from Chapter III 
or Chapter IV. Are the contracts 
usually transferable? I have yet to 
come across a contract which is trans
ferable. Then they say specific 
delivery contracts. Is there any 
contract in which the date of delivery 
is not mentioned? Is there any 
contract in which the name of the 
buyer and seller is not mentioned? 
Is there any contract in which quality 
is not mentioned? Is . there any 
^contract in which the price is not 
nr êntioned? Unless the quality, 
price, delivery, date of delivery, etc., 
are mentioned in the contract, unless 
the names of the buyer and seller are 
mentioned, it is not a contract at all. 
Contract, as the House knowis, has to 
be precise, and for the contract to be 
precise all these details have to be 
given.

11 A.M.

What are the contracts* which wiU 
be the subject of these regulations? 
Am I to ' understand from my hon. 
friend that he means contracts in 
which deliveries are not intended, 
namely, gambling contracts? After 
all, there is a very thin dividing line 
between good and withering contracts. 
I f delivery is not intended and if the 
contracts are only for the purpose of 
differences, then naturally those are 
withering and gambling contracts. If 
delivery is intended, then the contracts 
are valid contracts. Here the con
tracts are for specific deliveries. I 
do not know what is in the mind of 
the hon. Minister when he mentions 
of contracts other than specific deli
very contracts, unless he is giving 
recognition to what may be called 
withering and gambling contracts.

I then find that under clause 15 the 
Government lays down that only the 
contracts entered into through the 
association will be recognised and no 
other contracts will be recognised. I 
am really surprised, because from ex
perience you will find that there are 
thousands of places in the whole of 
India where forward contracts are 
entered into, where there is no associa
tion at all. For instance, you will
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know that in places like Adoni, 
Bellary, Tadpatri, Pollachi, Giinta- - 
puram, Cuddappah there are plenty of 
forward contracts for groundnuts and 
groundnut oil, but the*re is no associa
tion in any of those places. Am I to 
understand that by this Bill all those 
forward contracts which the producers 
enter into will be held void, or that 
they will be forced to have an asso
ciation, and if they do not have an 
association that they will be at the 
mercy of one or two associations that 
wiU be formed in Bombay and 
Calcutta, that it is only the Bombay 
and Calcutta exchanges that will 
come into existence by virtue or in 
pursuance of this enactment, that 

' they will be the only associations 
dealing with forward contracts and 
that any other contract which will be 
entered into where there is no associa
tion or through the medium of what 
might be called direct contracts bet
ween party and party will held
void? Is it the intention of the 
Government to create this monopoly— 
and a monopoly of the bigs and not 
of the smalls? After all, if I have got 
200 bags of groundnut, which may not 
be a unit for a large association and 
exchange, should I not be able to sell 
those 200 bags of groundnut against a 
particular delivery? The Bill lays 
down that no contracts other than 
those which are entered into through 
the association will be valid. These 
associations m'ay be few and far bet
ween. And if these associations are 
few and far between, then it is creat
ing a monopolistic system to which I 
am sure the House is opposed.

I will come to various other commo
dities that are being dealt with 
throughout the country. It is not a 
question of one or two or three com
modities^ it is a question of various 
commodities that are being dealt with 
and in which there is a forward 
market. My hon. friend the Minister 
of Commerce and Industry said that so 
far as hoarding and cornering are con
cerned he does not think it is a dis
ability. I say that these forward 
markets are a danger in the present 
state of affairs, and because of the 
present state of affairs the Govern
ment banned all forward contracts. 
Today that is the situation. Last year 
groundnut was cornered by one man 
in Hyderabad with the result that the 
price of groundnut shot up. This is 
an everyday occurrence in the futures 
market. Cornering is one of the 
cardinal things in a futures market. ' 
Is it not the duty of the Government 
to see that this cornering does not 

take place and that prices do not 
un^u^ shoot up because of this

cornering? In the futures market 
these are common, day-to-day occur
rences. In the present state of 
affairs when the Government’s inten
tion is to keep down the prices of 
commodities and to keep the cost of 
living low, should they allow these 
futures markets in which cornering 
will become a daily occurrence—^which 
it has been in the past and which it 
will be in the future? . ,

Let me make one more point in this 
connection. The stock-exchange 
bullion m.9rkets are not the subject- 
matter of this Bill. Daily there are 
stock exchanges and daily there is 
abuse of the stock-exchange today. 
Transactions are not all entered into 
the stock-exchange today. All the 
twenty-four hours of day and night, 
contracts are being made in violation 
of the regulations of stock-exchange. 
It is within the knowledge of the 
Government, and if it is not let me 
give this knowledge, that it is widely 
published and canvassed in the various 
newspapers in India that this 
epidemic of stock-exchange is retard
ing our economic process. Instead 
of the Government taking steps to see 
that there was a proper regulation of 
the stock-exchange activities, they 
leave that alone—although it is part 
of their job imder the Union List— 
and we have come to the regulation 
of the commodity markets. I am not 
against regulation, but I do feel that 
this is hardly the time when these 
futures markets should be given a 
licence. That is where I join issue 
v/ith my friend, apart from other 
matters.

This Expert Committee has suggest
ed a Commission. I will go into the 
question of this Commission. What 
is this Commission? What are its 
functions? It was not within the 
concept of the Government when they 
introduced the Bill in February 1950.
It was suggested by this Expert Com
mittee. Certain obligations are laid 
upon the Members of the Commission 
to keep themselves in touch with the 
forward markets and give such infor
mation to the Government as they 
may require from time to time. It 
is a very laudable object. But how 
are they to give this information to 
the Government? On hearsay evi
dence? Because no powers have 
been given for making any enquiries 
under clause 8. AU the power is 
given to the Central Government to 
call for periodical returns or for direct 
enquiries to be made and the like.
In fact the Commission has got no 
DOwer whatsoever imder this Bill, 
except if you want to withdraw re- 
cqgnition from any association or if
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you want to supersede the associa- 
lion, and even in case of supersession 
lor a week you can do it even with
out the knowledge of the Commission. 
If you want to extend it beyond a 
sv€ek then the Commission comes 
into play. How is this Commission 
to function without having any autho
rity to make enquiries? Here are 
only the obligations of the Commis
sion and no rights whatsoever. The 
obligations are plenty, to keep Govern
ment informed, to advise them from 
time to time, but apart from these 
obligations no rights have been given 
to the Commission to make enquiries, 
to ask for any returns, or to ask any 
questions from anybody. And if any 
of the information is to be given to 
the Government, obviously from this 
Bill, it will have to be given on the 
basis of hearsay evidence and no more.
I read from the Expert Committee’s . 
report that this Commission is mainly 
meant for co-ordination between the 
States and the Central Government. 
There is nothing in the Bill which 
tells anything to that effect. No 
powers have been given to the Com
mission to co-ordinate the activities of 
the Central Government and the pro
vincial Governments. After all, 
those obligations the Commission can 
only carry out if they are given the 
necessary powers to do so. It should 
not be left to the rule-making autho
rities to prescribe the duties and 
functions of the Commission. This 
Bill must provide what the duties and 
the functions of the Commission 
should be. The functions of the 
Commission, according to me, are 
vague and nebulous. It is not clear 
what the Commission would be exact
ly doing and how it would function.
I would like the hon. Minister to 
throw some light on that aspect of the 
question.

In regard to clauses 5 and 6 there 
is no definiteness about the conditions 
which would be satisfied by any 
association for the grant of recogni
tion. They say that if the Govern
ment is satisfied, they will recognize. 
What will be the factors which will 
make the Government agree to recog
nize? This House has got a right 
when a Bill of this magnitude for the 
first time in the history of this country 
Is introduced, they should know some
thing more about it. What will be 
the circumstances in which an associa
tion will be recognized? What will 
be the circumstances in which the 
recognition will be withdrawn from 
such associations? After all there 
wiust be a certain set of conditions 
with regard to these. It must not 
be left to the whims and fancics of 
the Government from time to time.

We know how the whims and fancies 
of Government have worked in the 
past and the House would certainly be 
mterested to see that these things 
are not left in this vague fashion. 
These contracts run into crores ol 
rupees. The grant of recognition to 
associations should not be left to be 
determined by individual officers of 
the Government, and I consider this 
is a matter of very great importance.

Then in clause 7 it is stated: “ I f
the Central Government is of opinion 
that any recognition granted to an 
association imder the provisions of 
this Act should, in the interest of the 
trade or in the public interest, be 
withdrawn..." I ask what is ‘the 
interest of trade* and what is .the 
•public interest’? Should this ‘interest 
of trade’ and ‘public interest’ be left 
vague? Should it be handed" over 
again to the whims and fancies of the 
Government? '

The Minister oi Works, Prodoetion 
and Supply (Shri Gadgil): ‘PubUc’ 
interest’ is always the concern of the 
Government. There is no question 
of handing it over.

Shri Goenka: I know that. Then 
I come to sub-clause (2) of clause 6 
where it is stated: “Before granting
recognition under sub-section (1), the 
Central Government may. by order, 
direct,” that certain conditions should 
be satisfied. Then I come to clause 
8 which is really important so far as 
I am concerned. When &n inquiry 
is to be made into the conduct of a 
particular association, it should be 
the Government representatives who 
Should do this. But here I find that 
the Government goes to the extent of 
saying that it will be the governing 
body which will be given powers to 
make the inquiry. I suggest it 
should be an independent body and 
suitable changes should be made for 
this purpose.

Then in clause 13 again provision 
is made for superseding the governing 
body of a recognised association. It 
is merely stated that where the 
Central Government is of opinion that 
the governing body of any recognised 
association should be superseded^ then 
Government may do so. No Umita- 
tion is placed upon the powers of the 
Central Government and nothing is 
said under what circumstances would 
the Government be entitled to 
supersede such a body.

These  ̂are the various matters which 
I would like to place before the House 
for consideration. On the financial 
aspect of the Bill. I read from the 
Financial Memorandum that it will 
eost a lakh to the Government. WTiy 
should the Government agree to pay
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[Shri Goenka]
this lakh a year? A ll these associa
tions in the various parts of the 
country are maintained by subscrip
tions from the Members and by 
various taxes upon the various trans
actions which they enter into. The 
expenses arj met by the levies on the 
various trades and industries. But 
here the Government have stated that 
they will spend a lakh of rupees. 
Why?

The more I think of the Bill, the 
more I look into the various details 
of the Bill, I come to the inevitable 
conclusion that this Bill is ill-conceived 
and that if really a good Bill is to 
emerge out of the Select Committee, 
it will not be a Bill the principle of 
which this House will adopt through 
the medium of this Bill which is pre
sented to this House and which is 
under consideration. After all the 
Select Committee cannot go beyond 
the principle laid down by the Bill 
and I therefore submit that this is 
hardly the opportunity when this Bill 
should have been introduced. Besides 
that the Bill does not meet the
requirements which the Government 
have in view. Further it is so vague 
that one cannot really make head or 
tail of what the Government has in 
mind. In these circumstances, I do 
feel that the Bill either should be 
dropped or if it is referred to the 
Select Committee—I am sure it is 
going to be referred to the Select 
Committee—then the Select Committee 
should be empowered to recast the
whole Bill and bring in a new Bill
which will meet all the emergencies
with which we are faced today and 
with which we are likely to be faced 
in the future.

Shri Mallayya (Madras): I beg to 
move: .

“That the question be now put.”
Mr. Chairman: The question is:

“That the question be now put.” 
The motion was adopted.

Shri Mahtab: I am thankful to hon. 
Members who have participated in the 
debate and analysed this Bill from 
many points of view and I think I 
owe an explanation to the House as to 
why I chose not to speak much on the 
Bill at the initial stage.

[M r .  Speaker in the Chair.]

I thought that the principle under
lying the Bill was a very simple one in 
the sense that it was not unknown 
either to the House or to the country. 
During the war time forward trading 
was being controlled under rule 81 ol

the Defence of India Rules. After the 
Defence of India Act expired, some of 
those orders were kept in force under 
the Essential Supplies (Temporary 
Powers) Act, 1946. In addition to 
these, -I mentioned in my speech in the 
beginning that the Bombay and West 
Bengal Governments have introduced 
laws relating to forward trading in 
their provinces. So this is not any new 
proposition which was introduced in 
the House and from that point of view, 
I thought it would be better if I placed 
before the House only the salient 
features of the Bill and left the rest 
for the examination of the Select Com
mittee. The salient features of the 
Bill are (1) options have been pro
hibited, (2) provision has been made 
for refla tion  of bona fide forward 
trading, (3) the Stock Exchange' has 
been excluded from the purview of 
this Bill. These are the three main 
points in this Bill. It would have 
been very much helpful to me if the 
discussion oh the main features had 
been carried on as was done by my 
hon. friend Pandit Mukut Bihari Lai 
Bhargava. As a matter of fact, his 
analysis of the Bill and the way in 
which he pointed out all the sides of 
the Bill was very much helpful to me 
and I am sure it will be helpful to the 
members of the Select Committee as 
well.

I must say that an hon. Member has 
tried to give me a lesson that at this 
stage, the provisions of the Bill also 
should be discussed in detail and he 
quoted his own experience in this 
matter. I am very sorry that I am not 
prepared to take that lesson in spite of 
his own estimation of himself. Be
cause, I know the definite rules and the 
practice in every House that at the 
stage of reference to the Select Com
mittee, the detailed provisions are 
-never discussed; only the main policy 
underlying the Bill is discussed. 
That being the position, I do not 
propose to go into the provisions 
of the Bill. Mr. Goenka made a confu
sion between principle and provi
sions. The complaints which he has 
made about the provisions could very 
well be examined by the Select Com
mittee. He has objected to th# use of 
the word ‘reasonable’ in clause 7. He 
has complained against some provi
sions here and there. His complaints 
might very well examined in the 
Select Committee from all points of 
view. If the House were to take upon 
itself at this stage the examination of 
the provisions of the Bill, it will not 
only take much time of the House, but 
also it will be practically impossible. 
The very purpose of having this 
machinery of a Select Committee is 
intended to examine the various points
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at view in close detail and then make 
recommendations.

I placed before the House only the 
position as has been taken up by the 
Government in regard to this particular 
matter. It is wrong to say, as was 
suggested by Mr. T. T. Krishnamachari 
yesterday, that the Government had 
not applied their mind to this. He 
belittled every person and everything 
in such a way that I doubt whether I 
would continue to have the same'regard 
for him. He belittled everything, for
getting that this BiU was drafted by 
the Government themselve? and was 
circulated in February, 1950. Then, 
the Bill was referred to a Committee. 
It is not th^t the Committee has pro
duced this Bill and the Government 
has accepted it. On the ̂ contrary, the 
Bill was drafted by the Government. 
At least that credit should be given to 
somebody. (An Hon. Member: To
(jovemment.) They must have 
applied their mind to it. Then, this 
Bill was circulated and opinfons were 
called for from various bodies. 
Various Chambers of Commerce and 
other associations interested in this 
measure have expressed the oninion 
that those t>ersons who know every
thing about forward trading should 
examine this Bill. In order to meet 
their point of view, a Committee was 
set up, and the best selection of 
personnel according to the then Gov
ernment was made. It is up to anv- 
body not to agree with the Govern
ment in the selection of the personnel. 
Everybody is entitled to have his own 
opinion about the personnel. But to 
ridicule that personnel, I think, is not 
in good taste, if not aHjrthing else. T 
am sure hon. Members will admit that 
these persons have a thorough know
ledge of the working of forward tra- 
dmg, as has been admitted by Mr. 
Goenka. Mr. Goenka definitely said 
that all these gentlemen are so mû 'h 
interested in forward trading that they 
should not have been on the Com
mittee. He was arguing from the 
other side.  ̂ I  do not know how any
body having no knowledge of the 
working of forward trading can be of 
any help in discussing a Bill of this 
type.

*^e Committee went into the whole 
matter and they submitted a report.
A hat report has been circulated. In 
spite of various references to that 
report, I  am really amazed that the 
Mem^rs who made the largest refer
ence to it have not closely gone through 
the report. They will find at the end

• report a comparative statement 
snowing the provisions in the original 

and the changes that have been 
looked at even now. it 

will be found that in mast of the cases,
77 PS.

the original provisions of the Bill have 
been retained. But. there have been 
some fundamental changes, as for 
instance, the creation of the Forward 
Markets Commission. That is a new 
item. The Forward Markets Commis
sion has been introduced at the recom
mendation of the Committee. One 
argument advanced by Mr. Gk>enka is 
that the Forward Markets Commission 
should not haye been introduced and 
the Government should have stuck to 
their original Bill, since that Bill was 
much stricter than the Bill as has 
emerged after the report of the Com
mittee. That is one point of view. In 
the same breath, that particular gentle
man says that Government should not 
come forward with this Bill now, 
because this is not the opportune time. 
I do not know how the time would be 
opportune for a stricter measure, but 
inopportune for a milder measure. It 
seems to me that in the case of two 
hon. Members at least. Mr. T. T. 
Krishnamachari and Mr. Goenka, b 
double mind is working. They want 
to oppose this Bill because they do not 
accept the very principle, namely 
regulation of forward trading and pro
hibition of option. They want tr 
oppose this Bill in the name of stiict- 
ness: because the thing is not stric: 
enough, it should not be done. I dc 
not understand the logic of this argu
ment. I am reminded of the argii- 
ments of the landlords that the Zamm> 
dari Abolition Bill should not be pro
ceeded with because there is no provi
sion to improve the lot of the tillers 
of the soil. So also, this Bill should be 
opposed because it does not go too far, 
and the status quo should be main
tained. I will be really surprised if 
the House takes seriously the opinions 
expressed by hon. Members like Mr. 
T. T. Krishnamachari who thinks so 
much of himself.

Then, with regard to the drafting of 
the Bill, I am reminded of the story in 
Aesop’s Fables, of the tiger and the 
lamb. If the Bill is not bad from any 
other point of view, it is bad from the 
drafting point of view, as if hon. 
Members are so well versed in drafting 
that they can find fault with drafting 
here and there. With regard to draft
ing itself, as I have already said, tb^ 
drafting was done in February, 1950. 
Subsequently, the Committee has made 
recommendations and those recom
mendations have been incorporated in 
the Bill. I do not know at what stage 
the drafting went wrong. These 
gentlemen say that the original Bill 
was good enough. Did the drafting 
become bad at the stage of incorpora
ting those recommendations in the Bill?
I do not understand how so many mis
takes could have been committed at 
that stage.
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Shri T. T. Krishnamaebari (Madras): 

Read the report.

Shri Mahtab: I have read the report. 
I would request the hon. Member to 
read the report once again and digest

I refer again to drafting. Mr. T. T. 
Krishnamachari told us that he is a 
student of Economics of which he did 
not give any evidence. He told us that 
he knows something about Law because 
he mentioned the contract law in this 
<?onnection. Then, he told us that he 
knew something about the working of 
forward trading; but he did not give 
any evidence of that. I am reminded 
of the village pedagogue of Goldsmith, 
who attributed to himself all the 
virtues in the world. According to 
him, there was nobody in the world 
who knew anything about any matter. 
That position I cannot really help. So 
far as thi? Bill is concerned, my hon. 
friend remembered that* some dispute 
was going on on the word ‘reasonable’ 
in some other connection, not knowing 
in what connection. When he found 
that word in clause 7, then he thought 
that that was probably the point to 
hit. But I may state—and that is my 
opinion and it is open to the Select 
Committee to change the language or 
do what they like—that that word 
should be there and without that word 
some unreasonableness would occur. 
That is my personal opinion.

With regard to the question as ’ to 
how the Forward Markets Commission 
would be financed, or who will pay the 
cost, parenthetically some criticisms 
were made of the Finance Minister. 
Indeed the speech of my hon. friend 
Shri T. T. Krishnamachari was so full 
of parentheses that I do not know 
whether he delivered any speech at all. 
Incidentally he asked who was to pay 
the cost. I would refer the hon. 
Member to clause 28(2) (b) and request 
him to read it closely. If he does it, 
he will And—and it is a suggestion 
made by Mr. Goenka—that there is 
provision for the levy of a fee. He 
may, if he does not remember it now, 
read that clause again. There there is 
the provision for making rules for the 
levy of fee and a lakh of rupees 
accordin*; to me. and according to any 
reasonable Member of this House, can 
easily be raised by the affiliation fee 
of these associations. So that has been 
provided for.

And then with regard to the rules. 
Rule-making power is not a new thing. 
Rule-making power is always there and 
it is left with the Government. I do 
not think it can be left to the business
men. This power should be with the 
Government. If it is held that the 
Government is not competent or is not

capable of look i^  after the interests 
of the people, then the proper proce
dure is to turn that Government out; 
and not to leave this rule-making 
power with the businessmen, or not to 
do £Ui3rthing at all. That is not good 
logic, according to me.

Then with regard to the prohibition 
of options, I can understand the posi
tion. Mr. Goenka said thait options 
should be allowed.

Shri Goenka: I did not say so.
Shri Mahtab: I am sorry, it may be 

some other Member who said it, that 
option should be allowed. Well, I do 
not think this can be said in a public 
meeting where there is not a strict
Speaker Uke the one we have here.
Otherwise the person who says that
would be howled out. How can we
aUow speculation to run amuck in the 
country? And in whose interests, do 
they say that this should be allowed? 
All in the interest of the small business 
people, who are dealing in a few crores 
of rupees, I suppose! I do not under
stand how such an argument can be 
adduced before an august assembly 
like Parliament here.

And then, with regard to the entry 
of new members, Mr. Krishnamachari 
said that here was a method to shut 
out new members and enable the exist
ing members to go on. He need not 
be afraid of such a position coming in. 
Clause 6(2) (a) provides for the
entrance of new members. Indeed it 
makes it compulsory that new mem
bers should come in. So he need not 
worry about this question. He has 
plenty of opportunity to join in the 
trade and come in under clause 6(2)
(a).

The fear has been expressed that a 
pionopoly Would be created. I do not 
understand how a monopoly would be 
created, if thei^ is not one at the 
present moment. The present com
plaint is that there is a monopoly and 
the present time also is so abnormal 
that unless some control is exercised 
on the forward trade, the trade itself 
will not absorb the best interests of the 
public. Mr. Goenka was in great diffi
culty to distinguish the interests of the 
trade from the interests of the public. 
Is it really so difficult? I think even 
the man in the street can say what is 
the interest of the public and what is 
the interest of the trade. I do not 
think there is really any difficulty in 
understanding the difference between 
the two interests. Here I am to 
advocate the interests of the public 
against the interests of the trade. And 
the interests of the trade must conform 
to the interests of the public. Otherwise 
that tra^e h?is no meaning at all, How
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can it flourish if it does not serve the 
public interest? I  do not understand 
how M y Member can advocate the 
mterest of the trade against the public 

® surprising argu
ment toat has been put forward in this 
connexion. I am very sorry to say 
that although the intention here in thig 
Bill IS to accommodate the trade’s 
pomt of view as far as possible, their 
own advocates will put the trade in a 
wrong position if they advocate their 
interest or their case in this maimer. 
SUkh not think any member of the 
pubUc wm able to support the 
mterest of the trade. So instead of 
accusing me of not having been pro-

Mr. Naziroddm Ahinad proceed with 
his speech, I felt that ultimately he 

the Hindu CodTpT^o^!
1 1 That is what I thought when he 

start^ referring to one article after 
another of the Constitution. Anyway 

reach that
point, but stopped in the middle 
because of the mild reminder that the 
Salp him at the rfeht
tion itcJS ^ regard to the Constitu- 

assure him that it is

iSilrpS^d^'b I

thp nnnt ? * administration of
Xthe?*^U^’i “  considered
power M O proper to give further
Mmmi ?u Government in order to 

thi?®®® tradings also.
«  1 5“  ’’®®“  raised, I  may

IS- I may be a 
t ^ a y  and I may not be a 

Sot a I  was
Hot I*'*®'* wes-TOraonrH Mahatma Gandhi. I  am 
^ s o n ^  convinced about this and I

wrath woiT^rt^ Government, the

S & *  t r a d e r r a i^ ^ ^ S ie 'S * ^
"«iW lated  by thfa ®tim^

doubt about that. From the law and
hpWH^’fh*’  tbe controls havehelped these very people a™
complaining against it.

To come back to the Question nf 
necessity for this law. I  wolSd^nfv 
request hon. M em bS" to c o m ^  
working of the controls here with their
Tn ‘̂^ J “  countrier
°"® or two countries, I  am co ^ d cS
L  the <^ntrolThe«
cou^We^ “  ' '" i°u s  other

Q u e S  Membei* No, no.

“ s ? .  ri'SSl
S g c ?  too, " M r “ w f

S H F 4 iS :s 3

W W f iP M

tb.*

?o toe“ -^f,si: ’  «>lt"clSS2

tinnch^S'^ recognised association shaU furnish to the CmSai 
(government such geriS fc ll
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[Shri Mahtab]
returns relating to its affairs or 
the affairs of its members as may 
be prescribed.

2. Without prejudice to the 
provisions contained in sub-section
(1), where the Central Govern
ment considers it expedient so to 
do, it may, by order in writing,—

(a) call upon a recogi^ed 
association to ^rnish in writing 
such information or explana

tion relating to its affairs or the
affairs of any of its members as 
the Central Government may 
require, or

(b) direct the governing body 
of such association to make, in 
association with one or more 
representatives of the Central 
Government, an enquiry in rela
tion to its affairs or the affairs 
of any of its members and sub
mit a report of the result of 
such inciuiry to the Central 
Grovernment within such time as 
may be specified in the order.’*

It is compulsory that one of the Gov
ernment officers will be associated 
with the enquiry. What would have 
been the other-* way? • It could have 
been provided this way: that Govern
ment will start the inquiry and compel 
the association to co-operate. Instead 
it is provided that the Government 
calls upon the governing body to make 
the inquiry and associate with it Grov
ernment officers. The procedure as 
has been laid down in my opinion is 
better than the other one.

It is, however, open to the Select 
Committee to make any change they 
like but it is not correct to say that 
the enquiry has been left to the asso
ciations themselves and GrOvernment 
has nothing to do with it. I  am sure 
hon. Members who have read the Bill 
thoroughly will not be misled by this 
kind of argument. I am very sorry 
that at least one hon. Member was so 
much lost in his own estimation of 
himself that he forgot the provisions 
of the Bill and the report itself.

I would request that the House 
should send the Bill to the Select 
Committee on the distinct under
standing that its salient features are 
retained, namely, prohibition of tezi 
mandi, etc., and regulation of for 
ward trading and the stock exchange 
is excluded from the operation of this 
law. These are the three salient 
f(»atures. Subject to this the Select 
Committee may amend the Bill in any 
way they like.

Mr. T. T. Krishnamachari who al
ways reminds the House that he has 
more experience than anybody else, 
suggested that the Select Committee 
should be given more powers. I  do 
not know how Government can give 
more powers to the Select Committee. 
The Select Committee has got the po
wers and the Government has nothing 
to do with the powers of the Select 
Committee as such.

Shri T. T. Krishnamachari: May I 
submit that I did not mention that 
Government should give any power. 
As a matter of fact I am not quite so 
ignorant as the hon. Minister pre
sumes.

Shri Mahtab: I am sure he did. .He 
thinks so much of himself that he does 
not know that he is ignorant. I ha'W 
refreshed my memory by reading his 
speech again today. I would ask 
him to see the copy of the debate. 
He used the words that the Select 
Committee should be given full po
wers. By whom?

Shri T. T. Krishnamachari: By the 
House.

Shri Mahtab: The power is already 
there. By a special resolution or in 
response to the suggestion of Mr. 
T. T. Krishnamachari more pDwers 
cannot be given. I am sure the mem
bers of the Select Committee, compe- 
tfcnt as they are, will exercise their 
legitimate powers and try to improve 
the Bill best they can in the in
terest of the public. I am sure that 
at no stage will Government create 
any difficulty for them and at every 
stage Government will give them as 
much assistance as is demanded of 
them.

I commend that this Bill may be 
referred to the Select Committee.

Shri Sidhva (Madhya Pradesh): 
Out of all your speeches this is the 
best.

Shri Hussain Imam (Bihar): 
Would not the hon. Minister refer to 
Mr. T. T. Krishnamachari’s remarks 
about the Company Law Expert Com
mittee?

Mr. Speaker: That question is not 
relevant.

Shri Hussain Imam: I happened to 
be a member of that Committee. He 
may study the remarks of that Com
mittee.........

Shri Mahtab: I did .not ref^r to 
many things which he said and which 
really according to me were objec
tionable. He made a sweeping re
mark against the Bombay Govern
ment as to how they are working that 
Act. .



Uoo Coal Mines Provid&nt
- Fund

24 APRIL 1951 and Bonus Schemes
(Amendment) Bill

im

Mr. Speaker: I think it is better 
that we maintain a higher level of 
debate, instead of going into personal 
allegations of one kind or another, 
which render the debate not very dig
nified.

Shri Hussain Imam: I did not want 
to make a speech; only I want to en
ter an emphatic protest against the 
uncalled for remarks which Mr. T. T. 
Krishnamachari made. They are on 
record and may I read them?

Mr. Speaker: Not necessary. He 
has recorded his protest. That is 
quite enough: it includes every thing.

The question is:

“That the Bill to provide for 
the regulation of certain matters 
relating to forward contracts, the 
prohibiliion of options in goods 
and for matters connected there
with, be referred to a Select'Com
mittee consisting of Shri M. Anan- 
thasayanam Ayyangar, Shri Datta- 
traya Parashuram Karmarkar, 
Shri Manilal Chaturbhai Shah, 
Shri S. R. Naidu, Shri Banarsi 
Prasad Jhunjhunwala, Shri Pra- 
bhu Dayal Himatsingka, Shri /:run 
Chandra Guha, Babu Gopinath 
Singh, Shri V. J. Gupta, Shri N. 
Alexander, Shri V. S. Sarwate, 
Shri H. C. Heda, Shri Jagannath 
Das. Shri Krishnanand Rai, Shri 
Sitaram S. Jajoo, Shri Krishna 
Kant Vyas, Shri G. R. Ethirajulu 
Naidu, Shri R. K. Sidhva, Dr. 
Ram Subhag Singh, Shri M. 
Shankaraiya, Shri Amolakh Chand, 
and the Mover with instructions 
to report by the end of the first 
week of the next session.”

The motion was adopted.

COAL MINES PROVIDENT FUND 
AND BONUS SCHEMES (AMEND

MENT) BILL

The Minister of Works, Production 
and Supply (Shri Gadgil): I beg to
move:

“That the Bill further to amend 
the Coal Mines Provident Fund 
and Bonus Schemes Act, 1948, be 
taken into consideration.”

This is a very simple Qill. Under 
section 3 of the Coal Mines Provident 
Fund and Bonus Schemes Act of 
1948 the Central Government is 
empowered to frame a scheme called 
the Coal Mines Provident Fund 
^heme. The scheme may provide 
for all or any of the matters speci
fied in the First Schedule.

In pursuance of this a scheme was 
framed and was notified on the 11th 
December 1948 in the Gazette of 
India. Under the scheme it was 
found that there was no remedy to 
recover the contribution from the em
ployers. The scheme as well as the 
main Act provided penalty but there 
was no provision either in the main 
Act or in the scheme as adumbrated 
on the 11th December 1948 for re
covery. What happened is that there 
were several contraventions of the 
provisions of this Act and prosecu
tions were launched. Some of th* 
contraventions were set right because 
the employers paid their contribution. 
But in some cases even after convic
tion the amount of the contribution 
was not paid. Therefore there is a 
clear necessity to amend this Act 
with a view to provide the manner in 
which the contribution by the em
ployer can be recovered. *Ience sec
tion lOA is proposed to be incorporat
ed.

The second amendment is also a 
very simple one. In the Schedule in 
para 2 it is stated:

“The payment of contributions 
to the Fund by the employees, 
or by the employers on behalf of • 
the employees, the rate, time 
and manner of payment of such 
contributions, and the manner 
in which such contributions or part 
thereof bliall be recovered from 
employees.”

What happens is that so far as the 
employer paying on behalf of tne 
employee is concerned, it is provided 
for, but so far as the contribution by 
the employers themselves is concern
ed it is not provided for. I  hat lac
una is sought to be removed by the 
second amendment. More than this 
it is not necessary for me to say and 
the Bill is something which should be 
easily acceptable to the House.

Mr. Speaker: Motion moved:

“That the Bill further to amend 
the Coal Mines Provident F\ind 
and feonus Schemes Act, 1948, be 
taken into consideration.”

Shri Harihar Nath Shastri (Uttar 
Pradesh): As has very rii^tly been 
pointed out by the hon. Minister this 
is a simple and, as a matter of fact, 
a formal Bill. I will, therefore, in 
commending this motion for the 
acceptance of the House make only 
one or two observations.

In 1948 when the original Bill was 
placed before the House it aroused a 
good deal of expectation amongst wor
kers employed in other industries
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[Shri Harihar Nath Shastri] 
this country. At that time while 
moving the Bill for consideration, the- 
hen. Labour Minister had given an as
surance in this House that that mea
sure would in due course of time— 
after about six months—be followed 
by a similar measure applicable to 
other industries. After that in 1950 
there was an Indian Labour Confer
ence which met at New Delhi and in 
that conference the matter was 
brought forward again by the T^abour 
Minister. In that tripartite confer
ence also it wa# unanimously decid
ed thai the principle of provident fund 
should be a c c e p t  and ways and 
means should be devised to make it 
applicable to other industries also. In 
our country where there is no social 
security measure and no provision for 
old-age, a measure like this will be 
a stepping-stone towards the desired 
goal of attaining social security. I 
would, therefore, urge that before the 
present Parliament is dissolved a Bill 
embodying the principle of provident 
lund as applicable to other indus
tries should also be brought before 
the House.

With these few words I commend 
this measure for the acceptance of 
the House.

Pandit Munishwar Datt Upadliyay
(Uttar Pradesh): The Bill before us 
is really a very necessary piece cf 
legislation. The provisions contain
ed in the Bill are, I consider, very 
necessary for the well-being of the 
workers in the coal mines. But, as 
my hon. friend Mr. Harihar Nath 
Shastri just now said, when provision 
for provident fund was originally 
made in the case of coal mines v/or- 
kers, it aroused very great hopes 
among workers in the other indus
tries. But those hopes were belied 
later on when a similar provision was 
not forthcoming in the case of wor
kers in the other industries, and also 
when there were, in respect of the 
coal mines, so many difficulties in 
the way of contributions and realisa
tion of the amounts due as provident 
fund. As the hon. Minister just now 
remarked, the difficulties that were 
being experienced in the matter of 
contribution and realisation of the pro
vident luhd amounts may be solved 
by this measure to a certain extent. 
But then the fact that this principle 
of provident |und should be applica
ble to workers in other industries also 
is of greater importance. These 
labourers working in the industries 
have very little attraction for their 
labour unless there is some such pro
vision to which they can look for
ward aft«r they bacome unfit for

work, and with the help of which they 
might start life anew or pass the rest 
of it with at least enough sustenance 
to mamtain themselves. I therefore 
repeat that this is a measure which 
is very welcome and it is necessary 
that it should be introduced in other 
industries also. It has been very 
rightly introduced in the coal mines 
industry to start with. Work in tnis 
industry is so risky, so dirty and so 
tedious that there is very little at
traction for workers to be employed 
in it, and unless they have some pro
vision like this for their maintenance 
after they become unfit for work in the 
industry in which they are employed, 
their outlook would not be one of 
hope. In these circumstances it v/a« 
rightly introduced first of all in tte 
coai-mining industry.

The provisions contained in this 
Bill for the realisation of the amounts 
as land revenue are very necessary. 
The first amendment proposed deals 
with this and the other amendment 
deals with a clarification of the posi
tion. The clarification as it has been 
made in the amendment has, how 
ever, not really achieved its object.
I have got my own amendment and 
while moving it I would make my 
submissions. I would not take any 
more time of the House but in con
cluding I would very strongly support 
the motion for the acceptance of the 
House. ’

Shri A. C. Guha (West Bengal): 
This amending Bill only tries to re
move certain lacunae in the original 
Act and as such there is nothing which 
can be discussed in the JJouse for a 
long time or nothing to which objec
tion can be taken. But there are one 
or two points on which I would like 
to speak in this connection. In the 
original Act, in the First Schedule it 
is said that employees or class of em
ployees who shall join the fund shall 
be notified by rules by the Govern
ment. I would like to know if all 
the classes of employees in the coal 
mines have been given this benefit 
or certain classes have been left out 
from the scheme as later on enunciat
ed by the Government. I would like 
that all classes of employees who are 
working in the coal mines should get 
this benefit without any exception and 
if certain classes are left out. Gov
ernment should see that they are not 
left out. Then in the course of some 
que. t̂ions in this session, we have 
come to know that the provident fund 
moneys that are being collected by 
the coal mines owners are not being 

•properly used, I have s^n from the 
statement supplied by the Labour 
Minister that in some collieries 99
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per cent, and in some others even 100 
per rent, of the funds have been kept 
by the owners and have not bieen 
oaid. Of course, later on we have 
been told that Government have taken 
steps to see that the amount is re
funded and distributed to the wor
kers.

12 N oon .

In regard to the bonus funds also, 
during certain questions in this House, 
it was stated that their working was? 
noti quite satisfactory and the coal 
mine owners had not been utilising 
them for the purpose for which they 
were orieinallv intended. I would 
like the hon. Minister to look into this 
and see that the funds are utilised for 
the purpose' for which this House 
authorised Government to collect 
them.

With these few words. I  commend 
this amending Bill to the House.

Shri Gadgil: I am grateful to the 
hon. Members for the general support 
they have given to tFis motion. The 
question of application of schemes of 
orovident fund and bonus to other 
55Pctorp of industry is a mucH wider 
one. It would not be very fair for me 
to*try to deal with it. and at the same 
time the time is not enough to take 
that into consideration. I can a.*;sure 
my hon. friend Shri Harihar Nath 
Shastri that whatever assurances 
nrere given by the hon. Shri Jagjivan 
Ram are there and they will be im
plemented. The question of social 
.•securitv is so important that in mo
dern industries nobodv can either 
minimise its importance or avoid do
ing *;omething towards it. I may res- 
nectfully submit that the present 
Government has done ouiti" a lot in 
thî it respect, although this does not 
’Ttpqn that all that hus been done is 
enough: much still remains to be done. 
'T'nming to the ooints m îde bv Mr.
<̂ uha. I cannot answer oflT-hand whe
ther the scheme of nrovident fund 
and bonu.«; is applicable to all or only 
to some classes. As regards the ^oint 
about the orooer management of the 
funds. I can assure him that Oovern- 
TTient is taking all pteps oossible. Tf
there are any .soecific instances of
gros*; mismanagement, I would very 
much wel '̂ome if he would bring 
them to the notice of Government.

Mr. Speaker: The question is:

“That the Bill further to amend 
the Coal Mines Provident Fund 
and Bonn<? Schemes Act. 194ft. fee 
taken into consideration.”

The motion was adopted.

1951 and Bonus Schemes 74«i 
{Amendment) BUI 

Clause 2.— (Insertion of new secUon 
lOA etc.)

Pandit Monishwar Datt Upadhjay:
I beg to move:

In clause 2, in the proposed section 
lOA of the Coal Mines Provident Fund 
and Bonus Schemes Act, 1948. after 
“may be recovered” insert “on the 
application of the employee concern
ed or of its own accord” .

If there is general withholding of 
the contribution, then only Govern
ment might take action of its own 
accord to realise the amount in the 
manner that arrears of' land rita iue 
are realised. But in case the shares 
of only a few workers are withheld, 
it is likely that no action will be taken 
directly by Government. In such 
cases, I think it is necessary that the 
workers should have the right to 
make an application to move the 
Government tc make the realisation. 
I f  this right is given, it would be help
ful to the workers. That is why I 
have tabled this amendment.

Mr. Speaker: May I point out to 
him that it is doubtful whether bis 
amendment will achieve the obiect he 
has in view. The words usei nre 
“may be recovered” . So long as di.̂ - 
cretion is vested in Government, ♦he 
case of an application by a worker 
also covered. “May be recovered” 
means that it may be recovered by 
the Central Government suo motu or 
as a result of the application of ?n 
employee.

Pandit Monishwar Datt Upadliyay: 
I do not know whether the present 
wording implies that Government 
may be moved also by an application 
made by the persons who are. affect
ed. If that is clear— Î very much 
doubt whether the imnlication goes 
so far—then my amendment may not 
be necessary. As regards the word 
‘mav* I know that the discretion ve«?t«; 
in Government always, but the noinf 
is that Government mav act only if 
it likes: otherwise it will not.

Shri Gadgil: It is really not neces
sary, becasue whene\^r an am>1ication 
is received, either the Government 
acts of doec not act. So. in «  case 
where the Government acts, coverage 
is provided by the clause as it î .

Mr. Speaker: Then I do not olace 
' the amendment before the House. I 

suppose.
Pandit Atunlshwar Datt Upadliyay:

Yes, Sir.
Mr. Speaker: The question is:

“That clause 2 stand part of 
 ̂the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
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Clause 3.— (Amendment of the First 

Schedule etc.).
Pandit Munishwar Datt Upadhyay:

I beg to move: ^
In part (a) of clause 3, in the 

proposed paragraph 2 of the First 
Schedule to the Coal Mines Provident 
Fund and Bonus Schemes Act, 1948, 
for “by, or” substitute “employees and 
by employers” .

I do not have any other object in 
moving this amendment except the 
fact that I want to clarify the posi
tion. *The warding of the proposed 
amendment by the hon. Minister co
vers only the cases of employers and 
employees. It may be possible that 
the contribution on a certain account 
may be made on behalf of the con
cerned persons by outsiders also. The 
cases of outsiders are#not covered. 
Therefore, I have tried to clarify the 
position in the manner I have sug
gested.

Shri Gadgil: The intention is to 
cover both and as I read the provi
sion, it really covers all the cases. If 
the hon. Member’s amendment is ac
cepted, there is likely to be more con
fusion. I consulted the Draftsman 
and he says that the provision as it is 
is more clear.

Pandit Munishwar Datt Upadhyay:
Then you need not place it, Sir.

Mr. Speaker: The question is:
“That clause 3 stand part of the

BilL”
The motion was adopted.

Clause 3 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting For
mula were added to the Bill.

Shri Gadgll: I beg to move:
“That the Bill be passed.”

Shri Jnani Ram (Bihar): While the 
Government collieries, are running at 
a loss the private collieries are mak
ing large profits.

Mr. Speaker: Order, order. The 
hon. Member knows the scope of dis
cussion on the third reading.

Shri Jnani Ram: I am not going to 
make long speech.

Ml-. Speaker: It is not a question 
of the length of the speech; it is a 
que.stion of the speech being relevant 
to the proposition before the House.
I cannot permit the hon.. Member to 
go mto the question of loss in Gov
ernment collieries.

The question is:
“That the Bill be passed.”
The motion was adopted.

1951 ta x  Newspapers (Sales 7407 
and Advertisements) Repeal 

BiU
TAX ON NEWSPAPERS (SALES AND 
ADVERTISEMENTS) REPEAL BILL

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to move:

“That the Bill to provide for the 
repeal of certain State laws in so 
far as they sanction the levy of 
taxes on the sale or purchase of 
newspapers and on advertisemeitts 
published therein, be taken into 
consideration.”

The House will remember that in 
the Government of India Act, 1935, 
tax on advertisements And sales tax 
on newspapers were under the legis
lative jurisdiction of States which 
were then provinces.

[P an d it  T h ak u r D as B h a rg a v a  
in the Chair].

In the Constitution of India taxes 
on the sale or purchase of newspapers 
and on advertisements published 
therein, have been placed in the Union 
List and this change was made to 
meet the persistent demands that 
sa’ ŝ tax on newspapers should he 
VO tpfj in the Centre only in the in- 
tc’^st of uniformity and on account 
of the fear that perhaps they might 
somehow ^ct as a discouragement to 
freedom of expression and speech.

Shrimati Durgabai (Madras): A
tax on knowledge also.

Shri C. D. Deshmukh: It might also 
in certain circumstances amount to a 
tax on knowledge. But it seems to 
have been the general belief at the 
time that the tax on advertisements 
and sales tax on newsoaners which 
were being levied by the Bomba.v and 
Madras Governments respectively 
nrior to' the coming into effect of the 
Constitution would cease to be levied 
with effect from the inauguration of 
the Constitution by virtue of the pro
vision which I have referred to.

This, however, could not he. since 
hv article 277 of the Constitution 
taxes which were in force immediate- 
Iv before the commencement of the 
Constitution can continue to be levied 
until nrovision to the contrary is made 
hv Parliament by law and it is not 
pven within the competence of the 
State Governments to abolish these 
taxe«! under their own authority. Both 
the Bombav and Madras Governments 
have affreed that pending considera
tion of the matter on an all-India basis 
the tnxe=; in the Bombay and Madras 
States should be abolished The Bom
bay Government desire that the tax 
levied by them should be abolished
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from >the beginning of financial
year 1951-52, as they had already taken 
credit for the receipts in the budget 
estimate for the year 1950-51. They 
have accordingly agreed to cease to 
collect tax with effect from thfe 1st of 
April 1951. The Madras Government 
have also discontinued the sales tax 
on newspapers with effect from the 
1st January 1951.

The Bill accordingly provides for the 
abolition of these two taxes from the 
dates mentioned, that is to say 1st 
April 1951 in the case of Bombay and 
1st January 1951 in the case of Mad
ras. There is nothing controversial 
about the Bill and 1 hope that the pro
posal will commend itself to the 
House.

Mr. Chairman: Motion moved:
“That the Bill to provide for the 

repeal of certain State laws in 
so far as they sanction the levy 
of taxes on the sale or purchase 
of newspapers and on advertise
ments published therein, be tkken 
into consideration.”
Shri Sidhva (Madhya Pradesh): This 

Bill is not so simple as my hon. friend 
has stated,' for various reasons. He 
was perhaps not aware of the proceed
ings of the Constituent Assembly while 
this question was being discussed 
when we were making the Constitu
tion. You, Sir, are fully pware of the 
whole history of this newspaper tax 
when it came before the Constituent 
Assembly and I think in fairness to 
the House, because half the Members 
are new, I would suggest that they 
should read the proceedings of the 
Constituent Assembly when this dis- 
cj^sion took place.

At one stage the Chairman of the 
Drafting Committee of the Constitu
tion strongly opposed the idea of bring
ing this on the Union List and he re
fused to accept that it was a tax on 
knowledge. It was merely a tax that 
could legitimately be levied by the 
States on the profits that the news
paper proprietors are making through 
the advertisements. But after all pro
paganda has its value. In the first 
wstance the Law Minister, strong as 
he was, vehemently opposed it. But 
some of the active Members who were 
concerned with this, subject got this 
matter postponeQ and tried to canvass 
and were successful in bringing to 
their fold......

Shrlm»ti Dorgabal: He was one of
^ e  hundred who signed the amend
ment.

Shri Sidhya: I repudiate that and 
A? of the Constituent
Assembly will substantiate this. I did 
77 PS.

iSaleg  ̂and Adveriige- 
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sign the requisition referred to b j  m f  
hon, friend Shrimati Durgabai, Imt it 
was absolutely differently wordea 
from the manner in which it was sub
sequently presented to the House. 
Therefore, I repudiate my signature. 
[5hri Goenka (Madras) : Thank you.} 
My hon. friend Mr. Gk)enka says: 
“Thank you,” because he played an 
important part in that. I said it then 
and I  repeat it now that it was very 
unfortunate that the Constituent As
sembly deleted this item from the 
State List and allowed it to be 
brought on the Union List. When 1 
opposed that, my hon. friend Mr. 
Krishnamachari, on behalf of the 
Drafting Conunittee assured me that 
this was merely a measure to transftf 
the item from the State List to tiie 
Union List and the Union would cer
tainly levy the tax if they so desired.

Shri Goenka (Madras): Where does
my hon. friend get this from? It is 
from the proceedings, or is he drawing 
upon his memory?

Shri Sidhva: You will have an op
portunity to contradict my statement 
But I would request the hon. Member 
to read the proceedings Qt the Cons
tituent Assembly. This is the brief 
history of this measure before the 
Constituent Assembly. And fortunate
ly for Mr. Goenka and my good friend 
Mr. Deshbandhu Gupta, they were 
successful in bringing round the Law 
IVIinister and he ultimately agreed 
that it was something like a tax on 
knowledge.

Dr. Deshmukh (Madhya Pradesii): 
Tax on little knowledge is good.

Shri Sidhva: He therefore agreed to 
that proposal. Despite that, the pro
ceedings will show that I opposed it 
then, and I oppose it today. 1 fail to 
understand how this is a tax on know
ledge. Today the newspapers are do
ing roaring business and making 
money, not through advertisements but 
from the subscribers. In the name of 
high prices of newsprint they are in
creasing the sale price of newspapers. 
Today the newspapers are the proper^ 
ty of the public, to an extent If you 
were to examine their balance sheets 
during the war and after the war you 
will find that they have made miats 
of money. I know the bad times that 
our national newspapers have suffer^ 
ed. I do not dispute it. I know how 
the nationalist newspapers had to suf
fer in the British regime. I do appre
ciate i t  The European-owned and 
edited newspapers were' a very great 
competition to them, and therefore in 
those days they suffered. But during 
the war they hĉ d many privileges, and 
therefore they were able to earn a 
lot. 1 have no quarrel with that



Shrimati Durgabal: May I aek him
one question? Will the hon. Member 
maintain this position with regard to 
vernacular papers also which are 
suffering very badly?

Shri Sidhva: I made |t very clear 
for the periodicals and the small news
papers— ĝive them the benefit, do not 
tax them at all. I said it then in the 
Constituent Assembly. I am saying it 
today. Some of the small periodicals 
and weeklies have been and are today 
suffering. But where is the remedy to 
them, I am asking my friend Mrs. Dur- 
gabai, that even with this provision 
those periodicals and Indian newr.* 
papers are going to be benefited? They 
are in the same wretched position.

Dr. Deshmukh: They do not get any
advertisements.

Shri Sidhva: ’They are suffering. No
body looks to them. It  is the few news
papers captured by the big proprietors 
that count I have already sent in a 
Bill of mine—the Council of the Press 
of India Bill—^which is pending before 
the House for the last one and a half 
years. {An Hon. Member: Only?) Un
fortunately, Sir, your Bill in respect of 
vegetable ghee is blocking my Bill. Last 
time I had the opportunity, it was 
second on the list, but. Sir, you persist
ed and therefore I had no chance. How
ever, I think I shall have an opportu
nity. {An Hon. Member: In the next 
Parliament). In that Bill I have made 
it clear that these newspaper owners 
should have come voluntari^ and help
ed Government by paying this legiti
mate tax. Instead of that they jnano- 
euvred very weil and succeed^. And 
even a Minister like the Finance Minis
ter who wants money, who wants to 
tax even the poor passengers, who 
could tell the Railway Minister “1 am 
not going to give you any money” , who 
wants to tax beedis and all sorts of 
things, even he wants to give an ex
emption to the newspaper people be
cause they are powerful people. He 
fears, “ I f  I do not give them a conces
sion they will write against me*'. I 
know last time in the Constituent As
sembly when I opposed it some of the 
newspapers wrote against me—except 
the P.T.I. I do not mind that and I 
speak how I feel about it. The hon. 
Minister should have been strong in 
this matter.

What is the urgency, I ask the Fi
nance Ministeic, to have brought this 
Bill hu£? Of course it has to be done 
under article 277. The Local Bodies 
are suffering as they have been dep
rived of the terminal tax which th ^  
were imposing. That has been taken 
to the Union List. Of course it was 
done under the Government of .India
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Act, 1935 by the British Govemmcot 
for reasons best known to them. (Xiir 
Government simply copied that and 
has taken tiway the right of Local 
Bodies to levy terminal tax which was. 
IJieir legitimate due. The article says 
that they will be allowed to levy them 
till Parliament by law makes a provi
sion to the contrary but that new itemsf 
will not be allowed to be introduced. 
Reference is made to article 277 in the 
Statement of Objects and Reasons by 
the hon. Minister. He states:

“Taxes on advertisements... 
which......were being lawfully le
vied by any State Government can 
continue to be so levied by virtue 
of article 277 of the Constitution, 
unless provision to the contrary 
is made by Parliament by law.”

Article 277 of the Constitution says:

~ “Any taxes, duties, cesses or  ̂
fees which, immediately before the 
commencement of this Constitu
tion, were being lawfully levied by 
the Government of any State or 
by any municipality or other local 
authority or body for the purposes 
of the State, municipality, district 
or other local area may, notwith
standing that those taxes, duties, 
nesses or fees are mentioned in the 
Union List, continue to be levied 
and to be applied to the same pur
poses until provision to the con
trary is made by Parliament by 
law”.

In regard to this matter of terminal 
tax the Local Bodies all throughout the 
country have made great agitation and 
represented to the Government of In
dia that this is one of their main items 
of revenue. In the 1935 Act the Bri
tish Government, for various rea
sons in which their interests were 
affected, brought this item which 
was all along under the State juris
diction. And it was not possible for 
us to make any amendment to that 
because it was the Act of the British 
Parliament. Unfortunately, our Gov
ernment, while they were making this 
Constitution, without any sympathetic 
consideration, as they copied nearly 90 
per cent, of the items from the three 
Schedules into the Union List, the 
Concurrent List and the State List, 
borrowed this from the 1935 A ct I 
could have understood the reasonable
ness and fairness of the hon. the F i
nance Minister, and I should say In 
fairness and justioe, after having re-- 

U?* representations from
public bodies, he should have brought • 
m an amendment to this article 277. 
After alii Local Bodies &re public bo
dies. They are governed by the v * j>
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ou.« State Acts. Even in the Centrally- 
administered areas the hon. the Minis
ter of Health knows very well how 
much agitation there has been in the 
country over this tax. But nothing is 
being done in this direction, and hur- 
riecib  ̂ this Bill is brought before *thLs 
House to give an exemption to the 
newspaper proprietors for the reasons 
that I have mentioned.

Sir, you know very well how the re
venues and the finances of the State 
Governments are affected today due to 
prohibition and due to many nation- 
building programmes. After indepen
dence it is but natural that every 
State Grovernment shoulcj like to gi\e 
greater attention to nation-building 
programmes about which the country 
was proclaiming before independence. 
Things like education, health, sanita
tion, social security measures are some 
of the important items in * the social 
service programme which some of the 
States with the limited resources at 
their disposal wanted to introduce, but 
due to financial difficulties they have 
not been able to^go ahead as they de
sired to. I do not know, whether the 
Finance Minister is paying any atten
tion to my speech, I hope he does, and 
I hope he will let me know whether 
he considers, even at this stage in the 
third year of our independence, whe
ther these items of the nation-build
ing programme will be a first charge 
in the budget, both in the States and 
in the Centre, as I was suggesting the 
other day
• In the Finance Bill which was sent 

to the Select Committee. I made this 
matter very clear that the Finance 
Mmister should set apart for 15 years 
at the rate of one crore per year for 
the Education Minister’s scheme. He 
made no mention about it in h?s reply. 
In fact I tried to find out from his

These are the difficulties of 
tnc State Ministers today and whv is 
he eoing to deprive the States of their 
legitimate taxes? I agree that this is 
m the Union list l̂ ut thev should have 
been allowed to rarrv on for some time 
until we exhausl aU these maftters. I 
can assure my hon. friend that in the 
Constituent Assembly all the Ministers 
irom the States were very strongly 
noDosed and thev stated that they were 
very wrongly deprived of these reve- 
jnes. I want to know whether the 
finance Minister is prepared to reim-
• f?. revenue on accoimt

advertisement tax to Bombay 
and Madras They had already framed 
an Act, Probably the answer of the Fi
nance Mmister would be that he has 
no money Is It fair. I ask. that this 
1* '^’’5 legttlmste-

levied should be snatched 
•way from the State Governm^^nts’  T
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want to know how this advertUement 
tax affects knowledge or speech. The 
newspapers thrive; they are a businefs 
concern and if it is taken that the 
newspapers are The public propei^—
I take it so— ......

Dr. Deshmakh: Should be.

8hri Sidhva: Then, where is the 
people’s control? When the people’s 
control is being asked to be sought, 
there is an opposition from the In
terested parties. They are a few of 
th ^ .  They will neither contribute 
the State nor will inve facilities to the 
reading public. On the contrary the 
price of a newspaper has risen from

- two annas fo 2| annas. They have also 
cut down the size. This is God sent 
famine to these newspapers and in 
this curtailment of pages of news
papers, they are making good money. 
They are certainly complaining that 
they have no newsprint but in their 
heart of hearts they are very glad be
cause their expenses are considerably 
reduced by the size of the newspaper 
and in other ways which you can find 
out by looking into their balance 
sheets. Now the price has been in
creased to annas. Previously we 
used to get a newspaper for half an 
anna or one anna; the newspaper pro
prietors ought to realize that they 
must serve the public. They speak in 
the editorial notes in the name of the 
public. They never write T  but al
ways write ‘We*. The editor is one 
who is supposed to express the view 
on behalf of the public. These news
paper proprietors must really under
stand the difficulties the public are 
suffering from. These big proprietors 
should cater to the public and give a 
part of their prc^t to the public who 
are really their shar^olders and who 
are really bringing profit to them. But 
instead of bringing down the prices of 
these newspapers, they are increasing 
them.

My point is that the hon. Minister 
has not made out any case for giving 
them exemption. I have tabled cer
tain amendments in this respect and 
while I am entirely opposed to this.
I would suggest that he should allow 
the State Governments to collect these 
taxes at least up to 1952 and after that 
he should bring a comprehensive Bill.

• I want to know, what kind of proposal 
is he going to bring- under arti
cle 277? I want to know the views 
of Grovemment before I become a 
narty to give relief to one section.
I do not know w hy. this one section

A is particularly selected. I think it
C. Pives a very bad impression on

the public and they feel that the 
jX  Government is going to favour some 
^  class Qf Rftnnlp hir hrinyfng
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to give relief to one class of people. 
To one section, not one class, they 
are going to give relief, when others, 
public bodies, who are suffering, get no 
provision. We know that the Sales tax 
is a State subject. In their zeal to 
earn 'more money, the State Govern
ments have levied the Sales tax in a 
most un-methodical and unscientific 
manner. They have levied at the 
source, they have levied at the stage 
of production, at the stage of export 
on the same article, with the result 
that our economy suffers. Has the 
hon. Finance Minister given any atten
tion to that? Is it not necessary for 
the general betterment of the country, 
including the States and the Central 
Government, that he must give his at
tention to see that the Sales tax which 
is a good tax is brought on a uniform 
level, so that the States may not suffer 
and the consumers may not suffer. Ins
tead of giving attention to that, I am 
very sorry that the Government should 
have picked up this item at the ins
tance of some Members and brought 
it urgently. We are hard pressed for 
time. There are many other important 
Bills pending before the House. Every 
day we learn that the session is extend
ed for more days. The important BiUs 
are not forthcoming. But, these Bills 
which affect the revenue of the States 
are hurriedly brought forward as ur
gent measures.

Shri J. R. Kapoor (Uttar Pradesh): 
Giving an opportunity to Mr. Sidhva 

' to speak.

Shri Sidhva: I have many places 
to speak: not Parliament alone. I do 
not want to take up the valuable time 
of the House. If the Finance Minister 
should drop the BiU, I shall sit down 
immediately and save the time of the 
House. But, when I know that some
thing wrong is done, I cannot sit down.
I must get up whether the time costs 
Rs. 1000 an hour or more. Somebody 
put a question and it was stated that 
*.be question-hour costs Rs. 6,000. (An 
hon. Member: Rs. 60 a minute). Some
how they have calculated it. Always 
the question-hour works on the nerves 
of the hon. Ministers. They bring in 
all sorts of questions and statements. 
However, I  am not going into that mat
ter now. My point is this. I want 
really to minimise the use of the time 
Af the House. I say that this Bill 
should have the last place and other 
urgent business should be brought for
ward earlier. There was no necessity 
or urgency for this Bill. My hon. 
friend Mr. Goenka is not going to suf
fer if this Bill is held over for one 
year or till the next session. I am 
mentioning him particularly because

he took great interest in the Constitu
ent Assembly and I am sure he is 
going to take great interest in this 
matter in this Hous6 also. He has a 
right to take the greatest interest as 
a Member of this House. I do appeal 
to him to bear in mind the general in
terest of the country and the people 
rather than the interest of himself and 
his company. Certainly, his interests 
must be dear to him; I have no quar
rel. But, his duty as a Member of 
Parliament is greater to see that the 
country’s interests are more valuable. 
He is very patriotic; I am sure he will 
bear this in mind and he will see that... 
(An Hon. Member: He will support
you.) He will support or find a via 
media and'see that this matter is held 
over and dispassionately considered 
in the next session or next year. He 
may be here; I may not be here; that 
is a different matter. But, the point 
is, why should it be hurried when there 
is no case for that? On the contrary, 
our passing of this Bill may create 
wrong impression. It seems Govern
ment has not given consideration to 
this question. I wan^ to know from 
the Finance Minister whether he has 
read the proceedings of the Constitu
ent Assembly. He was probably taken 
by surprise and he has been told that 
this fs item No. 92 in the Union List and 
therefore he must bring in this Bill. 
Therefore, I would submit in the good - 
name of the Government in which I 
have a greater interest than any of the 
Ministers that this BiU may be post
poned and the matter may be recon
sidered in the light of my remarks. 
They must consult the interests con
cerned also. Of course, the newspaper 
proprietors are there; but there are 
others also whom they must consult. 
They must consult the public who are 
the newspaper readers, and who bring 
money to the newspaper proprietors.

I do not want to take the time of 
' the House. I will speak when the 

amendments are being moved. I do 
hope, without meaning any disrespect 
to anybody, that my remarks would 
be taken in the spirit in which I have 
made them. With the best of inten
tions, I may sincerely tell my hon. 
friends who are interested in this that 
I have no quarrel,with them. Let them 
rest assured that I wish them well. 
Let them earn well. I have myself

• been a party to get a subsidy from the 
Government to the nationalist news
papers in Sind when they were suffer
ing. Let them not misunderstand me.

Newspapers and their proprietors 
have done service to the country. Well 
and good. Nobody denies that. There 
is no dispute about that at all. But 
.should they claim some compensation
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for that now? Many people here 
lakhs and lakhs of people outside in the 
country have suffered for the cause of 
our freedom and they do not want any 
price for that. These same arguments 
were raised in the Constituent Assemb
ly. Whatever service they have done 
for the country is there and I appre
ciate it. But when they ask to be 
compensated, I disagi^ with them. 
Therefore, in the general interest and 
in a benevolent way and in a patriotic 
way, I expect the newspaper directors 
particularly, to cpme forward and say 
that they are prepared to pay legiti
mate dues to the Government, because 
as I have said, they are not entitled to 
any exemptions, when all others are 
being taxed. The consumer i  ̂ pairing 
tax. We all know how the sales tax 
is making the consumer pay. In some 
States even articles of food »ire being 
taxed in this way. A poor labourer 
takes a meal for four annas at a 
hotel and pays six pies by way of 
Sales tax on that one meal. Does the 
hon. Finance Ministe/ know about 
that? He may state that the Sales tax 
is a subject for the State Governments. 
One of the articles in the Constitution 
says that the transit of certain arti
cles from one State to another should 
not be subjected to Sales tax. Be 
that as it may, at present the consu
mer is made to pay by means of this 
Sales tax, and why should newspapers 
be exempted from paying tax? There
fore. for the sake of the good name 
of the Government I plead that this 
relief should not be given. If there 
had been trorrespondipg reliefs in other 
directions to the consumers I would 
not have minded this relief to news
papers. But that is not the case. Local 
Government institutions , are suffering 
for want of funds and cannot go ahead 
even with nation-building activities 
to which we had committed ourselves 
before the attainment of our freedom. 
That being so. newspapers should not 
object to paying what is legitimately 
due to the Government. With these 
few words, I would again appeal to 
Mr. Goenka to consider the position. 
He must not lose his temper. He 
should in good temper and a good 
citizen and as a patriotic citizen deal 
with the question. If he convinces me 
that he is in the right, I am prepared 
to withdraw. He must not merely say 
that this is a tax on knowledge because 
we get books from America and other 
countries, that it is a tax on free speech 
and knowledge. When he says that 1 
am not prepared to accept it. It is a 
business concern and they must pay 
as others pay. With these words, 1 
oppose the motion.

. Shrl Goenka: I had no intention of 
intervening in this debate, but my hon. 
'riend Shri Sidhva invited me to soeak

a few words a^d so I bavf to tell him 
how iU-informed be U about facts, aa 
is usual with him.

24 AFRIL 1951 and Advefiise-
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Shri SkDmi; Ask Mr. MahUb. he
answered you just now.

Shri Goeaha: My friend said that 
newspapers are making packets trf 
money and that they want wrtraw^  
nary exemptions from taxes wnm  
they are bound to pay. Let me make 
it absolutely clear to him and to the 
House that there has not been a single 
occasion in which the newspapers had 
asked for any exemption from any 
taxes which they as citizens of this 
country are bound to pay.

Shri SIdlnrm: Come to this tax. 1 
did not mention the other taxes.

Shri Goenka: So far as his chame 
of making money is concerned, he 
levied the charge that newspapers have 
cut down the pages and increased the 
price. But does my friend know lhat 
the cost of newsprint is £120 per ton 
today as against £36 a year 
and a half ago? Does my friend know 
that the cost of production of a news
paper is six times more today than it 
was about six years ago? Does my 
frknd know that out of 1400 news
papers in this country barely a dozeni 
make money and 1390 newspapers go 
about with the begging bowl in their 
hands asking peonle to suoport them 
with advertisements and other things? 
Does my friend know that all these 
papers in this country have been built 
not by Mr. Sidhva giving a subsidy 
through the Government of Sind? I 
was surprised to hear that. A news
paper would rather commit suicide 
than take a subsidy from Government 
(Shri Sidhva: Since when?) I do not 
know of any Instance. Since I know 
all the facts of newspaper production 
in this country I am saying this and 
let Mr. Sfdhva give a single instance 
of any existing newspaper in the coun
try which has been subsidised by Gov
ernment. An honest newspaper will 
commit suicide rather than take the 
subsidy of anv Government, whatever 
Government it may be. (An Hon. 
Member: Question.) My friend may 
question but that is a fact and you can 
Question the existence of the world but 
the world will exist in spite of you.

My friend made a lot of innuendoes 
of Members of Parliament using their 
influence with the Government to bring 
forward this Bill. It will be for the 
Finance Minister to give his own story 
but so far as we are concerned we 
have not interfered in the matter at
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fihri Sidhva: It happened an the
Constituent Assembly.

Shri Goenka: 1 am coming to the 
Constitution. I have listened to your 
speech and I would beg of you to have 
some patience for a few minutes at 
any rate. When the Constitution was 
being framed you, Sir, know as well as 
I  do, various interests in this House 
and about 160 Members of the Consti
tuent Assembly wanted that a clause 
should be introduced under which 
newspapers will be exempted from 
Sales tax and advertisement tax. That 
was based upon a judgment of the 
Supreme Court of Ihe U.S.A., where 
the fundamental rights guaranteed to 
the citizens of the U.S.A. are on all 
fours with those guaranteed under our 
Constitution., The Supreme Court 
there had decided that the States in 
U.S.A. had no right whatsoever to levy 
any tax either on sale of newspapers 
or on advertisements in newspapers. 
In the course of their learned judg
ment they said that if tax is permitted 
on newspapers there is no limit to 
which the tax may go. Supposing a 
tax of 20 per cent, on the sale of news
papers was levied by any State it will 
mean the virtual end of the newspaper 
and the Constitution of a democratic 
country had guaranteed freedom of 
opinion and freedom of speech, which 
would be put an end to by this indirect 
method of tax on newspapers. “I hat 
was the judgment which was quoted by 
more than one hundred and fifty Mem
bers of the Constituent Assembly. But 
the hon. Law Minister finally acreed 
that it should be made sf Central 
subject. It was the ruling of the 
President of the Constituent Assembly, 
Babu Rajendra Prasad, also, that 
it should be made a Union subject, 
and if at any time the Union 
Government went to the extent 
of levying an unreasonable tax on 
newspapers, or if any tax levied on 
newspapers would amount to curtail
ment of the freedom of the Press and 
freedom of information which is gua
ranteed under the Constitution, then 
It will be for the Supreme Court to 
decide whether such a tax was a justi
fiable tax or it was not a justifiable 
tax. Therefore, this subject was put 
on the Union List. Another reason 
for putting it on the Union List was

- that newsnapers have an all-India cir
culation and that being so it was wrong 
that a newspaper should work under 
certain handicaps in one State and not 
under the same handicaps in other 
States. These were the various consi
derations that weighed with the Cons
tituent Assembly in bringing this very 
important subject on the Union List. 
Now, it is all right for my friend, Mr. 
Sidhva to say that some of us who 
were interested in newspaper produc-
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tion were responsible for the decision 
of the Constituent Assembly. I .wish 
my friend, Mr Sidhva was not per
sonal. After all, we are here as Mem
bers of Parliament, we are here to dis> 
cuss matters in the interest of all c q »-  
cemed, our primary duty is to. the 
people of this country and only second
ly to ourselves. To attribute those 
motives which Mr. Sidhva thought fit 
to do, suits only him and nobody else 
can be a party to those motives.

Mr. Sidhva made certain other state
ments. He said this Bill has been 
brought in a hurry as an emergency 
measure. May I tell Mr. Sidhva that 
within my knowledge the Bill has been 
pending for the last one year in one 
form or another? May I tell him that 
this Bill was to have come in the last 
session but owing to heavy work it 
wa£ not brought forward then?

My friend again mentioned the two 
taxes in Madras and Bombay. Will it 
amaze him to know that there; is no 
tax in Madras and Bombay today, that 
Madras has removed the tax with effect 
from the 1st Januaj*y, 1951 and Bom
bay has done the same thing with eflfect 
from 1st April, 1951? Therefore, the 
passing of this Bill makes absolutely 
no difference whatsoever in regard to 
the levying of taxes by the Stales on 
newspapers and newspaper advertise
ments.

Shri J. R. Kapoor: Then why bring 
it forward at all now? Why waste our 
time and breath on it?

Shri Goenka: Quite so. I f the Bill 
were not passed it will make absolute
ly no difference whatsoever, but as a 
matter of abundant caution it has been 
brought before the House. Apart from 
that, there is one more important as
pect of the question in regard to Sales 
tax ^nd advertisement tax These tax
es are intended to be passed on to the 
consumer. May I ask my friend, Mr. 
Sidhva. whether a tax on the sale of 
a paper, to the extent of one, two. three, 
four or five per cent., can be distribut
ed on two annas and taken from the 
consumer? After all, these taxes are 
supposed to be consumers’ taxes or 
supposed to be passed on to the consu
mers. I would like Mr. Sidhva, the 
pandit of the House, to tell us how he 
would like these taxes to be passed on 
to the consumers. '

My hon. friend Mr. Sidhva said that 
the newspaper industry should have 
been consulted- Let me tell him that 
the newspaper industry was consulted 
and they were unanimously of this 
opinion. He wantea the public to be 
consulted. I do n3t know since when 
he thought that this House was not 
representative of the public. After all
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have any justification. I would add 
my voice to that of the previous 
speaker who has said that this is a 
fair and a just law and should find a 
place on the statute book at a very 
early date.

this House is reprsentative of the pul>> 
lie and this House will decide what is 
in the interests of the public.

Shrl Sidbva: Yet, we send so many 
Bills for eliciting public opinion.

Shri Goenka: He wants that this 
Bill should go for eliciting pulplic opi
nion. Public opinion has been ade
quately obtained by the Constituent 
Assembly of India and there it is. I do 
not want to take up the time of the 
House very much. There are only five 
minutes left and the Bill should be 
finished by the time we rise. ^

Shri Sidhva: Not necessarily.
Shri Goenka: All that I  wish to say 

is that if any tax is levied the news
paper industry will certainly not ob
ject. It has always paid the taxes le
vied upon it. It has never objected. 
It has asked for no extoptions and it 
proposes to ask for none, provided the 
tax is fair and reasonable. That is all 
that I have to say and I shall leave 
Mr. Sidhva and his innuendoes to him
self. •

Shri T. N. Singh (Uttar PradeshI: I 
had no intention to participate in this 
discussion, but as one Vbo  has been 
associated with the newspaper indus
try for a large number of years, it is 
time after Mr. Sidhva’s speech that I 
should say a few words. I feel that 
this measure is nothi^ but an essen
tial preliminary to doing justice to the 
newspaper industry, which is one of 
the most vital aud important indus
tries designed for serving the people 
in the right manner. Although it is 
a small measure, we should at l^ast 
draw the attention of the House 
and the public to the fact that 
this measure is nothing but an 
attempt to put the newspaper industry 
on a more equitable basis than has 
been possible under provincial legisla
tion unilaterally at one place or ano
ther. This Bill does not say that in 
future no tax will be levied on news
papers. It only ensures that in one 
particular province the newspaper in
dustry will not be penalised. I there
fore think that the objections raised 
by my hon. friend Mr. Sidhva do not

Shri P. Y. Deshpande (Madhya Pra
desh): If the taxes in Bombay and 
Madras are no longer operative, where 
is the necessity of this Bill at all?

Shri C. D. Deshmukh: They remain 
on the statute book. They are not 
coUecteĉ . But it is rather untidy to 
leave them on the statute book and 
not collect thein. As I explained in 
my speech, the Madras and Bombay 
Governments have not got the power 
now to repeal those Acts.

Shri Venkataraman (Madras): Can
the Madras and Bombay Governments 
collect it again after the tax has ceas
ed, because the tax has now become 
vested in the Union Government?

Shri C. D. Deshmukh: That is not 
correct. I think the tax is still valid. 
The tax law also is still valid. They 
can start collecting it again 11 the^ 
want • V

 ̂ Shri A. C. Guha (West Bengal): Are 
not the Bombay and Madras Govern
ments competent to repeal those Acts?

Shri C. D. Deshmukh: They are not 
competent to repeal them now.

Shri Sonavane (Bombay): In view 
of article 277, I think this Bill is abso
lutely essential. Unless specifloallj re
pealed by a specific law of Parliaipent 
those taxes continue to be valid, and 
the power to levy those taxes conti
nues in the States.
1 PJ^

Therefore, this measure is absoluteljr 
essential.

Mr. Chairman: The House now 
stands adjourned till 8.30 a m , tomor
row.

The House then adjourned tiU Half 
Past Eight of the Clock on Wednesdaw 
the 25th April 1951.




